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LEGISLATIVE ASSEMBLY.
Friday, 11th September, 1931.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chbair.

———

MEMBER SWORN.
Hony. Captain Rao Bahadur Chaudhuri Lal Chand, M.L.A. (Nomi-
nated Non-Official).

QUESTIONS AND ANSWERS.

TRANSFER FROM THE MILITARY DEPARTMENT TO THE PosTs AND TELE-?
GRAPHS DEPARTMENT OF CERTAIN PosT OFFICES.

168. *Mr. 8. C. Mitra: (¢) Is it a fact that the management of
certain telegraph and telephone offices which were being maintained by
the Military Department was taken over by the Indian Posts and Tele-
graphs Department from 1st April, 1927, as has been mentioned m the
Annual Report of the Department for the year 1927-28 ¢ ‘

(b) Is it a fact that the Indian Posts and Telegraphs Départment had
to pay a sum of Rs. 3,74,000 on account of capital value of the telephone
system of the North-West Frontier Province in the same year ?

(c¢) Is it a fact that the Department was safeguarded against loss on
working those telephone lines ?

(d) Will Government please submit a statement showing the income
year-by year from the year 1927-28 up to year 1930-31 of the telegraph
and telephone systems separately with the actual expenditure to mamtaln
those offices ?

. (¢) What amount was paid by the Military Department m ‘each year
¢o make good the losses ?

(f) If the reply to part (e) be in the negatlve do Governm«ant pro-
pose to credit the amount to make up the deficit ¢ "

8ir Hubert 8ams : («) Yes.

(b} Yes. "

(¢) Yes, by guarantees both on account of the telephone and tele-
graph lines and systems.

(d) and (e). Statements are being sént separately to the Honourable
Member. The Accountant-General, Posts and Telegraphs, reports that
it is not possible to separate the actual expenditure incurred separately

on these systems. The guarantee’ figures, therefore, which have beén
calculated on the basis of estimated expenses, have been given.

(f) Does not arise.
( 255 )
L180LAD A



256 LEGISLATIVE ASSEMBLY. [llTH SEPTEMBER, 1931,

PosTs AND TELEGRAPH OFFICES MAINTAINED FOR POLITICAL PURPOSES.

169. *Mr. 8. O. Mitra : (¢) Will Government please state the
number of combined post and telegraph offices in India and Burma which
are maintained for political purposes %

(b) Will Government please submit a statement showing Lae income
and expenditure of those offices in the year 1930-31 ¢

(c) What amount has been paid by the Foreign and Political Depart-
ment to compensate the loss in maintaining those offices ¥ If not, do
Government propose to credit the amount now ¢

Bir Hubert Sams : It is regretted that the information is not avail-
able and could not easily be collected. The general rule is to obtain
coxtiributions from the interested parties to cover losses involved in
the maintenance of unremunerative offices.

EMPLOYMENT BY THE RAILWAYS OF STAFF TO RECEIVE AND DELIVER
LETTERS TO RAILWAY OFFICIALS.

170, *Mr. 8. O. Mitra : (a) Is it a fact that according to Post Office
Act No. 4 no one is allowed to maintain any system of receiving or
delivering letters ?

(b) 1Is it a fact that the Railways of India and Burma maintain such
a system of their own, i.e., they employ certain number of staff to receive
and deliver letters addressed to railway officers or railway officials ?

(e¢) Will Government please state why the Railways are allowcd this
concession, when this concession is not granted to any other agency, and
thus the Postal Department is deprived of a decent income ?

(d) Is it a fact that this concession was granted to the Railwsys on
their consenting to issue free card passes to certain supervising officers
of the Posts and Telegraphs Department who are required to travel for
inspection and other supervising duties !

(e) Is it a fact that the system of issuing free passes has since been
discontinued by the Railways ¢

(f) Will Government please also state what amount was expended in
the year 1930-31 for the travelling expenses of the officers who used to
get free passes from Railways !

Mr. J. A Bhillidy : (a) No.

(b) Yes.

(¢) The question is under investigation.

(d) No.

(e) No.

(f) It is regretted that the information is not available and could
not easily be collected.

MEace RUN BY MEsseS. GARAGE, CaLourra, LiaTED, IN THE CONVEY-
ANCE OF Ma1Ls IN CALOUTTA.

171. *Mr. 8. . Mitra : (¢) What is the minimum mileage to be run
by Messrs. Garage (Caleutta), Limited, according to their agrecement to
convey mails in Calcutta ?
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+(b) How were mails'actnally run in each month .in the year 1930-31 ?

. (c) Is it a fact that there 'were some schedules of regluar motor
despatches at the time of contract ?

(d) Is it a fact that since then many despatches have been chaaged
owing to the altered situation and mileages decreased but this fact is not
taken into consideration at the time of counting mileages ?

(e) Is it a fact that mileages run for extra despatches are taken extra
without taking into consideration whether the minimum mileages were
run in a month or not ?

(f) Is it a fact that in the course of a certain enquiry it was found
out that although monthly regular mileage was far below the contract
mileage still full mileage was paid in addition to the mileages which were
run extra for extra conveyance of mails without totalling the actual
mileages run for regular and extra despatches together {

(9) Do Government propose to institute a thorough inquiry into this
affair and will they please intimate the result to the Assembly ?

(k) Who is responsible for this waste of publi¢ money ?

8ir Hubert 8ams : (a) The contract does not provide for any mini-
mum mileage. Extra remuneration is payable to the contractor when
the mileage done in a month exceeds 28,750 miles.

(b) It is presumed that the Honourable Member wishes to know the
actual mileage run in each month during 1930-31. A statement on
that basis is placed on the table.

(c) Yes.

(d) Changes oecurred which made for increased mileage, but actually
mileage was reduced by a revision of arrangements. The latter part
of the question does not therefore arise.

(e) No.
(f) The facts are not as stated.
(g) and (k). Do not arise.

Statement of total mileage run by the vans of the Calcutta Motor Mait Service
contractor during the year 1930-31 referred to in part (b) of the reply to Mr. 8. C.
Mitra’s starred question No. 171, dated the 7tk September, 13981,

Miles.
April, 1930 .. e .. .. . 28,406.5
May, 1930 o . . .. 29,308.2
June, 1930 .. . .. . . 27,866.1
July, 1930 .. .. .. . £9,460.0
August, 1930 .. . . .. .. 28,453.8
September, 1930 .. .o e .e £7,680.3
October, 1930 .. .. . . . 87,735.5
November 1930 .. . . .e .. 28,041.6
December, 1930 .. . . .o 80,891.0
January, 1931 .. .o .. .. .. 28,184.2 |
February, 1931 .. . . .e .o 85,617.8
March, 1881 .. .. . . . 27,933.8

L180LAD A2



258 LEGISLATIVE ASSEMBLY. [llTH SEPTEMBER 1981.

Pay oF PosTMASTERS-GENERAL AND DEPUTY DIRECTORS-GENERAL OF
THE PosT OFFICE.

172. *Mr. 8. O. Mitra : (a) Is it a fact that from the 1st March 1980
the pay of the Postmasters-General has been revised by which the pay of
the Postmasters-General of Bengal and Assam and Bombay and of the
Senior Deputy Director-General has been specially raised ¢

(b) Is it a fact that when Mr. J. R. T. Booth, Deputy Director-
General, went on leave, the Postmaster-General, Bengal and Assam was
appointed to act in his place, then the Postmaster-General, Central Circle,
was transferred from Nagpur to Calcutta to hold over charge there and
the Electrical Engineer-in-Chief was transferred from Calcutta to Nagpur
to officiate as Postmaster-General, Central Circle ? ‘

(¢) Arc not all these changes due to the fact that the Senior Deputy
Director-General and Postmaster-General, Bengal and Assam Circle
happen to draw special pays ?

(d) What amount has been expended for their travelling allowances ?

(e) Are Government prepared to fix one scale for all the Postmasters-
General and Deputy Directors-General, so that in case of leave or retire-
ment of any officer so much travelling may be avoided ?

Mr. J. A. 8hillidy : (¢) The fact is not as stated by the Honourable
Member. The pay of all Postmasters-General was raised gnd a special
pay sanctioned for the Postmasters-General in charge of the
two most important Circles, 74z, Bengal and Assam and Bombay, while
the pay of the Senior Deputy Director-General was fixed at a special
rate.

(b) Yes.

(¢) Yes.

(d) Rs. 2,753.

(e) The scales of pay of the officers named were fixed in 1930, with
reference to the nature of the duties and responsibilities of the respective
posts and Government as at present advised see no reason to make a
change.

PAY OF POSTMASTERS-GENERAL AND THE SENIOR DEPUTY DIRECTOR
: GENERAL OF THE PosT OFFICE.

178. *Mr. 8. C. Mitra : (a) Is it a fact that provision. was made in
the Budget for 1930-31 under demand No. 23 increasing the scales of pay
of the Posunasters-General and the Senior Deputy Direetor-Genera} ?

(h) TIs it a fact that in the despatch, in which the sauction. of the
Secretary of State for India to this revision was asked for, it was suggested
that the requisite funds for it would be available out of the savings effected
by certain proposed retrenchments in the ministerial staff in the offices
of the Director-General of Posts and Telegraphs and the Postmaster-
General, Bengal and Assam ?

(¢) Is it a fact that considerable retrenchment has since been made
in the staff of both the offices mentioned above ? If so, will Government
please give details of the retrenchment so far made and contemplated ?
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{d) What were the considerations that led Government to incur heavy
additional expenditure for revising the pay of the Postmasters-General
and the Senior Deputy Director-General simultaneously with the retrench-
ment ;:f ministerial establiskment at a time of heavy deficit in the Depart-
ment '

Mr. J. A 8hillidy : (a) Yes.

(b) The case is not as stated. Mention was made of certain past
and prospective savings. No mention was made of any in the Post-
master-General’s office.

. (c_) Ministerial staff found surplus was reduced to the extent of 25
posts in the Director-General’s ofice and 9 in the Postmaster-General’s
office, while 23 further surplus posts in the former office await abolition.

(d) The considerations for revising the pay of officers were their in-
creased duties and responsibilities. For the rest, the Honourable Mem-
ber’s attention is invited to the replies to part (b) above and to part (p)
of Mr. Amar Nath Dutt’s starred question No. 311 in the Legislative
Assembly on the 18th July, 1930.

Duties or THE FINANCIAL ADVISER, PosTS AND TELEGRAPHS.

174. *Mr. 8. C. Mitra: (a) Will Government be pleased to state
what the duties of the Financial Adviser, Posts and Telegraphs are !

(b) 1s it a fact that Mr. Coburn, while he worked as F'inancial
Adviser, Posts and Telegraphs, used to detain cases abnormally ou account
of which the Senior Deputy Director-GeneraL Mr. J. R. T. Booth, issued
orders to maintain a statement of cases submitted to him and to note the
dates of their return ?

~(¢) Isit a fact that at the time of his going on leave to England he
took with him a large number of cases which he could not dispose of in
due course ?

The Honourable Sir George Schuster : (¢) The Financial Adviser,
Posts and Telegraphs, is the representative of the Finance Department
and exercises the powers of that Department in financial matters relat.
ing to the Posts and Telegraphs Department under the general control
of the Finance Member. He is responsible for giving financial advice
to the Director-General, Posts and Telegraphs, and to the Department
of Industries and Labour in respect of Posts and Telegraphs and Stores
Department business, for supervigsing the preparation of the Posts and
Telegraphs Budget and for assisting financial control in the Posts and
Telegraphs Department generally.

(b) There is no official record to show that any cases were abnormally
delayed by Mr. Coburn or that Mr. Booth issued the orders referred to
by the Honourable Member.

(¢) Mr. Coburn took with him only three difficult cases, two of which
}ée 1ietu({ned from Marseilles, and the third soon after his arrival in
ngland.
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Emomm OF A TELEGRAPH MASTER-GENRRAL AT THE Gomnnm
a Tnmcm “Orrroe, LUcKNOW. RS

175, *Mr., 8. O. mm (a) Wil Government please st,ate the_
number of telegraphists, clerks, and Telegraph Masters employed in the
Government Telegraph Office, Lucknow 1

(b) Isit a fact that there is an official designated as Telegraph Master-
General, in the above office, whose only duties are to keep an account of
casual leave cases, to make arrangements for the men on leave and to
prepare a weekly watch list

(¢) Is it a faet that the Superintendent of the office recommended
replacement of the Telegraph Master-General, by a Head Clerk on a lower
pay, on the ground that the latter would be qmte competent to do the work
for which a Telegraph Master was too expensive and quite unnecessary ¢

.(d) Is it a fact that the recommendation was ﬁnally rejected by the
Director-General of Posts and Telegraphs ! If so, why t

8ir Hubert 8ams : (a) 43, 18 and 5, respectively.
(b) No, Sir.
(c) and (d). Do not arise.

NUMBER OF MEMBERS OF VARIOUS COMMUNITIES EMPLOYED IN TELE-
GrAPH OFFICES.

176. *Mr. 8. 0. Mitra : (a) Will Government please lay on the table
a statement showing the number of Hindus, Mubammadans and Anglo-
Indians or Domiciled Europeans recruited for appointment as telegraphists
in the departmental telegraph offices in the years 1928-29, 1929-30 and
1930-31 ¢

(b) Will Government please further state how many Hindus, Muham-
madans and Anglo-Indians or Domiciled Europeans are there working as
General and Station Service Telegraphists ¢

(¢) Will Government please lay on the table a statement showing the
number of Hindus, Muhammadans, Anglo-Indians or Domiciled Euro-
peans, who werc recruited in the years 1927-28, 1928-29, 1929-30 and 1930-
31 for appointment as Engineering Supervisors in General, Electrical and
Telephone Engineering Branches ?

(d) Will Government please state how many Europeans, Anglo-
Tndians, Hindus and Muhammadans are there amongst the gazetted officers
and Engmeermg Supervisors of the Engineering Branch of the Telegraph
Department ¢

Sir Hubert Sams : (a) A statement is laid on the table.

Hindus. Muhammadans, Anglo-Indians or

Domiciled Europeans.
(b) General Service .. 567 51 1,686
Station Service .. 430 37 65

(¢) A statement is laid on the table.
Europeanss Anglo-Indians. Hindus, Mubammadans.
(d) Gazetted Officers .. 51 107 23 2

Engineering Supervisers 1 174 93 12
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Statement showing. the number of Hindws, Muhammadans, 4ngloIndians or Damieiled
, Burops dpp?ntcd a8 Telegraphists in Departmental Telegraph Offiocs in. the

" years 1985-29, 1929-30 and 1930-81. ‘ Lo ' e

\ Lot B [ . (5] I b N A . R Pt

I‘. ,%

. ; Community. . 1928-20. | 1929-30. | 1930-31.
Hindus .. o 3 m
Anglo-Indiana or Domioiled Europesns .. . 3| 12 23

Total .. 36 17 168

Statoment showing the number of Hindus, Muhammadons, 4nglo-Indians or Domiciled
Ewuropcans appointed as Engineering Supervisors in 1927-28, 1928-29, 1929-30 and

1080-81.
1927-28. 1928-29. 1929-30. 1930-31.
Community.
= | g | g : g -
8 5. E = |8 = |2 g
'gsagtge's%eea
IR IE IR IR R AR IEAE
S|a|l&|Ss|8|&|SIR|E|S|H
Hindus 2| 1 1] 111 28| 5] 6
Muhammadans .. AN U R N 1 .l
lo-Indians or Domiciled 41 3] 21 6] 2 1 21 21¢.. 21! 3 1
uropeans.

HoUSE RENT AND ALLOWANOES PAID TO TELEGRAPH AND POSTAL STAFF.

177. *Mr. 8. O. Mitra : (a) Will Government please state the rate of
house-rent and other allowances paid to the Telegraph Traffic and

Engineering staff and the total amount expended under these heads in
the years 1929-30 and 1930-31 ¢

(b) Is any house-rent or other allowance paid to  the Postal staff

employed in places where such allowances are paid to the Telegraph Traffie
or Engineering staff ¢ '

(c) If the reply to part (b) be in the affirmative, what is the raie of

allowanee ? If reply to part (b) be in the negative, will Government
please state why no allowance is' paid to them 1

8ir Hubert 8ams: (a) to (¢). Various kinds of allowantes are
granted to various classes of officials in' the Indian Posts and Telegraphs
Department according to localities or 'nature of duties or ‘on other
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considerations. If the Honourable Member will kindly specify the
particular ¢ other allowances ’’ and classes of officials ih = the Traffic,
Engineering and Postal Branches of the Department with the names of
localities which he has in mind, it may be possible to furnish information.

SHORTAGE OF SUPERVISORY PosTs IN PosT OFFICES AND THE RAILWAY
MaiL SERVIOE.

178. *Mr. 8. C. Mitra : (a) Will Government be pleased to furnish &
statement showing (a) the number of (¢) Telegraphists, (1i) Telegraph
Masters, and (i) gazetted officers in the Central Telegraph Offices of
Calcutta, Bombay and Madras, and (b) the number of time-scale clerks
and seleetion grade officials respectively in the Calcutta, Bombay and
Madras General Post Offices 1

(b) Is it a fact that the number of selection grade posts is 16 per cent.
of the total staff in the Telegraph Branch, while it is only 6 or 7 per cent. in
the post offices and Railway Mail Service ?

(c) It the reply to part (b) be in the affirmative, will Government
please state the reasons for sueh an invidious distinction ?

(d) Is it not a fact that the post office or Railway Mail Service
officials have to deal with money and other valuable articles for which
close supervision is necessary !

(e) Is it a fact that Mr. G. V. Bewoor, I.C.8,, in his report on the
Time Test hae noticed the shortage of supervisory posts in the Post Office
and Railway Mail Service and has emphasised the urgent need of
adequately increasing their number ?

(f) If so, what action has been taken or is proposed to be taken by
Government in the matter {

8ir Hubert 8ams : (a) The statement will be sent to the Honourable
Member separately.

(b) The facts are not as stated.

(¢) Does not arise.

(d) Yes.

() The facts are not as stated. What Mr. Bewoor stated was that
the provision of adequate supervisory staff as contemplated by his scheme
was essential ; and in applying his proposed test in certain cases found
that the results worked out to more staff than existed at the time.

(f) Attention is invited to part (c) of the reply given to Mr. C. S.

Ranga Iyer’s unstarred question No. 378 in the Legislative Assembly
on the 23rd March, 1931.

PREPONDERANCE OF ANGLO-INDIANS IN THE DEPARTMENTAL TELEGRAPH
‘ SERVICE.

179. *Mr. 8. 0. Mitra : (a) Is it a fact that the Anglo-Indians are
considered as a ‘‘ minority community >’ for the purpose of reeruitment
in the post office and it has been ordered by the Director-General that they
should be provided in every fourth vacancy 1 .

(b) If so, has the Director-General issued any orders for the reeruit-
ment of the telegraphists on the same line ?
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(¢) In it a fact that the present namber of Anglo-Indians in the
Departmental Telegraph service is more than 70 per cent. of the total
streagth § If not, what is the exact proportion {

(d) What are the reasons for the present preponderance of Anglo-
Indians in the Departmental Telegraph service !

8ir Hubert Bams : (a) The reply to the first part is in the afirmative
and to the seeond part in the negative.

(b) Does not arise.

(c) The reply to the first part is in the negative. The percentage
oh the whole Departmental Telegraph service from clerical grades up-
ward is 39. ‘ ‘

(@) The ranks of telegraphists were filled. in the past mainly by
Anglo-Indians. '

CoNvERSION OF DEPARTMENTAL TELEGRAPH OFFIORS INTO COMBINED *
OFFICES.

180. *Mr. 8. 0. Mitra : (a) Is it a fact that the Posts and Telegraphs
Departmental Committee presided over by Mr. Ryan strongly recommend-
ed the rapid conversion of departmental telegraph offices into combined
oflices for effecting economy ?

(b) How many offices have been thus eonverted sinee the report was
accepted by Government ¢

(¢) In view of the present financial stringency in the Department,
do Government propose to accelerate the. process of conversion and to
convert at least 50 per cent. of the existing departmental offices in course
of the next two years ! If not, what are the difficulties ?

8ir Hubert S8ams : (a) Yes.

(b) Sixty. In 5 others departmental telegraphists have been re-
placed by Post Office signallers.

(¢) The process of conversion is being pressed on as and when condi-
tions render it feasible. There are at present 81 Departmental Offices
of which 42 are Zone and Area Centres and the remaining 38 are Group
Centres and Minor Offices. The case of 16 of these is being examined.
The remainder will be considered as soon as possible.

PAY oF TELEGRAPHISTS AND PosTAL CLERKS.

181. *Mr. 8. C. Mitra : (a¢) Is it a fact that the pay of General
Scrvice Telegraphists is Ra. 80—250 plus house-rent allowance or free
house and compensatory allowance in certain towns ?

(b) Is it a fact that their pay was increased in consideration of the
fact that they are liable to transfer to any place in India and Burma ?

(¢) Will Government please state how many Gemeral Service Tele-
graphists werc transferred in the years 1928-29, 1929-30 and 1930-31 and
what is the percentage of such transfers ? ’

(d) Is it not a fact that the post office clerks are also liable to fre-
quent transfer
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{¢) Is it a fact that the .Station Berwied:Teldgraphists are not liable
te any transfer at-@llf. .., ... . PR LU VS TR TR INEAE

(f) is it a fact that in' Bngland there are no differential scales of
pay for Telegraphists and Postal clerks ? y o G

(g) Are Government aware that &n ‘Arbitration Court in England has
held: that the work porformed by Télegraphists is im.2# way 4fiperior to
that performed by Postal clerks and as.such there should not be differential
scales of pay for them ?

(h) Will Government please furnish a statement showing respectively
the time-scale of pay for (¢), General Service Telegraphists, (1) Station
Service Telegraphists, and (115) Postal and R. M. 8. clerks working in
Rangoon, Bombay, Madras and Calcutta ? '

(¢) What are the reasons justifying differential scales of pay as
between Telegraphists and Postal clerks in India ?

8ir Hubert Sams : (a) Yes.

(b) Yes.

(c) 889, 814 and 564 ; percentages 39.98, 38.94 and 25.56.

(d) The case is not as stated.

(e) Ordinarily, yes.

(f) and (g). Government have no information.

(h) The statement is being sent to the Honourable Member.

(¢) The different seales of pay were sanctioned in consideration of
different kinds and conditions of work. All these questions, however,
are embraced by the examination which is being made by the Retrench-
ment Advisory Committee. .

1
ParTICIPATION OF THE GOVERNMENT OF INDIA IN THE WORLD
DisARMAMENT CONFERENCE.

182. *Mr. 8. C. Mitra : (a) Will Government please state whether,
as a member of the League of Nations, they have been invited to parti-
cipate in the: World Disarmament Conference to be held in February,
1932 ? ' -

() If the reply to part (a) be in the affirmative,

(¢) have. they undertaken any preparation or preliminary investiga-
tion or consultation in connection with the matter ;

(1) has any correspondence passed between them and His Majesty’s
Government on the subject ; and

(#4%) have they received any request from the League to furnish
particulars with regard to the position of their armaments
and, if so, what reply have Government sent ¢

Mr. G. M. Young : (a) Yes.

(b) Information with regard to armaments in India has been called
for by the League, through the Secretary of State for India, and has
been supplied to the League, through the same channel, in accordance
with the instruction contained in the Draft Disarmament Convention.
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" Usdt or TRoors TROM THE INDIAN ARMY OUTSIDE INDIA.

183. “Mr. 8. 0. Mitra : (a) With reference to section 1, paragraph
3 (1) of Field Service Regulations, Volume I (1930), will' Government
please state whether any agreement or understanding, formal or informal,
exists between. His Majesty’s Government and the, Government of India
with regard to any contingents of troops to be furnished by the latter, in
any circupstance, for service outside the limits of India and Afghanistan ?

(b) 1f the reply to part (a) be in the affirmative, what are the circum-
stances in which they are to be furnished and what is the strength of the
contingents which Government have taken upon themselves the responsi-
bility: to farnish !

Mr. G. M. Young : (¢) The Government of India have entered upon
no undertaking or commitment to send troops out of India, nor could
they do so, as it is impossible for them to say whether at any given
time any troops could be spared.

(b) Does not arise.

Use or TrooPS FROM THE INDIAN ARMY OUTSIDE INDIA.

184¢. *Mr. 8. 0. Mitra : (a) Will Government please state whether,
between 1921 and the present date, any requests or proposals were received
by them from His Majesty’s Government, or the War Office, or any other
authority in the United Kingdom, for the prospective or immediate employ-
ment of any part of the Army in India for service outside India and
Afghanistan § If so, on how many and what occasions § -, _

(b) Will Government please lay on the table the “correspondence
which led to the despatch of a contingent of Indian troops to China in
1926-27 ¢

Mr. G. M. Young : («¢) Only one occasion has arisen since 1921 on
which the Government of India were asked actually to send troops out
of India. That is the occasion referred to in part (b).

(b) The Government are not prepared to lay the correspondence on
the table. The circumstances leading to the despatch of the contingent
were, however, fully stated by Lord Irwin in his speech to this Assembly
on the 24th January, 1927.

Mr. K. Ahmed : Is it not a fact that only the other day troops were
despatohed to China in the regime of Lord Reading for the protection of
British subjects 1

Mr. G. M. Young : So far as my recollection goes, it was in the time
of Lord Irwin. .

Direcr COMMUNICATION BETWEEN THE ARMY AUTHORITIES AND THE
War OrFICE.

185. *Mr. 8. C. Mitra : (a) Will Government please state whether
His Excellency the Commander-in-Chief, or any of the principal staff
officers under him have the right to communicate directly on any subject
with the Secretary of State for War, the Army Council. Chief of the
Imperial General Staff, or any other authority at the War Ofice ¢

(b} If the reply to part (a) be in the affirmative, -
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(¢) what are the subjects on which such ocorrespoudence takes
place ; and

(1t) whether it is submitted to the Government for information or
decision ?

Mr. G. M. Young : (a) and (d) (i). The Commander-in-Chief has
the right of corresponding direct with the War Office personally, or
through his Principal Staff Officers, on questions relating to intelligence,
training, preparation for war, routine and other matters not reguiring
the decision of Government, and the supply of military information
required by the Chief of the Imperial General Staff. The right does
not extend to important questions involving principle or policy or ex-
penditure from Indian revenues. These are dealt with by the Army
Department of the Government of India in correspondence with the
Secretary of State for India.

(b) (11). Under existing orders, copies of all direct eommunications
between the Commander-in-Chief and the Chief of the Imperial General
Staff are furnished to the Government of India, the India Office and the
War Office. Routine correspondence with the War Office is not ordi-
narily submitted to Government for information : but the Secretary to
the Government of India in the Army Department can call for and
examine the papers on any subject dealt with at Army Headquarters.

NaTurE, EXTENT AND ScOPE OF INTERNAL SECURITY SOHEMES.

186, *Mr. 8. O. Mitra : In connection with their answer to starred
question No. 195, dated January 29th, 1931, will Government please refer
to paragraphs 11, 12 and 13, and to Appendix XXIX of the Regulations
for the Army in India and explain the scope, extent and nature of :

(a) the internal security schemes prepared by the Director of Mili-
tary Operations, the General Officer Commanding-in-Chief
the commands and the District Commanders, under the
regulations ;

(b) the measures for the support and maintenance of the civil power

taken by the Director of Military Operations at the Army
Headquarters under the same authority ; and

(¢) the responsibility imposed under paragraphs 11 and 12 of the
Army Regulations upon the General Officer Commanding-in-

Chief and the District Commanders in respect of the security
of internal areas under their command !

Mr. G. M. Young : It would not be in the public interest to disclose
the scope, extent or nature of internal security schemes.

ARTILLERY ALLOTTED FOR INTERNAL SECURITY.

187. *Mr. 8. 0. Mitra : With reference to their answer to starred
question No. 191, dated the 29th January, 1931, will Government kindly
give the following information :—

(a) the date from which medium artillery ceased to be allotted to
internal security ;
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(b) the number of fleld artillery sections which, in the event of the
mobilization of the Field Army, will be left behind at diffee-
ent stations in India and be ‘¢ classed among Internal
Security Troops ’’ ;

(¢) how many of these will be on full establishment and how many
or a lower establishment ;

(d) whetber it is possible to bring the sections on a lower estab-
lishment on to their full complement of driving and gunner
personnel if need arises to reinforce the artillery of the Field
Army ; and

(¢) the number of Field Brigades and batteries, complete in equip-
ment and personnel, which in the event of the mobilization of
the Field Army, will remain at the disposal of the Army
Headquarters or the subordinate commands or districts as a
reserve, unless allotted to the Field Army in excess of the .
sanctioned war establishments ?

Mr. G. M. Young : (a) and (b). It would not be in the public in-
terest to furnish this information.

(¢) All on a lower establishment.

(d) Yes.

(e) None.

Honsz-BmmmNG IN THE JHELUM CaNaL COLONIES.

188. *Bardar Sant Bingh : (¢) Will Government be pleased to state
the number of acres allotted in the Jhelum Cansl Colonies on horse-breed-
ing conditions ?

(¥) What was the number of mares belonging to the Ghoripals in
both the colonies in the years 1928-29 and 1930 ?

(¢) How many of the breedings of these mares have been purchased
by the Ariny Remount Department ? A

(d) How many of these, including fillies kept for breeding purposes,

have been purchased durmg the last seven years, over the age of 18
moriths ¢

Mr. G. M. Young : (a) Approximately 2,25,120 _acres.

(b) The number of horse breeding mares in 1928-29 nnd 1929-30
was 4,502 and 4,346, respectively.

1929(;) 407 young stock horses were purchased m 1928-29 and 478 in

(d) 720. These were purchased at the expressed wish of their
owners. }

IS P (SR
'

BRANDING OF MARES IN THE JEELUM CANAL COLONIES.

189 *gardar Sant Singh : (¢) Is it a fact that some mares in the
Jhelum Canal horse-breeding colonies are branded with J C and others
are branded as G. 1.|J. ? SN
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(b) What:is  the nnmber of mares branded J. C. ! What is the
number of mares branded G. 1.|J. in both the colonies { ' ..

(¢) Is it & fact that Army Remount Department decides to brand
mares as J. C. or G. 1.|J. at its discretion ¥ If the reply of the ahove
question be in the affirmative, will Government be pleased to state the
rules which govern ‘the discretion of Army Remount Officers ¢

Mr. G. M. Young : (a) Yes.
(b} In 1980-31, 4,131 mares were branded JC and 233 were branded
(¢) No, Sir. The JC brand is used for mares kept by breeders
holding land on horse breeding terms. The GI|J brand is used for
mares of unbound breeders and a mare is so branded only at the request
of the owner.

BrRANDING OF MARES IN THE JHELUM CaNAL COLONIES.

190. *Bardar 8ant 8ingh : (a) Is it a fact that J. C. brand is used
for the mares kept under the condition on which the land has been allotted
in the Jhelum Canal colonies ¢

(b) If so, why has G. I.|J. brand been introduced ?

Mr. G. M. Young : (a) Yes.

(b) To distinguish unbound from bound mares and to enable the
owner of an unbound mare to have the use of a Government stallion.

BRANDING OF MARES IN THE JRELUM CANAL COLONIES.

191. *8ardar Sant 8ingh : (a) Is it a fact that zrantees of land in
Jhelum Canal colonies who keep a spare mare are forced to get their spare
mare branded with J. C. ¥ If so, why has this practice been allowed to

prevail ?

(b) Arc Government aware that keeping of such sparc mare has
inflicted great hardship upon the grantees of land ? ‘

(¢) Is it a fact that a regular record of spare mares is also kept ¢ If
80, why 1

(d) 1s it a fact that in case of breach of rules the spare mares are
also subjected to fines and penalties !

Mr. G. M. Young : (a) No, Sir. There is no compulsion as regards
maintenance or branding.

(b) No, Sir. Spare mares are kept at the option of the owners.

(¢) Yes. In the interests of the owners, a record of coverings and
foalings is maintained. This enhances the value of the stock.

(d) No, Sir.

Khan Bahadur Malik Allah Bakhsh Khan Tiwana : Is it not a fact
that the grant of the concession of furnishing a record of the coverings
and foalings of mares is greatly appreciated by the colonists for the reason
that they have the services of superior colony stallions and also get a
good price for their young stock from Government ?

Mr. G. M. Young : That is undoubtedly a fact, Sir. -
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BrANDING OF MARES IN THE JHELUM CANAL COLONTES.
*Ba.rdar S8ant 8ingh: (a) Is it a Pact that ‘mafey, both with
J. C. and G. I.|J. brands can he covered by Army Remount Department
stallions ?

(b) 1f the reply to part (¢) be in the aﬁrmative, will Government
be plleased to state why spare mares are branded as J. C. instead of
Q. L)Jd. 1

Mr. G. M. Young : (a) Yes, but owners of GI|J mares have to pay a
covering fee of Rg. 5.

(b) The Honourable Member is referred to the answer which I have
just given to the two previous gquestions.

HOBSE-BREEDING IN THE JHELUM CaNA: CoLoNiES,
193. *Bardar Sant 8ingh : (a) Will Government be pleased to lay
a statement on the table showing an average annual result of coverage
in the Jhelum Canal horse-breedmg ‘coloniés during the last two decades ?

(b) How many fillies have been purchased by the Army Remount
Department during this period ?

{c) What is the number of fillies made over to Ghoripals for breeding
purposes 1

(d) What is the number of Army thorough-blood mares branded by
the Remount Officer and purchased by the Gharipals during the last 5
years ¢ What are their ages § What .is the total . price paid by the
Ghoupa,ls for the same ! In case, the answer to this question be in the
negative, is it a fact that Army Remount Department interferes with the
free purchase and sale of Ghoripal, mares

Mr. G. M. Young : I am afraid that T cannot furnish information
for the last two dccades. I lay on the table, however, 4 statement which
covers the last five years in respect of parts (a), (b) and (d) of the
question and the last 25 years in respect of part (c).

The answer to the last part of question (d), in so far as I have
been able to understand it, is in the negative.

(a) 1926-27 .. .. . .. .. 3,787
1927-28 .. . . . .. 3976
19£8-29 .. .. . . .. 4,066
1929-30 .. .. . . .. 3885
1980-31 . . .. 31736

(b) 288, during the lut five yearl
(c) 10,926 since 1905-06.

(d) 97 thorough bred lish mares. The total price paid by Ghori was
Rs. 80,349. The ages of tneE.:‘ mares were : P v pa

2 .o . .e .o . .. 4 year old.
11 .. . .. . .. 5 year old.
12 . .. . .. .. 6 year old.
14 .. . . .. .. .. 7 year old.
18 . .. .. . . .. 8 year old.
10 .. .. .. . .. .. 9 year old.
15 . . .. . . .. 10 year old.
8 . . - .. . .. 11 year old.
] . . . .. .. .. 12 year old.

4 . . . . . . 18 year old.
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Horse-BRREDING IN TRE JEELUM CaANAL COLONIES.

194. *Bardar 8ant Singh : (a) Is it a fact that during the last 18
months there have been cases where the Army Remount Officer declined to
purchase a foal in the first instance and soon after either purchased it or
permitted its sale for breeding purposes ¥ If so, why ¢

(b) Do Government know that such instances have led to corruption
in the office of the said Army Remount ¢

Mr. G. M. Young : (a) It frequently happens that stock are pre-
sented for purchase in poor condition, and are subsequently bought ufter
the owner has conditioned them.

(b) Government are not aware of any corruption in this connexion.
If the Honourable Member will quote a specific case I will juquire into
it.

CoMPLAINTS OF HORSE-BREEDING GRANTEES OF LAND AGAINST THE
ArRMY REMOUNT OFFICER, SARGODHA.

195 *Bardar S8ant Singh: (a) Are Government aware that the
present Remount Officer has been in the Army Remount Office, S8argodha,
for the last nine years ?

(b) Is it a fact that grantees of land have been complaining against

this officer ¢ If so, why has he not been transferred from this place 1 Do
Government intend to transfer him ¢ If not, why not #

(¢) Are Government aware that this officer has been employing agents
who have abused their position ¥ Have Government received any com-
plaint that 1llegaht1es have been committed by this officer 1

{d) Is it a fact that on the 6th December 1928; the Revenue Member
of the Punjab held a Durbar at odha in order to explain away the
alleged 1llegaht1es committed by this official ?

(e) 1s it a fact that the same Revenue Officer, prior to holding this
Durbar, made enquiries into the conduct of this official and heard the
complaints of the grantees ?'

(f) 1s it a fact that a committee of enquiry was forwed in the same
Durbar to go into the grievances of the grantees ?

(g) Is it also a fact that this very Remount Officer was included as a
member of that Committee ?

(k) Is it also a fact that the grantees refused to do anything with this
committee and 8o no committee sat ? '

Mr. G. M."Yomng : (a) "1‘he~0ﬂicev ims' been at Sargodha for 7 out
of the last 8 years. SR »

( b) Some complaints have been made : but they proved to be without
foundatien. . There was consequently no reason to transfer the officer
before his tenure would otherwise have expired. He would normally be
transferred on November 1st, 1431. Orders to that effect issued last
February.

(¢) The answer is in the negatlve

(d)to (k). The matter concerns the Liocal Government, to whom a
«opy of this question will be sent.
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n Bahadur Malik Allah Bakhsh Khan Tiwana : May I ask if it
is the pollc Government to keep Dlstrlct Remount Officers at Sargodha
tor a pretty long time ?

Mr. @. M. Young : Yes, Sir. It is the policy of Government to
keep Remount Officers in horse-breeding areas for a considerable time.

Sardar 8ant 8ingh : May I know what is the longest period for
which such an officer can remain in one station ?

Mr. G. M. Young : There is no fixed rule ; one officer was there for
about Y years so far as T remember.

. Mr. B. R.. Puri : May I know on what basis this period is fixed ¢
Why uot 11 years or any other figure ¥ Where is fhe special virtue in 9

years !

Mr. @. M. Young : There is no fixed rule, Sir.

Mr. K. Ahmed : Is there not a Committee at Sargodha where
matters can be complained of with a view to the grievances being removed {

Mr. G. M. Young : I think, Sir, the Honourable Member will receive
an answer to the question that he is asking now, if he listens to the answers
to be given to the next 20 or 25 questions.

S8ardar S8ant 8ingh : Can the Honourable Member quote any other
instance where an officer was allowed to remain in one station for this
period cf ¢ years ?

Mr. G. M. Young : I have already stated that one officer was in this
particular station for 9 years.

. Horse-BREEDING IN THE JHELUM CaANAL COLONIES.

196. *Sardar Sant 8ingh : (a) Will Government be pleased to state
the number of Army Remount Department stallions in the Sargodha Circle
for ea«.h ilear during the last 20 years ¥ How many of them were thorough-

bred ? How many Arab ! How many Nuggar Arab, Marwari, etec. !

(0) Will Government be pleased to state the number of stallions
sanctioned for the Jhelum Canal Colonies ?

(¢) What is the percentage result of coverage for each variety of
stallions during the last 20 years ¥ What is the percentage of the
progeny of thorough-bred Arab ?

(d) 1s it a fact that previously mares used to be covered twice m a
single day ? If so, when was this practice stopped ?

(e) Will Government kindly glve the reasons for stopping this
practice ? Is it a fact that, for some time, stallions have not been allowed
to cover daily but only after intervals of two to four days ? If so, do
Government know that allottees on horse-breeding conditions suffer in
consequence of these long delays in covering ?

(f) Isit a fact that if the mares are not covered in season the keepers
of mares have to undergo a good deal of trouble in coming to the stables

every day till the next season ?
L180LAD B
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Mr. G. M. Young : (¢) The figures for the last 20 ycars are mot
readily available, but the average for one year would be approxmtely 90
stallions. The present percemtage by classes are :

Thorough-bred English .. .. 40 per cent.
Arab .. .. .. .. 40 per cent.
Other breeds . .. 20 per cent.

(b) 101 in April last since when it hae been raised to 107.

(¢) The full information desired by the Honourable Member js not
available. The average percentage of foals to coverings for the past 8
years is 38.76.

The average foaling percentage of Arab stallions for the last 3 years
is 44.39.

(d) Yes. The practice was discontinued in 1919.

(e) 1 do mot sappose, Sir, that the House will wish me to enter deeply
into biological details. The reforms to which the Honourable Member
alludes were introduced as much in the interests of the owners of mares

as of the stallions themselves. They cause no hardship so far as Govern-
ment are aware, and they are common to all countries where high class

stock is raised.
(f) T understand that a very few habitually defaultmg tenants have
been treated in this way.

Horse-BREEDING IN THE JHELUM CaANAL COLONIES.

'197. *8ardar Sant Singh: (a) Is it a fact that after covertures
mares are required to be tested by rules four or five times during 6 weeks ¢

(b) 1s this rule observed ! If so, will Government kindly state the
number of mares that have been so tested during the last 5 years ?

(¢) Is it a fact that the Army Remount Department has given orders
to Ghoripals to bring the mare for testing or for inspection by the Army

Remount Officer in person %
(@) Is it a fact that in some cases Ghoripals have to travel about 20
miles a day in the hottest months of the year for this purpose ¢

(e) Do Government propose to cancel such orders if they exist ¢

(f) Do Government propose to put a stop to the testing of the mares
before and after the covertures and leave it to the Ghoripals themselves !

(g) Is it a fact that in the statement of conditions on which the land
was granted no such test is mentioned 1

Mr. G. M. Young : (a) Yes.
(b) Yes. 17, 963 mares have been tested during the last five years.

(¢} Only in the case of very few grantees who have failed to get
their mares in foal over a very long period.

(d) No, Sir.

{e) Does not arise.

(f) No, Sir.
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(¢) The test is not specifically mentioned, but is covered by the terms
of the grant.

Bardar 8ant 8ingh : What objection can the Government have to
its being sent instead of being brought by the owner himself ¢

Mr. G. M. Young : I do not know of any objection to that pro-
cedure,

HorsE-BREEDING IN THE SARGODHA CIROLE.

198. *Sardar 8ant Singh : (a) What is the total area of land
allowed to all the stallion stables in Sargodha Cirele, including the land
in the control of Army Remount Department, Sargodha Circle ?

(b) What has been the gross income from these lands during the last
ten years ?

(¢) What has been the annual expenditure of the Army Remount
Department during the last ten years !

(d) What has been the annual maintenance charges, excluding the
income from the allotted land, for the last 20 years ! Does it include the
price paid for purchasing the stallions or not ¥ If not, from what
are stallions purchased ?

(e) What has been the cost of stallions purchased during the last
20 years ?

Mr. G. M. Young : I lay u statement on the table.

(a) 1,120 acres, 4 killas and 3 kanals of land are attached to the Stallion Stables
of the Shahpur Area. In addition, the old 8th Cavalry run (approximately 1,500 acres)
is adininistered by the District Remount Officer, Shahpur Area. '

ta]l'(b) The land attached to the Stallion Stables is for the supply of fodder to the
stallions.

The §th Cavalry run has been administered for 9 years oumly. During this period
the gross income has been Rs. 4,86,171-14-7. . .

(¢) The expenditure on the Shahpur Area has been as follows :

Rs.
1921-42 .. .. . .. .. 1,50,804
1922-28 .. . .. .. .. 1,382,670
1923-24 .. .. .. .. .. 117,988
1924-25 .. .. .- .. .. - 1,28,771
.. 102526 .. .. .. .. .. 118571
1026-27 .. .. .. .. .. 1,30,230
1027-28 .. .. .. .. .. 132,547
1928-29 .. .. .. .. .o 1,283,450
1929-30, .. .. . .. .. 151,008
1630-31 1,56,331

(d) The Hon’ble Member is referred to the statement laid on the table-in reply
to parts (a) and (b) of starred question No. 204. The figures given therein do not
l1;1cl).1dc the purchase price, as stallions are purchased from a separate fund on all-India

asis.

(¢) Figures for the Shahpur Area as a separate entity are not available.

Horse-BReepING IN THE JHELUM CANAL COLONIES. }
199. *Sardar 8ant Singh: (¢) Is it not a fact that the Revenue
Officer does not give any reason when he discharges the mare for not

fillying ?
}LI%OLAD B2
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(b) Is it a fact that the Réemount Officer at the time of discharging
the mare destroys the covering certificate containing the history of the
mare ? a i :

(¢) Is it not a fact that instances have happened where the mare
thus discharged was found to be with a foal later on and was ré-entered 1

(d) Ts it a fact that a copy of the record of the history of the mare
is not given to the Ghoripal ?. If so, why ?

. Mr. G. M. Young : («: I have not been able to undersiaud. this
question.

(b) No. Sir.

(e) A very few instances have occurred.

(d) No, Sir.

Khan Bahadur Malik Aliah Bakhsh Khan Tiwans : Is it not a fact
that the Revenue Officer has nothing to do with the discharge of the mare ?

Mr. G. M. Young : That is one of the reasons why 1 was unable to
understand that part of the question.

Sardar Sant 8ingh : Part (@) of my question means this that the
Revenue Officer strikes off the mare from the list of the branded mares if
it does not filly for a particular period.

Mr. G. M. Young : Sir. I am afraid I do not understand the mean-
ing of the verb to * filly . ‘

Horse-BREEDING IN THE JHELUM CaNaL COLONIES.

200. *8ardar 8ant 8ingh : (a) Will Government be pleased to state
the annual expenditure on medicines given free for brood-mares to
Ghoripals during the last 5 years !

(b) What is the number of mares and their youngsters that have
been treated during this period ?

(¢) 1s it a fact that such medicines are not given free to all the
Ghoripals who come for treatment of their mares ¢

(d) Have Government received any complaint on this point * 1f so,
do Government propose to remove this complaint

Mr. @. M. Young : (a) and (b). The information is not available.

(¢) Free medicines are distributed as far as resources permit.

{d) No. Sir.

Horse-BrReepiNG IN THE JBELUM CaNaL CoLONIES.

201. *Surdar Sant 8ingh: Is it a fact that Ghoripals have been
compelled to grow oats as fodder for the bound mares ? If so, under
what law ¢ Is it in the conditions on which land in the Jhelum Canal
Colonies has been granted ¢

Mr. G. M. Young : No, Sir, they have been advised to do so in
their own interests. It is not in the conditions on which the land was
granted.

Khan Bahadur Malik Allah Bakhsh Khan Tiwana: Does the
Honourable Member know that only last year on the special representation
of the present District Remount Officer the canal closure did not take place
merely to allow the colonists to cultivate their oats ?
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Mr. K. Ahmed : I submit, Sir, that that question does not arise in
this form. '

Khan Bahadur Malik Allah Bakhsh Khan Tiwana : The question is
relevant hecause it has been alleged that oats' eultivation is forced upon
the colonists. My question shows that the colonists approached the
District Remount Officer and he represented the matter to the Irrigation
Dlepartment and got the closure stopped for oats cultivation.

Mr. G. M. Young : I am prepared to take the information from the
Hononrable Member.

Horsg-BREEDING IN THE JEELUM (aNaL COLONIES.

202. #8ardar Sant 8ingh : I, it a feet that Ghoripals are corapelled
to take their mares to the horse races and cattle fares by the Remount
Officer ¢ If so, will Government please state under what conditions has
this order been passed ?

Mr. G. M. Young : No, Sir, mares are not raced. Fillies maturing
in the breeding area are inspected from time to time. These inspections
are arranged to coincide with race meetings at Headquarters. After
inspection, owners of selected fillies are advised to race them, as this is
considered beneficial to their development. There is no question of com-
pulsion.

HorseE-BREEDING IN THE JHELUM CaNAL COLONIES.

203. *Sardar Bant Singh : Will Government kindly define the duties
of the Indian Officer, Army Remount Department, Sargodha, so far as
these duties concern the Ghoripals ?

Mr. G. M. Young : The Indian officer comes directly under the
orders of the District Remount Officer. His duties generally are to assist
in the administration of the horse-breeding Area and also to bring to
notice all matters affecting its efficiency.

Horse-BReeDING IN THE JHELUM CaxaL CoLONIES.
204. ‘Bardar 8ant 8ingh: (¢) Will Government kindly state the
average annual expense of a stallion !

(b) What has been the average expense of a stallion: per year during
the last 10 vears ?

(¢) Will Government be pleased to state the average expense which
the Ghoripals incur on one mare and one foal ?

Mr. G. M. Young : (¢) and (b). A statement .giving the information
is Jaid on the table. ‘

(¢) Government have no information.

Rs. A. P.
192122 - - .. 0 .. 641 0 0
_1922-22 .. .. .. .. 411 10 0.
1925-24 .. .. .. L.o819 7 2
192495 .. .. .. L.o821 R 5
1025.26 .. .. .. .. 321 6 5
1926.27 .. .. .. .. 32 1 3
1927-28 .. .. .. .. 323 7 7
1928-29 .. .. .. .. 389 3 0
1929.30 .. .. .. .. 422.0 5
1930-31 .. .. 41314 %
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Horse-BreepiNg IN THE JEELUM CaNaL COLONIES.

205; *Sardar Sant 8ingh : (a) Will Government kindly give the total
nuraber of youngsters supplied in a year by ail the Ghoripals of Sargodha
Circle during the last 20 years !

(b) What has been standard price of a youngster on an average
during the last 5 years ¢

(c) What was the standard price of the youngster during 10 ycars
prior to the last 5 years ?

(d) By what standard is the price of a youngster fixed !
Mr. G. M. Young : A statement is laid on the table.

(a) 1911 .. .. .. . . S
w12 .. .. .. . . .. 378
1913 .. .. . . .. .. 400
1014 .. .. . . . .. 4
w15 .. .. . .. .. .. o9
1916 .. .. .. .. .. .. 938
1917 .. .. .. .. .. .. 899
918 . .. .. .. . .. 404
it L. .. . .. . .. 374
1920 .. .. . .. .. Lo 432
1921 .. .. .. .. . .. 305
1922 .. .. . . . .. 526
1993 . .. .. . . .. 487
1924 .. .. .. .. .. .. 518
1985 .. .. .. .. .. .. 500
1926 .. .. . .. . .. 509
1927 .. .. .. .. . .. 351
1928 .. . .. . .. S 44
es .. .. .. .. .. .. 526
1030 .. .. " .. .. .. 438

(b) Rs. 224.

(¢) The average price of a colt during the four vears hefore the last five years
was Rs, 225. Information prior f this is not available.

{(d) Age¢, measurements, eondition and general merit.

Khan Bahadur Malik Allah Bakhsh Khan Tiwana : May 1 know,
Sir, what is the meaning of ¢‘ youngsters >’ !

Mr. G. M. Young : I am myself unfamiliar with the tern as applied
to horses. I assumed that the ‘Honourable Member was referring to colts.

HoRrse-BREEDING IN THE JHELUM CaNAL COLONIES.

206. *Bardar 8Sant Bingh : (¢) Is it a fact that some Army Remount
areas for the purchase of remounts have been abolished after the Great
War ¢

(b) If so, how many, and for what reasons ?

(¢) Will Government be pleased to state the reasons for retaining
the Army Remount Depot at Mona ?

Mr. @. M. Young : (4) and (b). I presume that the - Homnourable
Member refers to breeding areas. The Amritsar and Baluchistan breeding
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arcas have been abolished since the war, as it did not pay Government
to retain them.

{r} The Depot is retained for maturing young stock horses and mules
bred in India, and aeclimatizing mules from overseas.

Horse-BrREEDING IN THE JHELUM CANAL COLONIES.
207. *Sardar 8ant 8ingh: (¢) Do Government intend to sell pro-
prietary rights of the lands granted on horse-breeding conditions {
(b) If so, what price per acre has been fixed ¢

(¢) Do Government intend to sell proprietary rights to the non-
Ghoripals ss well ¢ If so, at what price ?

(d) Will Government kindly give the estimated price the Government
will realise from the Ghoripals by selling proprietary rights to them and
to non-Ghoripals as well ?

(¢) What amount are Government likely to get by selling lands under
Mona and Sargodha Depots ?

Mr. G. M. Young : (a) No, Sir.
(b)) Does not arise.
(¢} and (d). The matter concerns the Local Government.

(e) Government have no intention of selling the sites of these
depots.

Horse-BREEDING IN THE JHELUM CaNAL COLONIES.

208. *8ardar Sant 8ingh : What is the average price per mare paid
by the Army Remount Department, when purchasing mares from the
Ghoripals ?

Mr. G. M. Young : Government do not purchase mares.

Horse-BrEEpING IN THE JHELUM CaNAL COLONIES.

209. *Sardar Sant Singh : (a) Is it a fact that the Remount Officer,
Sargodha Cirele, inflicts fines on the Ghoripals ? If so, under what law
has such power been conferred upon him and by what authority ¢ If
not, did the Remount Officer exercise these powers during the last five
years ?

() From what date have these powers been withdrawn ?

(¢) How much fine has so far been inflieted by the Army Remount
Department during the last 15 years t

Mr. G. M. Young : The matter concerns the Local Govermment, to
whom a copy of this question is being sent.

Horse-BREEDING IN THE JHELUM CANAL COLONIES.

210, “Sardar Sant Singh: (a) Is it a fact that there is a Horse-
Breeding Society in Sargodha Cirecle ! If so, is it a body of non-officials
or a body created by Government ?
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(b) Is it a fact that subscriptions for this Society are realised by
the Zilledars of the Army Remount Department and the Zaildars and
Naib-Tehsildars of the Revenue Department ?

(¢) Is it a fact that a Government official is the President of this
society 1

(d) What amount of subsecriptions has annually been collected from
1925 1o 1930 ¢ :

(e) Has the Society effected any improvements in horse-breeding ?

Mr. G. M. Young : (a) Yes. It is a private Society.

{b) Subscriptions are not realised through the medium of the Zilla-
dars of the Army Remount Department.- The Government of Iudia are
not corcerned with the latter portion of the question.

(¢) Yes. The Deputy Commissioner, Shahpur District.

(d) Government have no information.

{e) The Society is a new one, but I am informed that it has already
done much useful work in the interests of the breeders and breeding
generally in the Shahpur Area.

Mr. Gaya Prasad 8ingh : Is it not a fact that there is a horse-
breeding society in the Punjab to which the Government of India make an
annual contribution ?

Mr. G. M. Young : 1 must ask for notice of that question.

Horse-BREEDING IN THE JHELUM CANAL COLONIES.

211. “Sardar 8Sant 8ingh : (¢) Is it a fact that some rules for the
punishment of Ghoripals have been framed ? If so, by whom and under
what authority 1

(b) Will Government be pleased to lay a copy of the rules, as framed,
on the table ?

(¢) Who were the members of the sub-committee which framed these
rules ? .

(d) Was the Punjab Legislative Council or Legislative Assembly
consulted ? ' ’

‘(¢) Were the Ghoripals given any chance of sending their represen-
tative before the framing of the rules ¥ If so, what is the name of that
representative ¥ If not, why not ¢

Mr. G. M. Young : Rules have been framed by the Local Govern-
ment, to whom a copy of this question is being sent.

HoRrse-BREEDING IN THE JHELUM CANAL COLONIES.

212. *Sardar Bant 8ingh: (¢) How much area, originally allowed
to the Ghoripals, has been temporarily resumed by Govermment ?

(b) How much area has been permanently resumed ¢

(¢) How much money has been realised by Government on account of
the lease of these temporary resumptions ¢

(d) Has the attention of Government been drawn to the ruling of
the Financial Commissioner in the case of Dhian Singh of Chack No. 90
N.B. vs. Crown ; case No. 33 of 1919-20—Revenue ¥ '~~~
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(e) If the reply to part (d) be in the affirmative, is it a fact that

the principles laid down in the above ruling have not been applied to
the cases of the Ghoripals so far? If not, why not ?

(f) Has this ruling been over-ruled ? If so, by what zuthority and
when ?

(g) Is it a fact that the lease money of the lands belonging to the
minors has not been paid to them on their attaining majority ? If not,
why not ¢ .

Mr. G. M. Young : A copy of this question is being sent to the Livcal
Government.

Horse-BREEDING IN THE JHELUM CANAL COLONIES.

213. “Bardar Sant Singh : (a) Is it a fact that ti Deputy ¢ommis-
gioner of Sargodha inflicts fines on the Ghoripals on the complaint of the
Remount Officer ? ‘

(») Ilow many cases were sent up by the Remount Officer to the
Deputy Commissioner for punishment during the last 10 years ?

(¢) In how many cases was punishment inflicted and in low many
cases were the Ghoripals let off ? _ s

(d) 1s it a fact that Ghoripals have produced defence in these
cases T ' .

(e) In how many cases these defences were accepted ?

(f) What is the total amount of fine thus realised annually daring
the last 10 years ?

(g) Are Government prepared to consider the question of appoint-
ing a committee to go into the questions of complaints of the Army Re-
mount Department in order to check the arbitrary use of power by the
axecutive in such cases ?

Mr. G. M. Young : A copy of this question is being sent to the Local
Government. ' '

8ardar S8ant 8ingh : May I know, Sir, if the Remount Officers are
not governed by the Army Remount Department of the Government of
India ¥ Do not the Government of India in the Army Department
control the actions of their officers and the conditions on which the
loan has been granted and the breaches of those conditions ?

Mr. G. M. Young : The Remount Officers are tnder the Army
Department of the Government of India, but it is not their action that
is complained of but the action of the Deputy Commissioner, Sargodha.

8ardar Bant Singh : Are the Government of India aware of the
rules framed by the Local Government ? TIf so, under what authority
have they framed those rules ?

Mr. G. M. Young : The Government of India are aware that there
are rules framed by the Local Government.

 Mian Muhammad 8hah Nawaz: Why cannot the Government of
India lay a copy of the rules on the table of the House ?

Mr. G. M. Young : I think they probably could do so..
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Sardar 8ant 8ingh: Have ever the Government looked into the
Jegality of these rules framed by the Local Government in this respect ?

Mr. G. M. Young : I do not know whether the legality of the rules
has ever been challenged.

Mian Muhammad 8hah Nawaz : Will the Honourable Member kindly
lay a copy of these rules on the table of the House ?

Mr. G. M. Young : I will consider that.

Mian Muhammad Shah Nawas : There is no question of considera-
tion.

Mr. G. M. Young : 1 have not yet studied the rules.

Mian Muhammad Shah Nawasz : Is the Honourable Member going to
consider whether he should place the rules on the table or not ! If the
Honourable Member would kindly see question No. 211 (b), it asks :
‘“ Will Government be pleased to lay a copy of the rules as framed on the
table '’ 2 Surely the Honourable Member must have considered that long
ago.

Mr. Gaya Prasad Singh : Caught napping this time. (Laughter.)

Mr. K. Ahmed : Will the Army Secretary, in view of the fact that
there are so many complaints, kindly forward these questions to the
local authorities so that they may take proper steps to remove the griev-
ances and in that case the Honourable Member may probably withdraw
his question 1

Mr. G. M. Young : I have already said that T will forward these
questions to the Local Government.

Mr. K. Ahmed : My suggestion under the circumstances to the
Honourable Member who put this question is that he should withdraw his
interpellations, so that more useful work may be done. Will he kindly
withdraw his question ? In view of the tact that the Army Secretary
has assured him that the question will be forwarded to the Local (tovern-
ment and that steps will be taken to remedy the grievances !

Sardar Bant 8ingh : I am not withdrawing my question.
Horse-BREEDING IN THE JHELUM CaNAL COLONIES.

214. *Sardar 8ant 8ingh : (a) Will Government be pleased to state
the amount of takavi loan granted to the Ghoripals for the purchase of
brood-mares during the last four years 1

(b) Is it a fact that the price of mares is fixed by the Remount
Officer ¢

(¢) Has the Ghoripal any voice in fixing such prices !

(d: What provision is made for arbitration or otherwise in the. case
of difference of opinion between the owner of the mare and the Army
Remount Officer ¢

Mr. G. M. Young : («¢) Rs. 4,91,035. ' ,

(0) Only when the seller and purchaser cannot aéree‘ and ask the
Remount Officer to act as medium. '

" () Yes, and he is ericouraged to do so.
(d) The Honourable Member is referred to the reply egiven to part (b)

of the question. An Arbitration Committee is provided for undé the
orders of the Local Government.
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Horse-BREEDING IN THE JHELUM CANAL COLONIES.

215. *Bardar Bant Singh : What expense do (lovernment incur on
a youngster which enters the Depot at the age of 103 months and what
is their expense till it attains the age of 5 years ?
Mr. G. M. Young : Young stock are usually purchased as yearlings
and not at 104 months. Young stock horses are issued at 4} years. The
total cost including purchase price is about Rs. 1,000.

NON-TRANSFERENCE OF THE INDIAN OFFICER OF THE ARMY REMOUNT
DEPARTMENT, SARGODHA CIRCLE.

216. *Bardar Sant 8ingh: (a) Is it a fact that the Indian officer
of the Army Remount Department, Sargodha, is a native of the district ¢

(b) To what family does he belong ?
(¢) How long has he been in Sargodha Cirele ?
(d) Will Government kindly state the rules prescribing the period

after which the Indian officer of the Army Remount Department should
be transferred from one place to another ?

(e) Why has not that rule been applied to him ¢

(/) 1s it a fact that he belongs to the well-known Tiwana family and
he is kept there on that account ?

(g) 1s it a fact that he interferes at the time of elections to the Local
Council and the Assembly ¢ '

Mr. G. M. Young : (a) Yes.

(b) Tiwana.

(¢) Since March 1924.

(d) No rules are laid down. The interests of the State govern the
Jength of tour of duty in one place.

(e) Does not arise.

(f) 1 have already answered the first part of the question. The
answer to the second part is in the negative.

. (g9) So far as Government are aware ‘there is no truth in the sugges-
tion.

Khan Bahadur Malik Allah Bakhsh Khan Tiwana : Is it a fact that
K. B. Gul Sher Khan, the Indian officer waz in this colony from 1903,
(tihathls, the date of his appointment till 1912, that is the date of his

eath.

Mr. G. M. Young : Yes, Sir. I believe so.

Khan Bahadur Malik Allah Bakhsh Khan Tiwana : Is it not a fact
that there had been several Indian officers in this eolony who do not
belong to this district before the present incumbent ?

Mr. G. M. Young : I should have to verify that, but I see no reason
to doubt the statement.

Bardar Bant 8ingh : Is it not in the interests of discipline in the
&par;;ment that no officer belonging to the district should be posted

re

Mr. G. M. Young : No, Sir.
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EMPLOYEES oF THE ARMY REMOUNT DEPARTMENT, S8ARGODHA, CIRCLE.

217. “Sardar Sant Singh : (a) Wil Government kindly lay oun the
table the numnber of persons employed in the Army Remouynt Department,
Sargedha, during the last five years ?

{b) How many employees belong to the Shahpur Distriet ¢

Mr. G. M. Young : (7) The authorised establishment is 244 : there
has been little variation during the last five years,

(b) The information ix not available.

RELEASE OF PoLITICAL PRISONERS IN THE PUNJAB.

218. *8ardar Sant 8ingh : (¢) Will Govetrmnuent be pleased to state
whether all the political prisoners, not convicted of violence have been
released under the agreement between His Excelleney Lord Irwin and
Mahatma Gandhi ? o

(b) How many such prisoners have not been released in the Punjab
and for what reasons ?

The Honourable 8ir James Crerar : (a) Yes.

(b) The total number of prisoners undergoing sentence in the Punjab
for offences in connection with the Civil Disobedience Movement on the
5th March last was 1,858. Of these, 85 were still undergoing imprison-
ment on the 15th August 1931. They were not released because their cases
did not come within the terms of the Settlement. '

EMPLOYMENT OF SIkHs ON THE NORTH WESTERN RarLway.

219. *8ardar Sant 8ingh : (¢) Will Governmeaut kindly state which
community out of Hindus, Muhammadans and Sikhs is the minority com-
munity in the Punjab ?

() Is it & fact that the Sjkhs are a distinet minority eonvmunity in
the province ?

(c) Is it & fact that the Sikhs are not adequately represented in the
services of the North Western Railway ?

Mr. A A L. Parsons : (a) and (b). According to the latest figures
available, the Sikhs are numerically the smallest of the three commithities
mentioned by the Honourable Member: in.the Pumjab, ... .,

(¢) T do not think the suggestion in the Ilonourable Member's
guestion could be substantiated. According to an estimate based on the
census figures of 1921, the percentage of Sikhs in the area served by the
North Western Railway was 7.80. In the subordinate service of that
Railway the percentage of Sikhs is 8.39. It.is not possible to make a
similar comparison with regard to Sikhs in the superior services, since
officers in those services are liable to transfer to any of the State-managed
Railways. But taking the superior services of those Railways together,
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. S o TU '

out of 363 Indian officers, 13, or 3.6 per cent. are Sikhs. If all these

Sikh officers were posted to the North Western Railway, they would

represent 10.4 per cent.-of the Indian officers on that Railway.

SAFEGUARDING THE INTERESTS OF SIKHS IN RETRENCHMENTS ON THE
NorTH WESTERN RaILway.

220. *Sardar Sant 8ingh : (a) Has the principle of safeguarding
the interest of minority communities been followed in the case of recent
retrenchment on the North  Western Railway ¢

(b) T8 it a faet that the Agent of the North Western Railway has
issued instructions to safeguard the interest of the Sikhs when deciding
to reduce or retrench posts on the North Western Railway ?

(¢) If so, has ‘that principle been actually put}mtqpxactl'ce |
Mr. A. A L Parsons: (a) to (c¢)..Yes.

'SAFEGUARDING THE INTERESTS OF SIKHS IN RETRENCHMENTS ON THE
NortH WESTERN RaILway.

22]1. *Bardar Samt 8ingh : (a) Is it a fact that the percentage of
Sikh officers on the North Western Railway comes to 332 and in the
Engineering Department it is only 4.62 ?

(b) Ts it a fact that after the retrenchments that have been carried
out the percentage of Sikh officers on the North Western Railway has
been reduced to 2.69 on the whole and to 3.98 in the Engineering Depart-
ment only ?

Mr A A L Parsons: (a) and (b). The percentage of Sikh officers
on the North-Western Railway, after the retrenchment so far carried out,
is 2.58 as against 2.54 on the 1st March 1931. The corresponding figures
for the Engineering Department are 4.09 and 4 per cent., respectively.

RETRENCHMENT ON THE NORTH WESTERN RAILway.

222. *8ardar Sant 8ingh : (¢) Will Government be pleased to state
from what date retrenchment began on the North Western Railway and

what departments have been affected thereby ¢

(b) What is the number of persons that have come under retrench-
ment and what is the saving effected thereby ?

(¢) Will Government kindly place the figures in a tabular form
showing the number of Hindus, Muhammadans, Sikhs, Anglo-Indians and
Europeans brought under reduction in various departments of the North
Western Railway together with their pay and allowances ?

(d) What was the total strength of each community in these depart-
ments before retrenchment ¢

Mr. A. A. L. Parsons : (¢) From March 1931 —All departments have
been affected.

(b), (c) and (d). A statement giving all the information that is
available is being sent to the Honourable Member. The total saving in a
full year is estimated at about Rs. 32 lakhs.
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ApoL1TION OF TRAVELLING TiCKRT EXAMINERS ON THE NORTH WESTERN
RaiLway.

223. *Sardar Bant 8ingh : (a¢) Is it a fact that Travelling Tickes
Examiners of the North- Western Railway form a separate cadre in the
Traffic Department on the Audit List ¢

() If so, what salaries are paid to the members of this cadre and
what are the rates of allowances paid to them ?

(c) Is it a faet that the Trave]lin‘g Ticket Examiners’ cadre of the
North Western Railway has been abolished altogether %

(d) If so, how many of them have been brought under reduction and
how many 'of them have been forced to accept posts of Special Ticket
Fxaminers

(e) Will Government be pleased to state the number of Europeans,
Anglo-Indians, and Indians employed in the above cadre !

Mr. A A L Parsons: (¢) No.

(b) Does not arise.

(¢) Yes.

(d) All have been brought under reduction. None of them have

been forced to accept posts of Special Ticket Examiners, but some have
accepted such posts.

(e¢) Government have no information.

' NON-RETRENCHMENT IN THE SALARIES OF GUARDS AND DRIVERS ON THE
NorTH WESTERN RaILway.

224. *Sardar Sant 8ingh : (¢) Will Government be pleased to stats
the number of Europeans employed in A, B, C, or special class as
guards and drivers on the North Western Railway ?

(b) Will Government be pleased to give the number of Indians
employed as such on the North Western Railway ¢

(¢c) Has the retrenchment touched this department of the North
Western Railway ? If so, to what extent ¢

(d) Are Government aware that an impression is abroad that on
account of the majority of the Europeans being in this cadre, retrench-
ment has not been effected in this department ?

(e) Will Government kindly state the reasons why retrenchment in
the salaries and allowances of guards and drivers has not so far been
carried out ?

Mr. A A L Parsons : (a) and (b). A statement giving the required
information is laid on the table.

(¢) Yes. 115 guards and 121 drivers have been brought under
reduetion.

(d) No.

(e) Staff retrenchment has hitherto been in the direction of cutting

out surplus posts, but actually the allowances earned by guards and drivers
have decreased as a result of the reduction in train mileage.
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Batement showing the number of European and Indian guards and drivers in the versous
grades on the North Western Railway.

Grade | Grade | Grade | Grade
_— Iv.  IIL IL I Total.
Buropean Guards . 85 22 3 .. 90
Indian Guards .. . 107 321 673 76 L177
Beropean Drivers .. 13 16 . 190
Iadian Drivers .. . 30 40 59 491 €20

SPECTAL AND TRAVELLING TIOKET EXAMINERS ON THE NORTH WESTERN
RalLway.

226. *8ardar Sant 8ingh : (a) Is it a fact that Travelling Ticket
Examiners have been an earning department of the Railway, whereas the
Special Ticket Examiners have been a burden to the Railway Administra-
tion ¢

(b) Will Government be pleased to lay on the table letter No. 501-
P.S.T.-31-Comml., dated the 16th May 1931, from the Agent, North
Western Railway, to all Divisional Superintendents, inquiring as to the
earnings of each Special Ticket Examiner and the replies received from
each Divisional Superintendent ¢ ‘ ‘ o

(¢) Is it a fact that the Divisional Superintendent, Lahore, has
abolished Special Ticket Examiners’ posts on account of their being un-
profitable ?

(d) Will Government kindly state the reason why the Special Ticket

Examiners’ posts which form a temporary cadre, have not been abolished
in place of the Travelling Ticket Examiner’s cadre which is a permanent

eadre ¢

(e) What is the total cost of the Special Ticket Examiner’s cadre and
what will be the savings effected by abolishing it ¢

Mr. A A L Parsons : (a) No.

(b) Government do not propose to lay the correspondence on the
table.

(¢) No.

(d) The posts of Travelling Ticket Examiners were abolished as they
were considered superfluous.

(¢) The total average cost including Travelling Allowance of Special
"Ticket Examiners prior to the abolition of the cadre of Travelling Ticket
Examiners was approximately Rs. 8,000 per mensem.

CoNVER<10N OF TRAVELLING TicRET E XaAMINERS INTO SPECIAL TICKET
EXAMINEBS. -

226. *Sardar Sant 8ingh : (a) Is it a fact that by conversion of
Travelling Ticket Examiners into Special Ticket Examiners there is a loss
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of ti)O t?o 70 per cent. in emoluments and pmnleges to each member of the
cadre

(b) Is #t. a faect that strong representations have been made by
influential gentlemen and bodies against this action of the Railway
authorities ¢

(¢) If so, what steps have Government taken so far in remov mg
these grievances ¢

Mr. A A L Parsons: (a) The emoluments of Special Ticket
Examiners are undoubtedly lower than those of Travelling Ticket
Examiners, but the difference is not as large as the Honourable Membeg
suggests.

(b) Yes. *
(¢) ‘The representation is under consideration.

RepucTioN oF ALLOWANCE OF TRAIN RUNNING STAFF TO PRE-WaR
RATES.

227, “Sardar Sant Bingh: () Will Govemmeut kindly state the
savings that would be effected on the North Western Railway by bringing
the allowances of all the members of the train running staff to the pre-
war rates ?

(b) Are Government prepared to take the above step ? If not, why
not ?

Mr. A A L Parsons: (a) and (b). The question of revising the
allowances of the Running Staff is under investigation. In the meantime
Government do not think it would serve any useful purpose to collect the
information required.

Pay or Ticker ExaMINERs ON THE NORTH WESTERN RaiLwav.

228. *Sardar Sant Bingh : (a) Is it a fact that according to Fuunda-
mental Rules, no combination of duties of Government employees can be
effected which adversely affect the emoluments of employees until and
unless they are guaranteed at least the same salaries and allowanees which
were enjoyed by them before the eombination ?

(b) If so, is it not a fact that Travelling Ticket Examiners on the
North Western Railway have been forced to perform the combined duties
of Travelling Ticket Examiners and Special Ticket Examiners with the
same rates of pay and allowances as are paid to the Special Ticket
Examiners ? If so, does it not contravene the above Fundamental Rule ?

(¢) If so, do Government propose to remove such breach of rule !
Mr. A A L Parsons: (a) No.
(b) and (c). Do not arise.

ReDpucTION OF FREIGHT ON WHEAT FROM THE PUNJAB TO CALCUTTA.

229. *Seth Haji Abdoola Haroon : (a) Will Government be pleased
to state whether they are aware of _amy agitation in the Punjab, or any
application made for reduction in freight on whaat from Punjab to
Calcutta ?
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(b) . 1f the reply to part (@) be in the affirmative, did the Railway
Boara give any consideration to those and reduce the freight ?

(c) If the reply to part (b) be in the negative, was it not in consequence
of this that Calcutta was compelled to get Punjab wheat through Karachi
by sea, rather than from the Punjab %irect by railway !

(d) Are Government prepared to direct that the Railway Board
shovld reduce the freight on wheat from the Punjab to Calcutta ?

Mr. A. A. L. Parsons : (a) Representations for a reduction in rail-
way freight rates on wheat from the Punjab to Calcutta were received by
the Railway Board. ' ‘

i

(b) The reply to the first part is in the affirmative and to the second
part in the negative.. .

(¢) and (d). Railway freight rates on wheat from the Punjab to
Karachi were reduced from the 15th May 1931, and a further reductio
was made from the 80th June 1931, in both ¢ases to stimulate exports ou
of India. Large stocks of wheat havée béen railed to Karachi at these’
reduced rates, for which no markets outside India could apparentiy be
found. Selling pressure to reduce stocks at Karachi and. a lowering of
the sea freight from Karachi to Calcutta have enabled wheat importers at
Calcutta to obtain supplies from Karachi, and as the reduced rates on
wheat from the Punjab to Karachi operate only up to the 14th September,
1931, it is not considered that a reduction in railway freight rates from
the Punjab to Calcutta would arrest the movement of wheat from Karachi
to Calcutta.

Mr. K. Ahmed : Will Government be fpléased to state the difference

in price per maund of wheat sold in the -market: of Lahore and the
Australian wheat sold in the town of Caleutta ? ’

Mr. A A L. Parsons: 1 am afraid I must ask for notice. I have
not got the figures with me.

Mr. K. Ahmed : In view of the fact that the Honourable Member
representing the Railway Department did not enter into the question and
has not got the figures.as is admitted by him, will Government be pleased
to take up the matter seriously and give relief to the people of India and
see that Punjab wheat is sold cheaper in Calcutta than Anstralian wheat

by reducing the freight if possible, and thereby making a profit for the
Indian exchequer ? ’ ’

Mr. A. A L. Parsons : I can assure the Honourable Member that the
Department I am representing does take the question very seriously and
the possibility of stimulating both our traffic and the sale of wheat is
constantly under our examination.

Mr. G. Morgan : Will the Honourable Member kindly state whether
Caleutta is buying wheat from Karachi by sea as against railway import ¢

Mr A A L Parsons : That is what.I said in answer to the main
question.

Seth Haji Abdoola Haroon : Will the Honourable Member kindly
repeat his answer to clause (d) ¥ - ‘

. Mr. A. A L Parsons : I said, it is not considered that a reduction in
railway freights from the Punjab to Calcutta would arrest the movement
of wheat from Karachi to Calcutta. ' '
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We left it to the Agent of the East Indian Railway in consultation
with the Agent of the North Weatern Railway, to decide whether any
reductions which we could make would have the result of getting more
wheat moved over the East Indian Railway from the Punjab to Calcutta.
After consultation, the Agents came to the conclpsion that no feasible
reduction would actually effect that result.

ACCOUNTANTS APPOINTED TO THE STATE RAILWAY ACCPUNTS .,
. DEPARTMENT. T o

230. “Neth Haji Abdoola Haroon : (a) Will Governnient he plcased
to state the total number of aecountants grades I and II (permanent,
temporary and officiating) appointed to the State Railway Accounts De-

artment to date ¥ (The number should imclude men appointed in the

ast Indian Railway Aocounts Branch snd in the Railway Clearing
Accounts Office from the time, these offices came wunder the control of
Financial Commissioner of Railways and should exclude passed accountants
taken from the Railway and other Audit Departments.)

(b) How many of these men appainted by the Accounts Department
were passed accountants at the time of their appointment ¢

(¢} How many of those not qualified have, since their dppointment,
passed Part 1I of the Railway Audit Examination or Appendix D examina-
tion of the Accounts Department ? ‘

(d) What was the total number on the 1st April 1931 of accountants
grade I and II (permanent, temporary and officiating) in all ‘offices under
the Financial. . Commissioner, Railways, who had not passed either the
Appendix I) examination or Part' IT of the Audit Department examina-
tion ¢

(e) Will Government please state if it is a fact that in Civil Audit and
Accounts Offices under the control of the Anditor General andl in Military
Accounts Offices, the appointment as aecountant of a person who has not
passed the Subordinate Accounts Serviee examination is a very rare
occurrence ? '

(f) Will Government pléase state if the appointment of a large
mumber of unpassed accountants in the Railway Accounts Department
and the continued retention of these unpassed men . has jin .any.way
impaired the efficieney of the Department ¢ et e me

Mr. A A L. Parsons: (o) 164.
(b) 60.

(¢) and (d). 93 have been exempted from passing the examination
cither because they have been working as Accountants under the rules in
force on the Great Indian Peninsula, Bast Indian and Burma Railways
during the days of Company-management or because they were actually
bolding posts of accountants before the separation was adopted as a
permanent measure. Of the remainder, one has passed Appendix D exami-
nation of the accounts department and 10 have not passed yet.

(e) Yes,
(f) No.
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APPOINTMENT OF MUSLIMS AS ACCOUNTANTS IN THE STATE RaAILwWAY
AccoUNTS DEPARTMENT.

231, *Seth Haji Abdoola Hargon : (a) Will:Gevernment be pleased
to state if it is a fact that there are some Muslims who have passed the
highest departmental examination, namely, Appendix“D examination of
the State Railway Accounts Department, but that they have not been
made grade I accountants, while there are a large number of Hindu
accountants who have not passed the examination ¢

(b) Do Government propose to appoint passed Muslims to the posts
of accountants in preference to unpassed Hindus ?

(c¢) Is it a fact that in the Railway Accounts Department a large
number of unpsssed men have becn appointed as accountants grade I and
II 1 Are Government prepared to follow that precedent and to relax the
condition about the examination in favour of Muslims and appaint them
as accountants ? o )

Mr. A A L Parsons: (¢) Some Muslims who have passed the
Appendix D~ examination have not yet been promoted to grade 1 of
accountant, This is also true of Hindus. The position is that there are
other classes of men eligible for such appointment besides those who have
passed the Appendix D  examination, vtz.,, employees of the old com-
panies of the Great Indian Peninsula, East Indian and Burma Railways,
who have risen to the position of Accountants under the rules formerly in
force on those railways ; men recruited as temporary. aceduntants in the
separated accounts offices during the experimental period of the separation
scheme ; probationary accountant recruited from outside ; and men who
have passed from the Calcutta Training School.

(b) and (c). As I have explained, the passing of the examination is
not the sole avenue for appointment as accountant. Government are not
prepared to alter the existing arrangements.

APPOINTMENT OF MUBLIMS' A6 ‘ACCOUNTANTS AND AUDITORS IN AUDIT
AND ACCOUNTS DEPARTMENTS.

232. *Seth Haji Abdoola Haroon : (a) Will Government be pleased
to state if it is a fact that Muslim clerks are available in Railway, Civil,
Posts and Telegraphs and Military Accounts Offices who have passed the
examination qualifying for promotion to the rank of accountant ?

(b) Are Government prepared to comsider the question of appoint-
ment of passed Muslims to the posts of accountants and . auditors in the
Audit and Accounts Departments in preference to passed Hindus and

thus remove the existing preponderance of the majority community in these
services ?

(¢) Are Government prepared to order that in all Audit and Accounts
Departments a reasonable percentage of the posts of accountants shall be
reserved for qualified Muslims ?

The Honourable 8ir George 8chuster : (a) Yes.

(b) and (c¢). Promotion to the accountants’ grade of clerks who have
passed the prescribed examination is governed by semiority and merit, and
not by communal considerations. It is not consistent with this policy to
aocord preferential treatment in the matter to any particular community.

L180LAD 03
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EMPLOYMENT OF MUHAMMADAN CLERKS IN THE ENGINEERING BRANCH
- OF THE Posts AND TELEGRAPHS DEPARTMENT.

233. *Honorary Lieut. Nawab Muliammad Tbrahim AR Khan :
(a) With reference to the information supplied to me by Government in
reply to my starréd question No. 923, on the 13th  March 1931, will
Government be pleased ta state how many Muhammadan clerks have been
employed in the Engineering Branch of the Posts and Telegraphs De-
partment since 1924 up to the end of 1930 ¢

(b) Is it a faect that out of the total number of 300 clerks, there is
a very small number of Muhammadans ?

(¢) Are Government prepared to pay due consideration to the case of

the Muhammadan clerks in the said Department, in the coming retrench-
ment ? '

8ir Hubert 8ams : (a) and (b). The recruitment in the period
1924—1930 was, as previously intimated to the Hongurable Member, 42
Muhammadans and 300 others. ' -

(¢) Yes.

ABOLITION OF THE PosT OoF PuBLIc HEALTH COMMISSIONER WITH THE
GOvERNMENT OF INDIA.

234. *Rai 8ahib Harbilas 8arda : (a) Will Government be pleaved
to state if the Incheape Committee hud recommended the abolition of the
post of the Public Health Commissioner with the Government of India ?

(b) If so, will Government be pleased to state why the post has not
yet been retrenched and also why the grade of the post has been raised

from that of a Colonel to that of a Major-General with its higher emolu-
ments ¢ ' !

The Honourable Khan Bahadur Mian 8ir ‘Fasl-i.Husain : (a) The
Inchcape Committee recommended the amalgamation of the post of

Public Health Commissioner with that of the Director-General, Indian
Medical Service. '

(b) The recommendation was not accepted, in view of the very great
importance of the duties of the post of Public Health Commissioner,
which were considered to necessitate its continuance as a separate post.
It is not a faet that the post has been raised from the grade of Colonel
to that of Major -General with higher emoluments. It earries a rate of
pay which was fixed in March, * 1921, and has not been altered since,
though the present incumbent was promoted in 1929 to the supernumerary
rank of Major-General, with consequent title to higher pension, as it
would otherwise have been necessary to make him available for the post
of Surgeon General, Bombay, which carries with it Major General’s rank.

Rai 8ahib Harbilas 8arda : Does the present gentleman, who is a

Major General, draw the same pay as-a: Colonel' would have been
entlt]ed' to draw ?

~ The Honourable Khan Bahadur Mian Sir Fasli-Husain ; I am afraid
1 must ask for notice. I do not very well know the pay of these officers.
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ATTENDANCE oF THE PuBLic HEALTH COMMISSIONER WITH THE Gov-
ERNMENT OF INDIA AT CONFERENCES OUTSIDE INDIA.

285. *Rai Sahib Harbilas Sarda : Will Government be pleased to
state :

(a) how often the Public Health Commissioner has gone out of
India, either on deputation or otherwise, during the years
192Y and 1930, respectively, giving the period of nis absence
out of India on each occasion and the reason thereof ;

(b) whether his duties in India are not likely to be interfered with
by his frequent absence out of the eountry ; and

i {c) whether this officer’s frequent absence out of India extends
i to in all over several months in the course of the year, and
if so, whether Government have considered the question of
retrenching his post as recommended by the Incheapd

, Committee 1 :

The Honourable Khan Bahadur Mian 8ir PFazli-Husain: (¢) A
statement giving the information is laid on the table.

(b) The Public Health Commissioner’s attendance at certain inter-
national conferences is a necessary part of his duties. During his absence
his duties in India are attended to by an - Assistant Director-General,
Indian Medical Service, who is a senior officer with special sanitary
gnailiﬁeatxons in consultation with the Director-General, Indian Medical

ervice

(¢) The Honourable Member is referred to the answer to part (a)
above and also to the reply given to his question No. 234. Government
do not consider it feasible to retrench the post.

Statemmt ahowmg the deputations of the Public Health Commissioner ot of India
during the years 1929 and 1930.

)
No. of
Year. | deputa-| Period of absenoe Place of Reasons for sbsence.
tions. on each ococasion. deputation.
8 E
1929 2 | (1) 28 days .. | America . | To arrange (in America) on
behalf of the Secretary of
. State for India for the
Rookefeller gift of 17 lakhs
towards the  Public
. Health Institute,
' Calcutta.
(2) 20 days from | Singapore .. | To attend a meeting of the
8th  February, Advisory Council of the
1929 to 27th Feb- Eastern- Bureau, Singa-
ruary, 1929. pore (as Chairman).
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1’

No. of
Year. | deputa- | Period of absence Placgof Rea fora
tions. | on each occasion. députation. Roasons for absenoe,

1630 3 | (1) One month | Java .. | To attend, as Chairman, »

and 8 days from meeting of the Advisory
6th  February, |. Council of the Eastern
1930 to 13th Bureau, 8ingapore, which
March, 1930. took place in Java at the

- invitation of the Dutch
East Indies Government.

(2) 2 months apd | Paris, Geneva and Depntatwn to the Office

85days from | Algiers. International _d’Hygiene
17th April, 1930 Publique m Paris, and
¥ to Hth - July, 4.1 > Hedlth: : : : *:Comithittee,
1980. Geneva, u.nd to the Inter-
_national  Malaria Con-

ference at Algiers.

(3) One month and | Bangkok and | Deputation to Far Eastern
4 days from | Singapore. Amociation of Tropioal
28th November, Medicine Congress, -the
1930 to 31st De- Leprosy Commission of
ocember, 1930. the League of Nations at

Bangkok and to the Ad-
visory Council, Singapore.

Note.—1930 was exceptional in that two annual meetings of the Singapore
Agvisory Council were held in one calendar year (Januaryand December); the
International Malaria Conference and the two meetings at Bangkok were all extra-

ordinary meetings. These were timed to follow each other so as to allow of attendance
within as short a period as possible.

ATTENDANCE oF THE PuBLic HeaLTH CoMMISSiIONER WITH THE Gov-
ERNMENT OF INDIA AT CONFERENCES OUTSIDE INDIA.

236. *Rai 8ahib Harbilas 8arda : Will Government be pleased to
siate :

(a) if it is absolutely necessary for the Public Health Commissioner
personally to attend various International Conferences out-
gide India, which he has been doing at present ;

{(b) whether it is not possible to depute officers either under

\ Central or Local Governments, or local bodies, or members

‘ of the independent medical profession, to attend such Confer-

ences in the same way as is tRe case in the matter of the

. Indian representation at the annual sessions of the League

- of Nations or of the International labour Counference at
Geneva ; and

(¢) whether Government propose to consider the advisability of
not deputing the same officers to the International Confer-
. ences and of deputing members of the independent medical

o
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profession to attend the inwmationul eonferencos on health
matters !

The Honourable Khan Bahadur Mian ®ir Fasli:Husain': (¢} The
Tublic Health Commissioner’s presence ‘at certain Internatlonal Pablic
Health Conférence is very dewirable m the interests of the continwity of
India’s representation, and is from time to time essential in the case of
Committees of which he is personally a member. i

(b). Officers other than the Public Hemjth: anmmsm already
Irom time to time attend these Copferenees. . o

(¢) The Honourable Member is referred to the reply‘ which I have
already. .given to (a) and (b). I would add that gt meeting® atwwvhich
local Governments are represented, the representatives chosen are not
always the same. There 18 nothing to prevent aumy accredited organisa-
tion of the Indian Medical profession from sending members to such con+
ferences, when the invitations which have been issued negsrdmg them
tdmit of such a step. i

Rai Bahib Harbilas Sarda : Will Gavernment consider the advisabi-
lity of sending along with the Health Cominissioner members of the
independent medical profession also to thexe conferences f

The Honourable Khan Bahadar Mian 8ir !'ul-z-ﬂumn Do»s the
Honourable Member ask that questlon on the assumption tha.t private
institutions will be prepared to pay their own expenses, T o

Mr. K. Ahmed : In view of the fact that non-oﬂicxa.l -medicAl
practltmners with all-Indm experience are not available for the purpose,
and in view of the fact that the answer has already. been given by the
questioner himself in this question, do Government consider that his
question No. 235 is superfluous for the purpdses sf the questisner ¢

(No answer was given.)

ConsTITUTION OF THE GoOVERNING Boby oF THE INDIAN 'Rxsuncu
FuND ASS0CIATION,

237. *Rai 8ahib Harbilag 8arda : (a) Will Government be plensed
to state (¢) if they have come to any eonclusion with regard to the constitu-
tion of the Governing Body of the Indian Research Fund Association, and
(#8) if not, whether they intend to give due weight to the reecommendation
in this connection of the Conference held at Simla on the 2ist and 22nd
July, 1930, of the representatives of Government, the Central Legislature,
the Medical Faculties, the Indian Medical Association and non-medical
scientists, and enlarge the representation of the Medical Faculties, the
independent medical profession and of non-medical scientists on that body
as recommended at that Conference ?

(b) Will Government be further pleased to state when they intend to
bring the matter up for the consideration of this House !

The Honourable Khan Bahadur Mian 8ir Fazli-Husain: (a)
(1). Government have not yet reached final decision on the recommenda-
tion made by the Conference held at Simla in’ July, 1930, with regard to
the constitution of the Governing Body of the Indian Research Fund
Aassociation.
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(%) Very considerable weight is bound to be attached to the recom-
mendations made by the Conference on this subject.

(b) The question of principle being settled, it seems. hardly.peces-
sary to have the details of constitution of the Governmg ‘Body of the
Indian Research Fund Association discussed by the House. -

HoRrse-BREEDING IN . THE SARGODHA CIROLE.

238. *fardar Sant Singh : Are Government prepared to appoint a
non-official committee to inquire into the grievances of the grantees of
land of Sargodha Cirele ?

Mr. G. M Young : The answer is in the negative. The matter was
fully enquired into by the Punjab Government in 1929 through a Com-
mittee consisting of three officials and of one non-official'member of the
Legislative Council representing the SBhahpur district. As a result of
this enquiry, rules were framed by the Local Government in 1930, for
the guidance of officers in dealing with breaches of the conditions on
which the horse breeding tenaneies were held. Government are not
aware of any grievance among the horse breeding grantees in the Shahpur
area, since these rules were framed.

Sardar Sant Singh : If I sypply the Hongurable Member with
affidavits of the persons who havepsu ered ‘at the hands of this Rerount
Officer, will he agree to hold an inquiry into these grievances !

Mr. G. M. Young : If the Honourable Member supplies, me. w1th, such
documents, I will give them the fullest conmderatlon ST

HorsEe-BREEDING IN THE SARGODHA CIRCLE.

239. *Bardar Sant 8ingh: (a) Is it a fact thst some grants of
Ghoripals have been temporarily resumed by Government in Sargodha
Circle 1

(b) T o0, were any arrangements made for the mairtensnce of the
Ghonpals ?

(¢) Was any punishment, other than resumptlon, inflicted to the
defaulters previous to resumption of grants ? . E @

(d) Is there any ease where the whole grant of land was temporarily
rosumed at the instance of the Distriet' Remount Officer 1 Who passed
the final orders 1 If so, under what rule ¢

Mr. G. M. Young : (a) A few partial resumptlons have been effected
by the Local Government.

(b) Yes. In cases of partial resumption balf the grant is retained
by the grantee.

(¢) Yes. It is the practice to issue many warnings and, generally,
to inflict fines, before resorting to partial resumption.

(d) There is no record of any such case in the Shahpur Area.

* - 'HORSE-BREEDING IN THE SARGODHA CIRCLE. ,

240. *Sardar Sant 8ingh: (a) Are the .Ghoripals of Sargodha
Cirel» entitled to get a copy of the report and the final orders of thc
Deputy Commissioner on the same ! If not, why not ¢
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(b) Is it a fact that Ghoripals are not given copxes of romarks made
by the Disirict Remount Officer about their mares, when on inspection ¢

Mr. G. M. Young : (a) Yes, on payment of the prescribed fees.

(b) Copies are not ordinarily given, as many of the  bhreeders are
illiterate ; but the remarks are always communicated to them.

Sardar Sant 8ingh : May I know why copies, .are net supplied to
.the person who suffers from that order !

‘Mr. G. M. Young : I think that if he applied for a copy, probably
he would get a copy ; as I say many of them are 1lhterates and there
is no use providing them with copies. v

Mian Mubhammad 8bah Nawaz : And if they apply for copies

through their legal practitioner or any authonsed person who is
literate ? o

Mr. G. M. Young : As I say, I thmk it he mshes for a copy he
would probably .get -it.

Mian Muhammad 8hah Nawas : So far we have not got it, I know.

HorsE-BREEDING IN THE SARGODHA CIR(LE. '

241. *Sardar Sant 8ingh: (a) Is it a fact that from one Chuk on the
Upper Jhelumi Canal Colony, the District Remount Oﬁi(,er purchased all
the mares from the Ghoripals at a nominal price ranging between Rs. 200
and Rs. 300. and sold the same at prices varying from Rs. 700 to Rs. 1,000
to other Ghoripals ¢

(b; If so, who pocketed the profits on the sale of these mares ?

fc) Are there any rules authorising the District Rewmount Officer
to purchase the mares of the Ghoripals and then sell them at profit ?

Mr. G. M. Young : (a) Na, Sir, the,Honourable Membet has been
misinformed. Certain horse-breeders had lest. their . standing crops
through a hail storm and applied to the Distriet Remount Officer for
assistance. The only assistance that could be given was to allow them,
as a special concession, to sell their branded mares to other breeders
m the Shahpur area and to replace them by purchasmg under-age
fillies. This concession was much appreciated by the breeders. The
average price realized for the mares was Rs. 460. The District Remount
Officer had no concern whatever in ‘the actual qales '

(b) The Ghoripals receive the proeeeds. - .
(¢) No, 8ir. Nor, does the District Remount Officer ever do so.

8ardar Sant Singh : Will the Honourable Member be pleased to
consider the cases if I were to submit to him the affidavits of the parties
who have suffered on this account ¢

Mr. G. M. Young : Certainly.

HogrsE- BREEDING IN THE SARGODHACIRCLE.

- 242. *Bardar Bant Bingh : (a) Is it a fact that the District Remount
Officer of Sargodha Circle purchased a mare from one Quazi, a resident
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of Chak No. 40-N. B. for Rs. 250 and sold the same 20 days later for
Rs. 700 to Lal Khan of Chak No. 88-S. B. ?

(b) If so, what power had the Army Remount Ofﬁcer to purchase and
sell the mare ?

Mr. G. M. Young : (a) No, Sir.
(b) Does not arise.

Sardar Sant Bingh : May 1 know the source of mforinatlon ‘of the
Honourable Member when he says ‘‘ No ’” to this question ¥ Did he
get his information from the Remount Officer himself o¥ f*em:the'ferson
mentioned in the question ?

Mr. G. M. Young : From the District Remount Officer.

8ardar Ssnt S8ingh : When the grievance i againet that gentleman,
how can he be supposed to say ‘‘ Yes '’ ¢

Mr. G M. You.ng He is the only person from whom I have the
‘means of inquiring. If the Honourable Member gives me further in-
formation on the subject, I will make further inquiry.

.
v A
HoRrsE-BREEDING IN THE SARGODHA CIRCLE.

243. *Bardar Saut 8ingh : (a¢) Is it a fact that the Army Remount
Department temporarily resumed the lands of Kartar Singh, minor of
Chak No. 48-N. B. and Raja Mohd. Niwaz Kban of Chak No. 156-N. B.,
Sargodha Circle, and leased them while the cost of mare-breeding was
borne by the above two gentlemen ?

(b) Who got the lease money in these two cases 1
(¢) Is not the cost of breeding the mare a burden on the land ¢

(d) If reply to part (c) be in the affirmative, why is not the lease
money paid to the above two gentiemen ¢

Mr G. M. Young: (a) No, Sir. The Army Remount Department
does not resume horse-breeding grants. In cases of temporary resump-
tion, the cost of maintaining the brood mares is borne by the lessees and
not by the persons whose grants have been partially resumed.

(b), (¢) and (d). The case concerns the Local Government, to whom
a copy of this question and answer is being sent.

HoRSE-BREEDING IN THE SARGODHA CIRCLE.

244. *Bardar 8ant Bingh: (g¢) Is it a fact that the fillics of ages
between 10 and 18 months are either purchased by the Army Remount
Depurtment or are permitted to be sold 1

(b) If so, why the fillies of mares belongxng tp Rahim Bux and Nur
Din of Chak No. 40-8. B, Kehar Singh of Chak No. 34-8. B. and scveral
others have neither been purchased by the Department nor have they been
permitted to dispose of their fillies ¢

Mr. G. M. Young : (a) Yes.
(b) The Honourable Member has been misinformed. The owners

xi:;n;ioned were given permission to sell their filties o the 5th Oetober,
28.
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Sardar Sant Bingh : May I know again if the answer given in reply
to part (b) of this question is based on information recéived from the
Remount Officer himself or from.the persons sggrieved $ . 2 |

Mr. G. M. Young : It is taken from the records of the Circle.

HoRrsE-BREEDING IN THE SAR60ODHA CIRCLE.

245. *Bardar Bant 8ingh : (a) Will Government kindly state the
namber of mares sold by Dhira Singh of Chak No. 45-N. B., Aga Vosat
Ali Khan, M. Alam Sher, Indian Officer and Assistant Superintendent of’
the Army Remount Department, Imam Din of Chak No. 98, Abdullah
Khan of Chak Neo. 96 during the last five years !

(b) Wherefrom did these persons get all these mares ! ,

{(¢) Is it a fact that these persons are acting as agents of the District
Remount Officer for purchasing and selling mares. and making profits out
of them ? ’

Mr. G. M. Yonng : (¢) No sueh persor as 'Dhita ‘Singh of Chak
No. 45 N. B. is traceable.

Risaldar-Major Malik Alam Sher is not a horse-breeder.

Khan Sahib Agha Woosat Ali Khan sold 30 mares, Imam Din 2
mares and Abdulla Khan none.

(b) 31 out of these 32 mares were bred in the horse-breeding grants.
of their owners.

(¢) No, Sir.

Horse-BREEDING IN TRE SARGODHA CIRCLE.

246. .*Bardar Sant Bingh: (a) Is it a fact that instances have

. occurred where fines were inflicted on the Ghoripals withqut giving them a

notice of the breach of conditions for which the fines were inflficted and
without giving them an opportunity of being heard in defence T

(b) If so, will Government kindly state the rules or conditions on
which such orders are based ?

Mr. G. M. Young : (¢) The matter concerns the Local Govern-
ment, but the Government of India have no reason to suppose that the
facts are as stated.

(b) Does not arise.

APPOINTMENT OF MOSLEMS A8 INCOME-TAX OFFICERS.

247. *Mr. M. Maswood Ahmad (on behalf of Maulvi Muhammad
Shafee Daoodi) : (a) Are Government aware that out of eighteen Income-
tax Officers and three Assistant Income-tax Officers in the Province of
Bihar and Orissa there are only two Moslem officers in the Province ?

(3) Will Government be pleased to state the number of Income-tax
Inspectors in the Province, and out of them how many are Moslems ¢

_(¢) Will Government also be pleased to state if there are any Moslem:
888]818111‘. Commissioners of Income-tax in the Provinee of Bihar and
rissa ¥
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(d) Are Government prepared to enhanoe the hoslem element r
The Honourgble Sir George ‘Schustér : (a) Yes.

(b) There are eleven Inspeétor-Accountants, of whom two aru » Mu-
hammadans.

n’

\c) There are no Muhammadan Assxstant (,ommxssnoners pf Income-
tax in the province.

(d) Al heads of Departments are. aware that. the Government
attaeh importance to the observance of their instructions regarding the
necessity of securing that members of no community should have an
undue preponderance in the services.

MusLiM 'REPRESENTATION IN GOVERNMENT DEPARTMENTS IN THE NORTH-
WEesT FRONTIER PROVINCE.

248. *Mr. 8. 0. Mitra (on behalf of Maulvi.  Muhammad Bhafee
Daoodi) : (¢) Will Government please state whether there are any
orders to the effect that a minimum figure of 60 per cent. Muslim repre-
sentation in the various Government Departments in the North- West
Frontier Provinee will be maintained in view of the fact that they
constitute over 95 per cent. of the whole population ?

(b) If so, will Government please state whether such orders have
actually been brought into force in the North-West Frontier Province ¢

(¢} Will Government please lay on the table a statement of fignres,
according to Departments, showing in detail the total strength of Muslims.
non-Muahms, supemor and inferior, prior to these orders and after they
had been in force in the North-West Frontier Provinee ?

Mr. E. B. Howell : (aj No such orders have been issued, but full
consideration is being given to the claims of the, increasing number of
educated Muslim residents of the province. :

(b) and (¢). Do not arise.

MusuiM REPRESENTATION IN Pay AND ACOOUNTS AND AvUDIT OPFICES
IN THE NORTH-WEST FRONTIER PROVINCE.

249. *Mr. 8. C. Mitra (on behalf of Maulvi Muhammad Shafee
Daoodi) : (a) Is it a fact that the Muslim representation in the

ministerial staff of the Pay and Accounts and Audit Oﬁ‘lces North West
Frontier Province, is 43 per cent.? ;

60(1;) 1t so, what measures are being adopted to raise thns percentage
to o

(c) Is 1t a fact that the scheme of re-amalgamation of Audit and
Accounts will be operative in the North-West Frontier Provinee also !

(d) If so, will Government please state whether any orders have been
issued: to revert, reduce or repatriate the non-Muslims only with a view to

maintain the mmxmum figure of 60 per cent. Muslim representation ¢ If
not, why not ¢
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ie) Will Government please state what steps have been or will be
taken to safeguard the rights of Frontier recruits at the time of curtail-
ment, reduction or reversion of establishment on the occasion of amalga-
mation of the Pay and Accounts and Audit Offices in the North-West
Frontier Province ?

The Honourable 8ir George Schuster : (a) The Muslim representa-
tion in the Pay and Aecounts and Audit Offices is 45 per cent.

(b) When vacancies arise, larger recruitment is made from the
Muslim community than from other communities.

(¢) A combined audit and accounts office will shortly be instituted
in the North-West Frontier Province.

(d) and (e). The question is under careful comsideration, but nq
final action has yet been taken.

STATEMENT OF BUSINESS.

The Honourable 8ir George Rainy (Leader of the House) : With

12 N your permission, 8ir, I desire to make a statement as
0ON. to the probable course of Government business in the

week beginning Monday, September 14th. The time for Monday’s
sitting will be appointed by you, Sir. The fisst item will be the
resumption of the debate on the motion to refer the Press Bill to a
Seleet Committee if it is not disposed of to-day. Thereafter motions

will be made to take into consideration, and if those motions are
accepted, to pass the following Bills :—

(1) A Bill further to amend the Indian Mines Act, 1923, for a
certain purpose.

(2) A Bill further to amend the Indian Succession Aect, 1925, for
a certain ‘purpose.

(3) A Bill to extend the powers of the Sheriff of Calcutta tot hold
persons in.lawful custody. '

(4) A Bill to amend the Aligarh Muslim University ‘Act, 1920,
for certain purposes. '

(5) A Bill to amend the Land Customs Act, 1924, for a certain
purpose. :

(6) A Bill to provide against the publication of statéments likely
to promote unfriendly relations between His Majesty’s
Government and the Governments of foreign States.

(7) A Bill to provide for the protection of the heavy chemical
industry. : '

(8) A Bill to amend the Provisional Collection of Taxes Act, and
(9) A Bill to amend the Ancient Monuments Preservation Act,
1904, for certain purposes.

On Wednesday, the 16th, the House will proceed to elect members
to serve on the Standing Committee for the Department of Industries
and Lahour. Thereafter any business left over from Monday’s list
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will be taken, and this will be followed by the resumption of the dis-
cussion on the motion to refer to Select Committee the Indian Income-
tax (Amendment) Bill, in connection with which the Honourable the
Finance Member asks me to say that if that motion is aceepted he does
not propose to proceed further with the Bill this session. If time
permits certain supplementary demands in connection with the resump-
tion of the Round Table Conference will be placed before the House.
Honourable Members are aware that Tuesday, the 15th, is a non-official
day for Bills and Thursday, the 17th, a non-official day for Resolutions.

I am not yet in a position to say what day Government will ask
the Governor General to allot for the non-offieial business which was
on the agenda paper of Tuesday of this week. The decision will depend
on the progress made by the House with Government business.

HE INDIAN PRESS BILL.

The Honourable 8ir James Orerar (Home Member) : Sir, I 1a0ve
that the Bill to provide for the better control of the Press be referred
to a Seleet Committee consisting of Mr. B. R. Puri, Mr. C. 8. Ranga Iyer,
Mr. Arthur Moore, Sir Abdullah Suhrawardy, Dr. F. X. DeSouza,
Mr. A. Hoon, Rao Bahadur S. R. Pandit, Sir Abdur Rahim and the
Mover, with instructions to report on or before the 18th September,
1931, and that the number of members whose presence shall be neces-
sary to constitute a meeting of the Committee shall be five.

Sir, it is with a very deep sense of the gravity of the occasion and
of the issues which it is my duty to lay before the House that I move
‘this motion. I am confident that that will also be fully appreciated in
every part of the House, that the proposals which I have to make will
be carefully, calmly and impartially considered, and that the principles
which T will ask the House to affirm will receive the greatest possible
measure of support. There was no desire on the part of Government,
so far as it could be avoided, to introduce any proposals which might

involve serious controversy, and I hope that so far at any rate as the
principles and the main purposes of this Bill are concerned they will
not be regarded as controversial. The situation is one of great and
increasing gravity. Public opinion has been deeply and justly shocked
by the unhappy prevalence and the serious extension of terrorist crime.
Public opinion is insistent in its demand for a remedy. That public
opinion T hope and I am confident, will be fully reflected in the attitude
and the decisions of this House. However that may be, Sir, the situation
with which the country -and the Government are confronted left
Government no option. It was impossible for them to sit idle and
inactive when they were confronted not only with this just and proper
movement of public opinion, but what is even more important, with
the essential faets of the situation themselves. It is on these grounds
Sir, that T found it my duty to move this motion, and T should like t(;
remipd the House that in times past when questions relating to the
public security' have come under its consideration, it has been our
frequent experience on this side of the House to hear assurances from
Honourable Members opposite that this House when approached by



o

THE INDIAN PRESS BILL. 301

Government will never fail to provide Government with powers
adequate to the requirements of any emergency that may arise. To-day,
Sir, and in the course of the diseussion on this Bill I expect with con-
fidence that Honourable Members opposite will give us a fulfilment of
those assurances.

There are, Sir, two points which I wish to make perfectly clear at
the outset, though I should have hoped there was not any very great
possibility of misapprehension. And the first point which I wish to
make is this, that this Bill does not constitute, is not intended in any
way, as an indictment of the Press as a whole, or as any reflection npon
a great and honourable profession. We have, Sir, several eminent
journalists in this House.” We bhave recently had occasion to deplore
the death of one of them, and I desire to take this occasion to assoeiatd
myself with the exptessions of regret which recently found utterance
in this House, and my -particular regret is that the wisdom and experi-
ence of the late Mr. K. C. Roy will not be available for our diseussions
on this measure. Nevertheless, Sir, we have, as I said, the good fortune
to have more than one member of that distinguished profession in our
midst, and I desire, if any assurance is necessary, to give them my most
sincere assurance, which I trust will be aceepted by them -with equal
sincerity, that this Bill is in no way intended as any reflection upon
their profession. (Applause.) The Press, Sir, discharges a function
in the State which cannot be dispensed with. Whether it be the in-
struction of the public. the formulation of public opinion or the reasoned
criticism of public activities or the policy of the Government, they
perform an inestimable part in public life. At the present moment,
more particularly, when great constitutional issues are under considera-
tion we must look to the Press to discharge its function as the fourth
estate in the realm. I trust, Sir, that I need say nothing further on
that point. But I do desire to acknowledge the fact that many organs
of the Press have taken reasoned and public spirited view of the issue
which is really at the basis of my Bill to-day, have thrown their weight
with justice, wisdom and sobriety upon the right side, and so far as
the species of activity against which this Bill is directed are coneerned,
they have not only dissociated themselves from them but severely
condemned them. I wish to make that acknowledgment here and
now, because I frankly recognise that it is only certain sections
of the Press which are likely to come within the danger of this measure.
Nevertheless, it is an important illustration of the great power of the
Press that even so small and in other respects so insignificant a section
can constitute so great a public danger.

The second point which I wish to emphasise is that this Bill is
very narrow and restricted in its range. The Government have not
sought to go one inch beyond the actusl necessities of the case. Though
the emergency is grave, we have deliberately sought to restrict ourselves
to the minimum requirements of the case. We have kept in view the
immediate objective. We have not sought under colour of that objec-
tive to extend in any other way the scope of executive action, to
restrain the liberty of the subject. or to endanger the freedom of
speech or of writing. The Bill is restricted to incitements to and

encouragement of murder and crimes involving violence, and nothing
else.



802 LEGISLATIVE ASSENBLY. [llTH SEPTEMBER 1931.
[Sir James Crerar.}

I understand that some misapprehension has ‘been caused by the
common form of the Preamble of the Bill. That apprehension I hope I
have now removed, but if it still remains, I should certainly be very
glad to consider, indeed myself propose any necessary amendments in

that part of the Bill which may be required to clear away that mis-
apprehension.

Now, Sir, it is not my purpose now, nor have I the time to embark
upon any elaborate survey of or disquisition upon the psychology of
terrorist erime. I suppose that whenever thére is any great movement
of public opinion there are bound to be extremists on both sides. In
the majority of cases it is perhaps not an unhealthy thing that there
should be extremists on both sides, and their views may contribute to
the resultant decision. There may be something constructive in ex-
treme opinions of that kind. But the great misfortune of the kind of
extremism which finds its expression in terrorism is that there is
nothing construetive about it ; it cannot possibly be constructive. It
is solely destructive, it is entirely sterile. Tt is a form of destruction
which is self-destructive. It is an impediment to progress, and it is a
reflection upon the good name of any country in which it occurs. I
think these are grounds on which we shall all agree.

Nor is it my intention to inflict upon the House any history of

terrorist crime in India. I only want to recite a few somewhat essential
facts. ' '

There was hardly anything in the nature of terrorist crime proper
in India till towards the end of the last century. It assumed very
serious dimensions between 1900 and 1912. During the War, as
Honourable Members are aware, action was, taken, to a large extent
under the special legislation then in force, which succeeded in reducing
its limits, and after the termination of the War, that continued to be
the case for two or three years. But Honourable Members will remember
that in 1928 there was a recrudescence of this kind of crime. I will
not recite the various measures which were taken and which have been
taken since to combat it. I will ask the Honourable Members to con-
sider the sequence of a few facts which I shall place before them.

During the course of the last three years there has been an alarm-

ing increase. In the year 1929 the number of crimes of a terrorist
nature amounted to 19.

8ir Hari 8ingh Gour (Central Provinces Hindi Divisions : Non-
Mubammadan) : What is the page please ? '

~ The Honourable 8ir James Crerar : Page 7. In the year 1930 it
amounted to 74, and up to 31st August of this year, it is no less than
118. I need not remind Honourable Members of occurrences that have
taken place only in the course of the last few weeks,—the attack on

the life of the Governor of Bombay, the assassination of a young military
officer on the 23rd July.

8ir Hari 'Biﬁgh Gour : I am. very sorry to interrapt the Honourable
Member. There is no page 7 in the copy supplied to us.
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The Honourable 8ir James Crerar : I am not aware of what the
Honourable Member is referring to.

S8ir Hari Singh Gour : It is a copy of the statement of terrorist
erime compiled from January 1929.

The Honourable 8ir James Crerar : The figures are as I have stated.

~ Mr. Gaya Prasad Bingh (Muzaffarpur cum Champaran : Non-
Mubammadan) : What page please ! K

The Honourable 8ir James Orerar : Page 7. ‘
Mr. Gaya Prasad Singh : There is no page 7 here.

The Honourable 8ir James Crerar : But 1 assure Honourable
Members that they are the correct figures. Then, there are the murder
of the late Mr. Garlick, District Judge, the attempt on the life of
Mr. Cassells, the Commissioner of the Dacca Division on the 21st August,
and the murder on the 30th August of Khan Bahadur Asanullah at
Chittagong, .

Now, Sir, that is a situation, as I say, of great and manifestly
inereasing gravity, and it cannot be doubted that a very important
eontributory cause, a factor of iremendous importance in these develop-
ments consists of incitements to murder and violent crimeé contained
im the Press. That is a feature of the case by no means new. So long
ago as 1921, the late Mr. Eardley: Norton,—he was a former Member

this Assembly, and we must all deplore his death,—who had had
great experience of conspiracy trials, referred in a debate in this House
te the influence of the Press in securing recruits for the terrorist move-
ment. He said :

‘¢ I remember, when I was prosec: for the Goverament of Bengal in the Alipur
et in whieh the pich aad fower of thetyoung, A R Bengal youth

were cohvicted—and justly convicted—for crimes into whish had been misled
by their own Bengali Press—I well remember how youth after youth had eventually %o
nfens that he had been practically debauched by the printed vernacular press 01 his
ewn countryimen. And it was a pitiful spectacle to see those young men, who, if they
were guilty, as they unquestionably were guilty, were at any rate actuated hy honest
motives of mistaken patriotisn and succumbed to the teaching of Barindra Kumar
Ghosc, himself a victim to the misplaced energies of his own vernacular prees.’’
That aspect of the question has also found ample illustration in recent

cases.,

Now, I shall probably be told that Government ought to have
resort to the ordinary law in the matter. It is because the ordinary
law has proved entirely inadequate to deal with these forms of mani-
festation of crime that I am compelled to bring this measure forward
before the House. I think the reasons of the inadequacy of the law
have frequently been explained to Henourable Members and 1 do not
need to recapitulate them. One point which I desire to make is this,
that the ordinary law is almost entirely penal and punitive in its effect ;
it is not preventive and therefore if we rely solely upon the application
of the ordinary law, the mischief would be done before we apply the
remedy.

There are one or two remarks which I wish to make upon the Bill
itself. I do not propose at this stage to examine in detail its various
provisions, because I hope that that important part of the discussion of
this measure will take place most appropriately in the Seleet Committee

L1S0LAD p
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to which I have asked the House to refer the Bill, but I wish to make
clear our point, and that is that the somewhat elaborate provisions of
the Bill are due to two main causes. The first is that the Government
were very anxious to avoid too drastic provisions. They were anxious
‘to provide for a course of action which should attain the ultimate
purposes of the Bill without too much hardship or too mruel inconveni-
ence. Secondly the elaboration of the detailed provisions regarding
the machinery of the Bill is to a econsiderable extent due to the provision
of safeguards for those who might come within the operation of the
Bill. What I should like to impress most strongly upon the House is
that this is not a measure of repression, which it might conceivably be
‘represented to be, hut it is in essence a measure of proteetion. It is
designed in the first instance to protect the public, to protect the
officers of Government who are discharging their duties faithfully and
courageously in constant peril of their lives. It is also to protect those
young men themselves who are liable to be misled by the species of
Press writings with which the Bill deals. It is a measure of protection
10 them and it is, I think, also a measure of protection to keepers of
.presses and editors because several times it has been urged upon my
‘attention that in cases where objectionable matter is published, it is
frequently published under duress and under intimidation. The exist-
ence on the Statute-book of this measure will at any rate - afford to
editors of newspapers and keepers of presses who do not desire to print
such matter a good answer to those who desire to bring pressure to
bear upon them. I should like to impress upon the House with all
the emphasis that I can command that we are not seeking any invasion
of the liberty of the subject or freedom of speech. I do not think that
licence to preach or encourage murder can really come within any
possible definition of liberty of the subject or freedom of speech. In
“truth, the activities against which the Bill is directed seem to me to be
alien and repugnant alike to Indian and British tradition. to Indiam
‘snd British civilisation, to the whole basis on which our joint and
common conceptions of civic conduct and of the social order are pro-
foundly based. It is sometimes said that,

‘‘ East is East and West is West and never the twain shall meet .

I was never, Sir, a convinced advocate of that doctrine. There is much
more common ground between us and will he in the future than the
advocates of that doctrine are prepared to admit.

Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural) : East plus West is much the best.

The Honourable 8ir James Orerar : 1 am indebted to the Honour-
able gentleman for a confirmation of the view which T was endeavour-
ing, much less aptly, to express. What I desire to say is that whatever
divergences there may be, there is really far more common ground and
in the present context T think the ground is entirely common. We
have a common enemy to meet and T think that we ought to meet him
together. I have already referred to the many signs which, I think,
are evident of a growing feeling of indignation and condemnation of
the activities against which this Bill is directed and I imvite Honourable
Members opposite to place themselves at the head of that feeling and,
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in their capacity as representatives of the publie, to give it- expression
and to take their part in translating it into action. Secondly, this is
not a responsibility which can either be fairly thrown upon or fully
discharged by any public authority alone and unaided. I should be the
last to deny or question or in any way to derogate from the primary
responsibility of Government, but I maintain that the Government are
entitled to the amplest measure of support in other quarters. We are
entitled to support from the public. That we shall get it I have no
doubt. We are entitled to support from the Press. We have received
a great deal in the past dnd | am confident that we shall receive a great
deal more. But above all, we are entitled to.support and co-operation
from the Legislature. After all, political progress means a progressive
transfer of responsibility, and it can only be expected to flourish in an
atmosphere and under conditions where there is & genuine will afd
desire to accept and shoulder that responsibility. Political progress is
not merely a transfer or enlargement of rights, powers and privileges,
but it also means duties and responsibilities and burdens. I think
there will be perfect agreement in this House when I say that in pro-
portion to the desire to shoulder burdens and responsibilities as well as
to acquire rights and privileges, to the extent to which that
spirit is prevalent in India, the extent to which it finds expression, the
extent to which it is interpreted into forms of action, it is in proportion
to these things that the best prospects of India’s future progress and
political development now, in the immediate future and in the remoter
future, must inevitably depend. I appeal, Sir, to the House to show
their responsibility in that sense of the word and I take this occasion
of reminding them once more of those assurances which we on these
Benches have in the past so frequently received that if there is a good
case for granting special powers to Government and if they approach
the Legislature in the normal course of legislation to receive those
powers, then those powers will not be withheld. The fulfilment of that
assurance, Mr. President, was never more immediately required than on
this oceasion.

Mr. President : Before I allow the discussion to proceed, I should
like to invite the attention of Honourable Members to the fact that to-day
is KFriday and, following the usual practice, I adjourn the House now to a8
quarter past two.

The Assembly then adjourned for Lunch till a Quarter Past Two of
the Clock.

The Assembly re-assembled after Lunch at a Quarter_Past Two of
the Clock, Mr, President in the Chair.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions : Non-Muham-
madan Rural) : Sir, T would like to add the names of Sir llari Singh
Gour and Mian Muhammad Shah Nawaz to the list of the names for the
Select Committee that have already heen proposed by you.

. The Honourable Sir James Orerar : I have no objection to the in-
clusion of these names.

Mr. President : The naimes of Sir Hari Singh Gour and Mian
Muhammad Shah Nawaz have been, hy consent, added to the names of
the Select Committee.

LI1SOLAD ' b2
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. - Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir, I beg $o
move the motion stapding in my name, nam:ly, that the Blll be circulated
-for the purpase of ehcntmg opinion thereon. I did not. fix the time-limis
.and 1 would now fix it *‘ by the 2nd Javuary 1932 .

Sir, when 1 heard the Honourable the Home Member this morning,
I felt that be does not stand on solid ground and therefore he seeks the
assistance of the Assembly so half-heartedly and haltingly. But the
Honourable the Home Member has thrown out a bait that we on this side
of the louse very often have assured the Goverpment that we like to help
‘them, to examine thieir measures and to assist them wherever possible.
It is \uth that ‘object in view that I gave notice of this motion. We want
to assigt the Government in the examination of the serious charges that
they are laying against the Indian Press in India. - Sir, first of all, T will
oppose the fundamental idea which the Honourable the Home
Member said was underlying the principle’ of this® Bill. He
said the underlying principle of the Bill is to suppress the terrorist move-
ment. That might be one of the objects of the Bill, but the main objeét
underlying the Bill is to suppress the Indian Press. Sir, this is not a new
‘move on the part of the Government of India. It is a very old move and
dates back from the days of the Montagu-Chelmsford Report. When the
‘whole of India cried for reforms and when the reforms were going to be
introduced, the Government of India constituted a Sedition Committee
known as the Bowlatt Committee whereby they wanted to suppress the
Indian Press. Sir, we are now on the eve of great constitutional changes
and the Indian Press has helped the country to formulate their national
demands for these great constitutional changes and naturally the Anglo-
Indian Press is in a turmoil. The Anglo-Indian Press has solidly oppes-
ed the Indian aspiration to get Dominion Status and they have been
_goading the Government of India to that effect. Therefore, they want
the Government to enact fresh press laws whereby the Indian Press will
be suppressed. Sir, last January, when the Honourable the Home Mem-
‘ber introduced the other Press Bill that he withdrew the other day with
the consent of the House, he did not expect there would be a Gandhi-
Irwin pact. So he wanted to introduce the Press Bill with the imstiga-
tion of the Anglo-Indian Press whereby the activities of the Indian Press
eould be suppressed. If the Ordinance would have continued when the
Gandhi-Irwin peace terms were concluded, the Press Ordinance would
have lapsed. But the Government were wise and their Anglo-Indian
advisers were wiser still. The Anglo-Indian Press always instigate the
Government to take such measures ; they are business men and possess
astute heads ; they not only interpret the views of the Europeans in
India but also of the die-hards such as the Churchills and the Daily Me
of London. They instigated the Government to keep in their hands a
measure which would completely bring the Indian Press under: their
control as the Ordinance was doing in the days of Civil Disobedience

movement.

Sir, my Honourable friend, the Home Member, has paid a compli-
ment to Indian journalists. He said some of them: are. very good men ;
some of them have done very good work. He also paid his tribute to our
late departed friend, Mr. K. C. Roy, and I also take this eppertunity to
mourn the loss of that great journalist and that great personal friend of
mine by whose death the Indian nation has lost a great man and a great
patriot. Bir, as a member of the Upper India Journalist Asgociation, of
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which my Deputy Leader, Mr. Ranga Iyer, is the President, I aceept that
tribute from the Honourable the Home Member that some of the jour-
nalists in Ihdia are good men, and I pay him baek the compliment that
as a private gentleman T have the highest respect for him and lodk upom
him as my friend. But as a Member of the Government I have no respeet
for the repressive and ospressive policy and the system of administration
to which he is a party. Sir, my friend the Home Member and the Governor
General in Council have made a fundamental mistake in their diagnosis
of the terrorist movement in India. They want to kill two birds with
one stone. They think they will be able to suppress the terrorist move-
ment, but they know they cannot do so. But that is a different considera-
tion. THey are out fo suppress the Indian Press because in their heart
of hearts they do not believe and they do not expec¢t that the Round
Table Conference will be a success. They do not expect that next yest
at this time there will be the transfer of power from the other side to this
side. They expect that the present system will continue and they expect
what my friend Sir Arthur Moore...... ‘

Honourable Members : He has pot yet been kmghted.

Mr. B. Das : I hope he will soon be knighted and I will be the first
man to congratulate him. Mr. Arthur Moore’s paper instigated the Gov-
ernment to rule India with mailed fist and iron hand, to rule India as it
was ruled even before the Morley-Minto Reforms. Sir, my friends on,
the Government Benches are so unwise that they do not, as was remarked
by my friend Mr. Amar Nath Dutt yesterday, read the letters written on
the wall. Tt is their sad mistake and they will rue it.

. Sir, I said that they have applied the wrong diagnosis. It has always-
been their mistake to apply wrong diagnosis. They are out for the blood
of the Indian Press. In 1924, they went after the Press, saying that the
Indian.Press was backing the communist movement in India. It is always.
the Indian Press, the poor Indian Press that is guilty of everything.
They do not see the signs of the times, they do net ebe how -the world
thoughts have advanced. As Members of a civilised nation they: must be
aware that new ideas spring up every day and we are all heirs to them.
How can the Government suppress spread of thought of the Dolshevik
movement and the Communist movement in India ¢ Every day vast masses
of literature emanate from the communists and India must have access .
to this literature and these papers. How can the Government suppress-
by mailed fist and bayonets the Indian Press ; how can they suppress
great thoughts that Karl Marx and Lenin enunciated §{ In 1924 and in
subsequent veavs the Government said that it' was the communist ideas
that were causing the terrorist movement in Iudia and to-day, at the insti-
gation of the Anglo-Indian Press, they say it is the Indian Press that is at
the back of the terrorist movement. (‘an you suppress the terrorist move-’
ment by suppressing all the Indian Presses 7 You can never do that. I
throw you a challenge. Those who are: today carrying on terrorist:
propaganda have laughed at this House. They latgh at the non-officials
wha are here calling themselves moderates and who are trying to co-
operate with the Government. They even laugh at Mahatma Gandhi an&
the great Congress, I repeat the words of Lord Irwin when he said
the ‘‘ great Congress ’’. Everybody knows what happened when Mshatma
Gandhi sailed from Bombay. What happened ! Those who advocate
terrorism, those who are members of the communist party have decried
Mahatma Gandhi and they said that Gandhi was going with bended
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knees to beg for peace and mercy from England. My Honourable friends
on the Government Benches are reinforced in their ranks by a great
public man like Sir C. P. Ramaswami Ayyar, who is also a Member
of the Round Table Conference and who will go to London two months
hence to put forward India’s case in a proper manner. If in the Round
Table Conference the Government are going to say that the Indian Press
is behind the terrorist movement, T say that Government are going to be
sadly disillusioned. Their diagnosis is very wrong. As I referred to the
Round Table Conference, I take this opportunity to quote the views of
a great Indian journalist. who is not here, and who was not originally a
member of the Round Table Conference but who has gone there recently on
the advice of the present Members of the Government of India. 1 refer
to my old friend and colleazue Mr. A. Rangaswami Ivangar, the Editor of
the Hindu and who presided recently over the Tndian Journalist Asso-
ciation. His message from London reads thus :

‘¢ Provigsione Press Bill so far available impose securities on all Prems nnd
ne pers old and new alike whenever fresh declarntions are even formally necessary.
Bill is punitive measure against liberty, Press m)d freedom of opinion.’’

Sir, Mr. Rangaswami Iyangar was not a satyagrahi leader ; he was never
an extremist. he was a Member of the Swaraj Party, and today if T know
his views, they are nationalist views, and T hope if Government want us
to co-operate with them and to help them, they will respect the views of a
sober and sedate leader like Mr. Rangaswami Iyangar. I hope my Honour-
able friend Sir C. P. Rangaswami Ayyvar., when he goes to the Round
Table Conference—I am sorry he will not be at the Federal Structure
Committee—will justify the actions of his Government and as to how he
idvised his Government to introduce such a measure on the floor of this
ouse,

An Honourabls Member : His predecessors advised Government.

Mr. B. Das : His predecessors do not count with me. T hope GQov-
ernment have taken note of the incidents in the country during the last
two months. The Honourable the Home Member himself said that public
opinion is hehind him in the matter of the suppression of the terroriat
movement. T am hehind him in the matter of snppression of the terrorist
movement nrovided he proceeds in the right line and provided he follows
Justice and does not ask ns to give him power that will take him back
to the days of hureaucratic rule. What happened on the morrow of the
assassination of Judge Garlick in Bengal ¢ Evervbody deplored the event
and Government bagan to lay charges against the Indian Press and said
that, ‘‘ It is the Indian Press which went on' praising Bhagat Singh’s
braverv that has made the vonth of India so violent as to strike such
terror into th> minds of high officialc of Government ’>. When T read
that beauriful article in the Younqg Indis by Mahatma Gandhi where he
condemned sunch terrorist movements, T felt that Mahatma Gandhi had
come to the snceour of fhe Home Member. and the Government of Tndin.
What hapnened ¥ What was the «ituation in the countrv thereafter ¢ All
sober minded memhers of the public have condemned such terrorist netions.
In the Calentta Corporation the Mavor withdrew a certain Resolution that
was passed in the case of Bhagst Singh.

Honourable Members : No. nn.
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Mr. B. Das : Honourable Mumbork will have their own turn to gpeak.
I want my friends on the Government Benches not to lend their ears to
the European Bench. I want the Government to do justice to the Indian
Press. I ask a simple question of the Government. Have not the Indian
Press come to the rescue of (Government and the country to control the.
temper of the country ? Nobody ean deny that. Can my Honourable
friends in the European Group say, or can anybody say that the Indian.
Press has not tried its best to control the temper of the country for the
last two months * T see my friends of the European Group are silent.
‘¢ Silence *’ means they agree to what T say. If the Indian Press have
helped the Government in this movement, then what is the motive behind-
the back of the Government in bringing forward this Bill ? It ix the
same motive that was behind the mind of Government in January last.
They never expected the Gandhi-Irwin settlement. ' Today also
they do mnot expeet any settlement in London. They want to
force matters at present so that die-hards like Churehill ean rule India
with their guidance.

Sir, I have spoken on the principle. The principle of the Bill is not sup-
pression of terrorism but the suppression of the Indian Press. And I may
remind the Honourable the Home Member that if he consults his friends
in the Criminal Intelligence Department, he will probably find out the truth
of what T say, that the actions of those who commit erimes and violenee
today are the results of the acts of oppression and repression during the
days of the Ordinances that prevailed during the Civil Disobedienee move-
ment. I do not defend the criminal action of any young man who has
committed a crime, but T say that the crime committed is the result of
the serious high-handedness of the police and the district officials. If
Gogate aimed a pistol at the Governor of Bombay, it was the result of the
Sholapur crime and the Sholapur repression. My Honourable friend the
Home Member knew that the Assembly was going to sit and he advised
His Excellency the Viceroy to pass sentences of death on those four people ;
and I can say—the Anglo-Indian Press may not believe it, but the Indian
Press believe—that these six men who went to the gallows from Sholapur
were all innocent men. The Assembly was going to sit. The Home Mem-
ber went and advised the Viceroy to sign their death sentence. That is not
good will, that is not creating a peaceful atmosphere in the country. Sir,
I was going to prove that terrorist actions are not at all inspired by the
public leaders of India, by public men in India, by the Congress in India
or by the Indign Press. During 1926 and 1927 those of us who were in
the Assembly Bnew that Government had a pet theory of foisting it on
leaders like Subhash Bose as leaders of the terrorist movement and the
movement of crime in Bengal. I must give Government the credit of
having learnt since then. They tried to foist it on the millhands of
Bombay and they said that communism was spreading and causing the
terrorist movement in India. The Meerut trial still continues ; so far
nobodv has been found guilty and the terrorist movement by young men
still continues and they know that it was Mahatma Gandhi’s influence
and Mahatma Gandhi’s hope that this Government would see eye to eve
with the popular leaders and call a round table conference by suppressing
the Simon Commission that checked these wild youths. It was Mahatma
Gandhi’s influence that made these young men hold their hands back, but
you have gone on hammering them ; you have insulted their mothers
and sisters, you have ill-treated their women......
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The Homouseble Sir James Orerar : I objeot very strougly to that
statement and I protest against it.

3r. B. Das : I am mot saying you did it but the Government did
it. By these Ordinances and these repressive measures they tried to
dwive out these young men from their homes and these young men had
»e guidence from the Indian Press, from the so-called public leaders
like ourselves, or even from the greatest leaders of India like Mahatma
Gandhi. Today these young men are beyond our reach, beyond the reach
of the Indian Press, beyvond the reach of the advice of great leaders like
Sardar Vallabbbhai Patel and Mahatma Gandhi. And no newspaper
and no sane advice reaches them who work in darkness. You have to go
and diagnose the reason why these young men run into the wildernesses
and hills and commit these acts of violence. But as Government have to
maintain law and order, let them devise means of suppressing and punish-
ing these wrong-doers. But if in the guise of suppressing the terrorist
movement they want to suppress the Indian Press, the whole of conscious
India will rise and oppose the action of Government.

- Sir, as 1 was going to preve, this is not a new movement on the part
of the Government of India. It started in 1918 when the Rowlatt Com-
mittee sat. It went on from 1918, and today in the year 1931 when we
are on the eve of great changes, Government still think they can suppress
the national consciousness of the people of India by suppressing the
Indian Press. Sir, I quoted a great journalist, Mr. Rangaswami-
Ayangar. 1 will quote a telegram which is from Mr. Brelvi, the Editor
of the Bombay Chronicle and the Secretary of the Indian Journalist
Association.

‘‘ The Executive Committee of the Journalist Association of India views with
grave concern ‘and apprehension the introduction of the new Press Bill.

One of the terms of the Delhi Pact was the withdrawal of all the ordimances nnd
but for the fact that Press Ordinance exgired only a few months earlicr it would
bave been one of the ordinances just withdrawn.

The new Bill is, therefore, virtually a violatiom of the paet. The Cominittee is
not atisfled that the reason given, namely, the prevalence of terrorist propaganda in
the Press is in accord with the facts. With insignificant exceptions the Indian press
as a whole is pledged to non-violence and has condemned strongly the political murders
and attempts. From past experience the Committee is certain that the Bill though
intended to deal with murder propaganda will indiseriminately be applied to curtail
the legitimate freedom of the press.’’

. ) ’

Sir, this is the opinion of the Executive Committee of the Indian
Journalist /Association. If Government ‘respect the public opinion 0f
Indians, I hope they will pay due deference to the opinion of these men.

e underlying idea of this telegram is, what I was trying to intimate,
that the introduction of the Bill is a breach of the Delhi pact. Sir, the
Congress is not today represented on the floor of this House, but those
of us who are still Congressmen and are friends of the Congress must
ag public men see that Government carry oyt the Delhi pact. T maintain
the introduction of this Bill is a distinct breach of the pact on the $ide
of the Government. ;“ Hear, hear '’ fram the Nationalist Benches.)
What is the opinion of the Indian Press ¢ T hope the Honourable the
Home Member is asking his Director of Information to give him from boyr
to hour and from day to day the opinions of the Indian Press. I am not
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concerned with the Anglo-Indian Press, because I have already’ maintin-
ed that it is at the instigation of the Anglo-Indian Press that the Gov-
ernment have come to enact this measure. Here is the editorial of the
Daily Heraldi—not of Londopn, but of Lahore—edited by that gneat:
journalist who is 8 European—Mr. B. G. Horniman. The editorial i8
headed ‘‘ Another Breach ’’. Everybody knows that the Congres« and:
the eountry have pointed out to the Government &nd to His Excellency
the Viceroy the various breaches that have taken place in the Delhi pact. -
The Daily Herald calls this another breach -and it says that it is nothing
short of legislative hooliganism. It says:, ,

‘* The first objection to this Bill is, of course, that it provides the Executive with’

power to penalise newspapers and presses on this mere flat of local officials—nnd power
toe of the most drastic. But it is when we come to the wording of the provisions of
the Bill for the Bétter Control of the Press dealing with the ¢ offemces * which will
bring newspapers and presses within its gaping jaws that the mind .of any oue who is
net hardemed by bureaucratic indulgence . in  repression or '’ (I want my friend,
Mr. Arthur Moore, to note this particularly) ‘‘ unbalanced by racial pamc, stands aghast
at the rapacity of those who have concocted this specimen of legislative hooliganiem.’” - -

That is the opinion of a journalist who once belonged to the
Statesman, as my friend, Mr. Arthur Moore, may. recollect.

That is the view of a Lahore paper. I will give the view of one
other paper—the Hindustan Times of Delhi. Tt charaeterises the intens
tion of the Government as dishonest. Tt says :

4 Tt is because the Government’s intentions are not honest and becouse the
executive have grossly abused such extemsive powers in the past that we think the Bill
should be rejected hy the Assembly.’’ o .
That is advice which we on this side strongly reciprocate, and T hope that
advice will be taken by every non-official Member of this Hense.:

This House is not constituted as it was before 1926. During the days
of the great Pundit Motilal Nehru, the Government . would not have dared
to bring such a measure on the floor of this House. My friend Mr. Ranga
Iyer veminds me that the Public Safety Bill was brought forward and was
swallowed up, as my friend Mr. 8. C. Mitra says. A

It has been given out in the ’ress that some Members of this House
present in Simla have been carrying on ‘negotiations with the Government
and they have consented that the Bil' should be referred to Select Com-
mittee. (Cries of ‘‘ No, no.”’) T do not think—constituted as this House
and the Opposition now is, ecomposed of mostly moderates and liberals,
bedause the Congress leaders and Natienalists are absent today from the
floor of this House, because the Government at every turn made it inipos-
sible for those men to remain and render necessary assistance fer the good :
government of this country—I say, Sir, if any moderate or any liberal
who is a Member of this House has gone behind :his party or bekind his °
country to assure the Honourable the Home Member or the Government of -
India that the country is with the Government for the reference of such a
Bill to Select Committee, T think that gentleman must have been suffering
under some hallucination at the timé when he gave such a promise. [ refer
to this only because it was commented on in the Press. I do not care—I
never will care—and I do not mind what Honourable Members go and talk -
in the lobby or outside with Honourable Members opposite ; that is rot my ;
look oat. T am’ here to interpret the spirit of the country, and to voice
puolic opinion, and public opinion does not want to see today that the.
Indian Press should be suppressed. I want to refresh the mind of the.
Honourable the Home Meémber about the recent deliberations of .the’
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Congress working Committee at Abmedabad. Of course, my friend tbe
Home Member’s arm of secret service is very long and he may have got all
the details that pessed in Abmedabad ; but the Press reports say that those
great leaders of India that gathered at Ahmedabad are still doubtful of the
success or utility of Mahatma Gandhi’s going to London, and therefore
they posiponed consideration of certain important matters till November.

That brings me to my suspicion that the Government, who have been
perhaps cheered by the appearance of Sir Samuel Hoare, Mr. Churechill
and others, do not want the snecess of the Round Table Conference. They
want trom this day scenes of repression and oppression, so that if the-
Congress.onee again decides to revive the Satyagraha movewent, they will
start repression of the Indian Press and terrorism of the Indian Press—.
not by ordinances or special enactments—but by legislative measures -
presumably with the sanction of the non-officials on this side. 8ir, I
canuot be a party to that.

I want to draw the attention of the Home Member to one other point.
What was the object, the underlying principle and the main principle of
the Bill that he introduced in January last ¢ The object was to suppress
the laudation of the Civil Disobedience movement. Government are very
wise ; their advisers—I do not include my Honourable friend, Sir C. P.
Ramaswami Iyer—he is too new to their game.. ... .

An Honourable Member : He is too good.

Mr. B. Das : Today the Bill has come in another form and what
is the main object ! To suppress laudation of the terrorist movement.
The object of the Government is the same. They were afraid of the Civil
Disobedience movement in January ; the Home Member of the Govern-
ment ought to know more than non-officials on this side. We non-officials
were expecting a truce and peace between the Government and Mahatma
Gandhi ; but the Honourable Member did not ; he wanted to stop this Civil
Disobedience movement.by the suppression of the Indian Press. Today,
the sume Bill has come up in another disguise. It is apparently the sup-
pression of the terrorist movement, but in fact it is the suppression of the
Indian Press, so that, in case the Congress decide not to accept the rosults
of the Rouna Table Conference, where my friends like Sir Cowasji Jehangir
and Sir C. P. Ramaswami Iyer and others will deliberate and will try to
bring something to India. then the Indian Press can be thrown out of
action and the Government could go on in their art of repression on the
lines formulated and enunciated by my friend, Mr. Arthur Moore, in the
editorials of the Stalesman.

.8ir, my Honourable friend says that the Indian Press is inciting to
violence, is inciting individuals to murder and terrorism, but what is the
Anglo-Indian Press doing ! The other day I referred to incidemts of the
delicate negotiations that were going on between Jahatma Gandhi and
His Excellency Lord Willingdon, and what was the Calcutta Statesman
advising at the time ? It was inciting race hatred. Everv Indian that
read the Statesman felt no love for the British Government and British
people, because the articles in that paper incited such rage hatred. My
Honourable friend wants to suppress, wants to catch hold of one single mad
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young man who is running after a particular official to whom he bore a
grudge, but what about this race hatred which the Anglo-Indian Press is
rousing in the country, when the Anglo-Indian Press held that the Labour
Party in England were failing and the Conservatives were coming and they
saw glorious light, when they held that the Churchills would win and would
rule India, would exploit India, as they have exploited the country for the
last 150 years ¥ Sir, we are willing to help you, but can the Government
say thar in their life history they have ever prosecuted a single "Anglo-
Indian paper that has roused race hatred, that has worked for racial diseri-
mination ! As an old Member of this House, T know how many pieces of
legislation were undertaken by GGovernment to see that no race hatred was
roused. but I say, Sir, it is this Anglo-Tndian Press, no doubt inspired by
the Conservatives in England, by the die-hards and the Imperia’ists and the
exploiters in England, by newspapers like the Daily Mail and by men like
Lor1 Rothermere and others, that want to rouse the Indian nation to suéh
a state of frenzied helplessness that they should revolt against the Govern-
ment. As T said the other day, the agriculturists will soon revolt in their
deep gnawing hungers. They want to rouse the Tndian nation to such a
state of revolt, so that the Imperialists can say that there is no other
alternative for the Indian administration but to rule the country, as it
was ruled hefore the introduction of the Montagn-Chelmsford Reforms.

Sir, I lay the serious charge against the Government that they are
abetting, they are parties to the secret conspiracies of the Tmperialists in
England and the Imperialists in India, that India should not receive
Dominion Status, that India should not become an equal member of the
British Empire. T do not want to bring the other charge which many of
us have occasionally mentioned that my friends are afraid because they
would lose their powers, their little Governorships and Exeeutive Counecil-
lorships—those little things do not weigh with me now. T do not impute
those little motives to the Government, but I impute to them the motive
that they have sided with the Conservatives., with the die-hards and the
Imperialists in England and in India to make the situation worse and worse,
50 that somehow they can carry on their poliey of ruling the country with
an iron hand for a few years more. Sir, study the signs of the tiwes, and
what do you find ? There are other forces working, and repressive mea-
sures calculated ostensib'v to maintain law and order cannot suppress the
world-wide conseiousness for the freedom of a great nation like the Indian
nation.

Sir. my Honourable friend the Home Member argued that the ordi-
nary law is insufficient to deal with terrorists. I am no lawyer. but T have
ecnsu'ted many great lawyers in this House. and the leader of my party is.
one of the greatest lawyers in this country, and T am assured that the law
gives ample power to punish the editors of those newspapers who incite
people to violence or even to suppress or to punish those who are terrorists
in their mind or in their intention. 1 want to judge the Government hy
their intentions and motives. Their intentions may bhe to arrest the ter-
rorist movement, but their motive is to erush the Indian Press, the freedom
of the Press, and it is on account of that that I want to oppose this measure.
Rir. my own inclination is to oppose it, but as T said. T want the Bill to be
circulated so that T may know whether any conscientious section of the
Indian public is with the Government, is with the Honourable the Home
Member and supports him in the view that such a measure as this is neees-
garv for the country to help the Government at this juneture.
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Sir, T warn the Government not to spoil the good atmosphere of the'
Round Table, Conference. I warn the Goyernment.
not to dream of dreams that they dreamt centuries
ago that they will continue to exploit the whole of the Asiaiic countries, not
to dream what the business-men, what the Imperialists still think that India
must be exploited for another century. 1 assure my Honourable friend
that India would like to help England, to remain as an equal partner, when
both England and India are on the verge of bankruptey, and if India is on
the verge of bankruptey, it is not due to the fault of the Indians ; it is due
to the fault of the Treasury Benches opposite who have squandered India’s
millions by their gambling po'icy. Sir, on behalf of India, I assure my
friends opposite that we are willing to remain in the Empire and help the
Government, but it is they who want to side with the Imperialists in
England and India and forge measures of repression so that, after the
failure of the Round Table Conference, they can go on ruling the country
with an iron hand. If that is the idea of the Government, then I may tell
them that they are entirely mistaken. Those of us, who are here and who
did not go with Mahatma Gandhi and others in the Satyagraha movement
at the famous Lahore Congress, those of us who remain on the floor of this’
House to give help to this Government to arrive at an amicable settlement,
will be driven mad ; the Government by their mad policy will drive us to a
camp where we will go and seek a solution whereby we will not only obtain.
the freedom of the Press of India, but we will obtain the freedom of India’
as a whole. (Hear, hear.)

Mian Mubammad Shah Nawas (West Centrel Punjab: Muham-
madan} : Sir, I rige to support the motion that this Bill be referred to a
Select Committee, subject to the observations that I desire to mnke.

Mr. President, no one will deny that there is functioning in India a
revolutionary party whose insane objective is to promote the vverthrow of
established Government and to create a state of terrorism and violence in
this ccuntry. That this party has heen responsible for the most dastardly
and diabolical murders of public servants and attempts on the lives of the
Governors of two of the provinces is a patent fact. This party, despite the’
denunciation of acts of violence by the Congress under the leadership of
Gandhiji and despite the resolve of political India to bring ahout an ever-~
lasting settlement between Great Britain and India, is still carrying on
their campaign of assassination. Therefore, it is the urgent and paramount
duty of every right-minded Indian to remove what Lord Irwin described
ag ‘‘ This malignant cancer in the life of India . : “

3 r..

Sir, T do believe that this House will co-operate with the Government
if a rcasonab’e and appropriate measure of legislation is enacted with a.
view to stem the tide of terrorism without interfering with the right of.
honest eriticism and the independence of the Press. Honourable Members.
are aware that last winter Lord Irwin promulgated an ordinance which,
was worded very broadly and which | must say in some respects was abused
by the executive. His Excellency delivered a memorable speech in thig
House on that occasion and added ;

‘“ Among other influences which have undoubtedly tended to the cncouragement of
such, revolutionury methods and violent crime, are certain sections of the Press, whose.

refterated laudation of false sentiment and of distorted E‘utrioﬁ'sm lead all too often
to the injection of deallfy poison ifnto a &értain class of mind.”
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His Fxcellency then promised that the Bill which has now bem withdrawn
by the Honourable the Home Member would be introduced in the Tiegisla-
"ture. The Bill way' introduced on the 15tli January, but'thén came the
remarkablé ‘'achievements of the Round Table Conference and the historie
annodncement of the British Premier promising to India’ Dominion Status
sabjece!. - to. necessary  safeguards for the period of transition. The
Bill' was therefore postponed.~ Now, a new -Bill has been put forward by
the Honourable the Home Member, ahd anybody. who looks at this Bill and
compares clause 4 therveof with that of the old Bill, will find that there is a
wast difference between the two Bills. The present Bill. has undoubtedly
‘a limited scope, but T will presently point out that even s0 the wording is
very wide. .
" Sir, this Bill is intended to arm the Government twith ‘powers against
newspapers, which' contain incitements to or encouragement qt
murders or other effences inv olving violence, or expressions of approval or
admnrutwn of any such oﬁences As Gandhip has put it, these murderers
are now, in lng}i favour owing to a mad -worship of the murderers by a
comparatively small section of the community and by a certain section of
the Press. But I still maintain that the wording of clause 4 of this Bill
is very wide and it can be made a weapon of repression in the hands of the
executive as was theé casé with the old notorions Press Aect of 1910, Clanse
4 runy thus :

.. ‘‘ Whenever .it appears to the Local Government that any pnntmg preas in respect
of which any murity has been deposited as required by section 3 is uged for the
purposc of printing or publishing any tiewspaper, béok or other document containing
(mark these words) any words, S:Il or visible representations which are likely or may
‘have a tendemey, directly or indirectly, whether by inferemee; suggestion, allusion,

Wnphor implieation or otherwise, to imcite to, or to encourage the commission of any
offence of murder or any offence involving violente, or to express approval or admiration

of any such offence (agam mark these words), or of atiy pewsen, real or fletitions, who
has committed or is alleged or supposed to- -have. commxtted any such oma'ncf “me

Honourable Members. will at once see that,, although this elause materially
differs from the eorresponding clause of the withdrawn Bill, it is still very
wide in its scope, because it says, ‘‘ any words, signs, visible representa-
tions, metaphors, allusions ’’, and so.-on and so forth, and even as regards
the person, the murderer may not exist, it may be fictitious. Obviously
the wording is very comprehensive and &ll embracing and requires con-
siderable modifieation. As I have the privilege of going on the Select
Committee, I will then put forward my own amendments.

Aguin, I maintain that there should be a right of appeal under clause
3. You will see, Sir, that a Magistrate can call upon any person who makes
a dcelaration, or the Local Governaent may call upon any person who has
already made a declaration to deposit security, but on what grounds, the
elanse does not say. I am of opinion that no arbitrary power should be
given either to the Magistrate or to the Local Government and that the
Magistrate and the Local Government should distinctly record their own
reasons why they come to the coneclusion that the deposit of security under
the circumstances of the case is absolutely necessary. If that Magistrate
ar Local Government do come to the conclusion that the deposit of security
i8 necessary, then, in my opinion there ought to be a right of appeal to
the High Court to see whether a proper case was mde out for the deposit
of the security. - Moreover, the nmount of security is very excessive. In
the first instanoe it ranges from Rs. 500 to Ra. 2,000. At the second offence
ft: is double, amel 'at the third offence it is treble, and: the printing press is
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also forfeited and the newspaper can file a new declaration only with the
previons consent of the Local Government. These provisions are un-
doubtedly very wide and I have already said that they can be abused.

Now, Sir, there is no doubt that there exists in this country a small
wection of the Press which does in fact strive to glorify the names of those
who resort to erimes of violemce. There is also another section of the
Press, comparatively smal'!, which gives such a mixture of denunciation
and praise to the murderers that ill-balanced youths are driven to a point
where they come under the influence of those who make the organivation of
assassination their business. It is a matter of the deepest regret to every-
body concerned that the Government are compelled to bring forward this
measure of legislation nnder conditions of great emergency. 1 must say
at once that responsible newspapers in this country and responsible per-
sons among the vast majority of the Indian people have dstinctly and
clearly and emphatically denounced the murderers who have done harmh to
the fair name of India. The anarchical movement, T am happy to say, is
limited to u sma'l section of the people and India’s heart is still very sound.
India is willing to co-operate with Great Britain, provided that Great
Britain also treats the Indian people with justice and fairness. In my
opinion this Bill will eradicate tc some extent the cult of murder, and it is
the duty of every sane Indian to support it provided the Bill is modified
appropriately and reasonably in the Select Committee. However 1 wish
to make it clear that if it is not so modified, we will reserve the right of
rejecting this Bill at the third reading if we so desire, but I do hope that
the SBeleet Committee will modify it so that it will be aceeptable to the
House. With these words I support the motion of the Honourable the
Home Member. (Applause.)

Mr. Arthur Moore (Bengal : European) : I am glad to hear the
declaration of my Honourable friend Mr. S8hah Nawag that he is in favour
of the principle of the Bill. At the same time there is one ohservation I
should like to make, and that is that as I understand it the debate to-day
on the motion to refer the Bill to a Select Committee is confined to a dis-
cussion of the prineiple of the Bill. Therefore it seems to me to be an un-
fortunate precedent that a Member who is going to serve on the Select
Committee should, as it were, before he has even had an opportunity of
knowing the reasons why certain things are put in the Bill and what their
exaet meaning is, tie his own hands by goiug into the details, on his own
reading of them.

Now, Sir, as T listened to the honeyed tones and the soft non-violent
accents in which Mr. B. Das attacked what is known as the Anglo-Indian
Press. and even permitted himself to go so far as to bring a monstrous
aceusation of outrages on women against the Government, I realised what
prejudice the cause of law and order and the defence of the fabric of
gociety has to encounter in certain quarters. With regard to Mr. Das’s
unfortunate observation. 1 will only say this, that after the Resolution of
certain of his political associates eulogising the man who hacked to death
Mrs. Curtis and who would, if he could, have hacked her children to death,
the less he says upon the subjeet the better. With regard to his attack on
the Anglo-Indian Press, T was particularly struck by the fact that in the
past, and if my Honourable friend will search his memory he will know
that T am speaking the truth, T have heard him in this House refer more
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than once to a paper with which 1 am per-sonally conneeted and - to its
sympathy with Indian aspirations. He is well aware of the support that
it has given to the Round Table Conference, and to the effort 1o find an
agreed and real selt-governing constitution,

Mr. C. 8. Ranga Iyer : What about the telegram that you sent to
London about not permitting Mahatma Gandhi to go to London ?

Mr. Mhﬁr‘lqorc : 1 have no knowledge of such telegram.

Mr, C. 8. Ranga Iyer : On behalf of the European Associatiom,
did not you send a telegram to L.ondon ?

Mr. Arthur Moore : Certainly not. No such telegram exists.

Mr. C. 8. Ranga lyer: Your telegram to Messrs. Baldwin
MacDonald and Lloyd George was published in the papers.

Mr. Arthur Moore : It may have been in some papers.

¥ Mr. 0. 8. Ranga Iyer : In your own newspaper and in the Madres
m’l.

Mr. President : Order, order.

Mr. C. 8. Ranga Iyer : You sent 5 telegram to Mr. Baldwin......

. Mr. 8 N. Roy (Government of India: Nominated Official) :
Order, order.

Mr. Amar Nath Dutt (Burdwan Division : Non-Muhammadan
Rural) : Is an Honourable Member entitled to call another Honourable
Member to order in that tone, as if a District Magistrate ordering a
chaprasi 1 ’ i

Mr. President : It is only the President who has the right to call
Honourable Members to order.

Mr. Arthor Moore : My Honourable friend was "pérfectly well
aware of these facts. But just hecause there has been a tremendous out-
break of violence in which innocent men have been shot down, and beeause
the paper supports this Bill, which is only intended to deal with terrorists—
my Honourable friend forgets what he knows to be true. Turning round
simply on the point of violence, he now says that we are reactionaries and
that we stand for the policy of Mr. Churchill. He knows all that in his
heart to bhe entirely contrary to the faets.

Now, Sir, I do not propose to waste much time over this preposterous
charge that the Anglo-Indian Press has sponsored this Bill through some
sinister motive. As T understand it, the argument which was brought
forward the other day in a preliminary canter was that the Anglo-Indian
Press has itself some privileged position. and has nothing to fear, and is
therefore quite indifferent to the fate of its contemporaries. With regard
to that, Sir, in the first place. there is no privilege ; not only that, but I
will say this that no section of the Press has been so vexatiously harassed
by those who have tried to use the intricacies and ambiguities of the law
against it as has the Anglo-Indian Press in India. But the shc_)r:t answer
to that charge is that it totally ignores the provisions of the Bill. This
Bill suppresses no newspaper ; not even the most unutterable rag in the
country is suppressed by it, or is even asked to pay an anna ; all that the
Bill calls upon it in the first instance to do is to mend its manners and

L]
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‘eHange its tone. (Iromical cheers from somé of the non-official Benches.)
It it still goes on with incitements to murder and violence, it is then called
upon to deposit security, and if it repeats the offence, it forfeits the
security, Now, Sir, what has any responsible paper to fest from:that !
Can anyone suggest that Indian' dailies of great repute, like the Hindu
of Madras or the Leader of Allahabad or the Tribune-of Lahore, ngne of
which 1 am quite sure have ever at any period incitéd to violence, or have
.believed in any way in violence, can any one suggest that sush papeM have
anything to fear from this Bill ¢ o ' :

Mr. Gaya Prasad Bingh : But they have dll eSademned it '

Mr. Arthur Moore : As far as they themselves #re Soncerned, Sir,
they can view it'with complete indifference. As far as their profession i
concerned, I think that every decent journalist cawy-only view -with jorror
and disgust the state of things which exists in the country at the present
‘Taomeht, and must regretfully confess that not cify 4¢ sofhe Such & e
as the Government have introduced justified, but that it is long over@ue.
Sir, liberty and licence cannot long exist tegether. - :In :thd emd:’ cefthinly,
licence will drive out liberg', and that is what is, happeping.. Where is
the boasted liberty of the Press in India to-day " There is very httle of
it. I say, and I knew, that the right wing of 'the Ovagréks, ¢he Heople
who sincerely wish to observe Mr. Gandhi’s teaching of non-viofence, with-
out reservation, and without eulogy of murderers,—d asy that thoss men

intimidated by the left wing of the Congress, and they are terrorised
by the political terrorists and by the revolutionary communists..

Mr. B. Das : On behalf of the Congress I protest.

Mr. Arthur Moere : I will give some proof. N

Mr. B. Das : All right. Come forward. . -

Mr. Arthyr Moore : I will read, Sir, from a. alcugta paper. It
goes further than what I have said ; for even those who are willing to
reach revolution are intimidated unless they are willing to go to all
engths. (An Honourable Member : ‘‘ Which is that Caleutta paper ?’’)
1 said, a Caleutta paper, called Sramik. This paper wrote. a few months
ago (vide page 11 of the Collection igsued by the Government) :

: ¢« Again does that cannon roar .
A accret letter from revolutionarics.”’

The Editor was compelled to publish this :

« To the Editor, Sramik,
CoMRADE,
.+ We could not help 'lnuishing as we renlised the helplessness of your. condition im
publishing the ¢ Red pamphlet ’ last week. We exist and will certainly do so. You
afraid, but death is the companion of our youth. We will not be content with
Bostroving the white-skinned Bnglish only, we want the destruction ef the mative Dlack
gkinned Englishmen toe. (Laughter.) Further, we want the downfall of Gandhi whe
is religious-minded, a traitor to the mation and a patron of capitaliats.
We send you only those portions of the ¢ red pamphlet ’ which you did not roceire.
We want the victory of the Sramik. ¢ Inqilab Zindabad ’.”’
Now, Sir, after that it goes on to omjt some extracts, for the next para-
graph evidently referred to the necessity of armed dacoities ; and was too
much for the Editor. But it resumes : o
. % Then, if there is money in the hand, no difficulty is ever experienced in collecting
arms and ammunition in sufficient quantities. Hence, money is needed first. If the
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people of the country do not give money of their own accord, what slternative is there
to snatching uway money from the rich t ’’ :

Mr. K. Ahmed (Bajshahi Division : Muhammadan Rural) : Shame,
shame !

Mr. Arthur Moore : It goes on further :

‘“ We should of course bear in mind that the fight for freedom in our case will
not be an open fight. We shall take to guerilln warfare, for, following this method
of ﬁfhting, 4 handful of men may weaken even a strong antagonist with the help of a
small number of weapons. In an open fight, the Englih may very quickly put down
the revolutionaries by means .of their well-trained soldiers, caunon, aeroplanes, etc., hut
if war is waged according to the above-mentioned method, on whom shall the Fnglish
exereige their military skill, :md on whom will they have the best opportunity of ruth-
lessly raining their cannon-balls and. bullets 9 ’’ F

It goes on further, Sir :

‘¢ Many perhaps will ask whether it will be possible for us to bring freedom into
the eountry by practising terrorism in the manner in which it is being practised now,
that is, by the explosion of bombs and the firing of bullets anywhere and eyerywhere.
This sort of sporadic terrorimm is of course mot of much use. What will have to be
done is to start a lasting and: cowntry-wide terroristic movement ; here we shall have to
consider why revolutionaries practise terrorism. If exactly st the time when ¢ goonda
rule ’ is introduced inte the country by some particular person or at the secret hint
of somebody, i.e., at the time when the perzgie of the country, thoroughly put out by
his behawiour; desire his death, somebody relieves the oppressor of the burden of life
it is but quite natural that the sympathy of the people of the country will be attraetec
to him and his ideal. It is exactly for this reasom, i.c., with a view to winning the

pathi);a of the countrymen that revolutionaries practise terrorism. Again, it may
also so happen that, on the murder of the above-mentioned man, the successor to' his
post may, out of revenge, try to repress the people of the country more severely.’’

They want more repression :

‘¢ But if somebody kills him and his successor too, and thus at least eight or ten
persons are donc to death, then...... i
The editor had to leave something out here.

¢ Those days are no more ; the emancipation of India will not be achicved by
prayer tc God. Draw out the sword. These demons are not of that type.’’

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : Will
the Honourable Member be pleased to say if any action was taken against
this paper ?

Mr. Arthur Moore : Is the Honourable Member defending this
paper ¢ o

Mr. Lalchand Navalrai : I am not defending it at all ; but will he
say it any action was taken against this paper ¢
Mr. Gaya Prasad 8ingh : Why was it not prosecuted ? 4
- Mr. Arthur Moore : 1 have given you an extract to show what an
editor was compelled to do. $ir, we are told that this Bill is a danger to
the respectable Press ; T say that it is not a danger to the respectable
Press. but it is a fact that the other Press is a very serious reality. A
great deal that is published is apparently published not under pressure
but because that is what the paper stands for. Let me read out to you
some more extracts. 'The same paper in April (page 18) publishes a poem
"entitled ‘ Ramkrishna and Dinesh ’’ in which the following lines occur :
¢ 1 made an end of the family of the Czar at the point of the sword of Lenin.

As long as there is oPpreision, my scimitar will be again and again dved redi with the
warm blood of man.’

L180LAD »
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Another Caleutta paper contains the following poem :

‘‘ Yes, ¢ Rebellion ’, * hot ’, ¢ fiery ' and * terrible ’ is my name.
In whose possession is death, in whose wake follow a general massucre,
Murder, brutality, roar, storm, ruin and warfare.

With one gesture of my hands the entire world is overthyown.
Like death I spread over the head of life.

First of all T destroy the betrayers. .

Then with a graceful gait I advauece towards the Rulers
Spurning with contumely law and imprisonment.

Reeing thie havoc done by my bloody feet,

The crown of the Buler trembles. .

By yelling thus I infuse enthusiasm among the people.’’

That, Sir, is the intention of that Press—to yell thus-and infuse enthusiasm
among the people. Here is another extract.

Mr President : Order, order : I should like to draw the attention
of the Honourable Member to the fact that this publication has been cir-
eulated to all the Members. That being the case, I should like to ask
whether the object of the Honourable Member would not be equally
served if he made short quotations instead of reading the whole of the
extracts and thus taking the time of the House ¥ I do not objeet to the
Honourable Member reading only such parts as go ‘to support his case.
But I do not think it is proper that he should take uap the time of the
House by reading long extracts from document whieh is in the hands of
every Honourable Member.

Mr. Arthur Moore : I will endeavour, Sir, 10 keep down my quota-
tions as much as possible. I may point out that there are 66 pages and
I have no intention of giving profuse quotations. But it seems to me
quite evident from the speech of the Honourable Member who moved the
cireculation of the Bill that he appeared to me that he had possibly at least
not read this book.

Mr. B. Das : I have read the whole past history.

Mr. Arthur Moore: May 1 just read an extract from the
Sramik of the 1st May :

‘¢ 0, brother workers, see there the god of equality is coming overcome by the
intoxication for blood. The Red Flag is fluttering in the sky and the god of destruc-
tion is coming. his sword quivers thirsty for the blood of the oppressor. O, brother
workers, your sufferings will come to an end. May Day has come back ngain at your
doors to remind you of the bloody, pleasant day. Strike the capitalists ; smash their
houses of festivity and raze them to the dust. Let those satanic exploiters quake,
dificulties are solved through blows—so wield the rod, not even that is «end. Pierc-
ing throulgh the ribs of cowardly oppressor wield your scimitar recklessly to-day.making
the bubbling hlood flow. Make them swim to-ddy in a current of blood four times as
much  as the quantity of blood they have sucked out from your breasts. Let that
earnival .of blood commence from to-day with blows of the imner, erowbar and the
plough on the path slippery with blood. Let this memorable day sound the triumphant
flute of fire on behalf of the workers in the world.’’

There are other passages on the same page but I do not wish to read them.

The Sarbahara (Caleutta) of the 13th June writes :

‘¢ Your blood is mingled with that machinery, that palace, that conveyance, and
yet why are you deprived of each of those thi Who will answer, why ¥ The men
who sitting in the palaces built by you are smiling a sardonic smile, who drive in motor
ears and put lakhs of money in their pockets it is those men who have left you
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destitute. Listen, there is in the atmosphere a call that you are to destroy thome
robbers ; the universe has to be awakened and you also are to awake. You sbould get
what is your due. .Come, lot us swear under the bpen sky to carry the Bed Flag, whether
we fall down or die on the way. We do not fear the dark prison or death by exeeution,
we do not fear anybody ; we fly the Red Flag.’’

A Dacca paper justifies political murders :

““ If a number of Fnglish officials and traitorous Indians are murdered, India
might not forthwith become free, but it- ean be easily stated. that she advanees far
thereb{ on the path to freedom. Remaining in a disarmed condition Indians have eome
to feel that they are incapable of using arms. They have forgotten even that they
have the capacity to fight, that they have the power to take the lives of their enemies.
We find that there is very great meed of this kind of. political murders, etc., to rouss
in the minds of this gelf-forgetful nation a belief in their own real capacity and to
rouse in their minds a desire for vengeance.’’

Well, Sir, I will refer Honourable Members......

Mr. President : Order, order : I should like to invite the Honourable
Member’s attention once again. He has quoted half a dogzen extracts to
show what has appeared in certain papers. It is not necessary that the
Honourable Member should go over the whole document in supporting his
argument. He has shown already by the extracts which he has read what
his contentidn is and I now want him to continue his observations based
on the extracts he has already read.

Mr. Arthur Moore : I am very glad indeed to have your confirmation
of the fact that I havp established the point.

Mr. Pregident : The Honourable Member seems not to have under-
stood what I said (Laughter). I want to make the position clear. I
cannot allow elaborate extraets to be read in the course of the debate. I
have no objection to his reading a few extracts to support the point of view
which he holds. The Honourable Member has done that and I now want
him to proceed with the arguments which he wishes to base on the extracts
which he has read. (Hear, hear.)

Mr. Arthur Moore : I bow entirely to your ruling, Sir. I should like
to make no further quotation. I should merely refer Honourable Members
to page 33 where they will find an invitation to make a river of blood flow.
I cannot help feeling that even those few quotations should be enough
to convince any reasonable man that there is terrible violence in this
country. Ten years ago, I was in Central Asia and I well remember the
pan-Oriental Congress summoned by the Third International at Baku
in 1920, and the subsequent decisions taken in Moscow by the Third Inter-
national. In plain language it amounted to this : that while they had the
very greatest contempt for Indian nationalism, Chinese nationalism and
every nationalism throughout the East and for Mr. Gandhi’s movement,
and although they announced that ultimately they meant to crush all
nationalism, and replace it by the dictatorship of the proletariat, neverthe-
less they decided that the enthusiasm for nationalism in the East should be
deliberately exploited by them in the interests of revolutionary violence,
and for the destruction of the existing order of society. Now thas pro-
gramme has been systematically followed ever since, and that is what is
happening to-day. The Left wing of the Congress and the politieal
terrorists in India are thus being used by the revolutionary communists
to break down society. A whole generation of young men, many of them
generous spirited young men, full of ideals, the very men who should be
the material for making a new India, are being perverted and are being
consecrated to destruetion. Are we to sit idly by ¥ From every quarter

]
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of the land in papers like these the ery goes up about repression from the
very men who are. themselves clamouring for more bloodshed. In no
Indian State, in no other civilised ecountry in the world would such a thing
be tolerated. In Russia itself, the answer to the merest hint of public
criticism of the dictatorship of the proletariat would be death. I believe
that the people of India and the people of Britain can still, by mutual
trust- and the spirit of good will 'which animates the Round Table Confer-
ence, save the country from the real enemies of Indian freedom, namely,
the terrorists. We have to go forward without faltering in the pursuit of
& true nationalism, the creation of a great self-respecting nation at peace
with all the world. But it is quite evident that the poison has gone very
deep, and I fear that many politicians who are not themselves prepared to
resort to violence must bear their share of responsibility for the spirit of
vidletice which réigns throughout the country. An Honourable s,l‘lflgmbqr
yestetday referring to tliese ‘Benches asked us, ‘ Can we not read the
writing on the wall > . He was good enough to tell us that we had no
business to be here. I may be wrong, but I believe that I can read the
writing on the wall. The British people desire that India should attain self-
government, a large measure of self-government (Hear, hear) and that is
definitely on the way. It is coming for India (Hear, hear). I fear that
that may be the signal for an outbreak from these apoétles of destrdction,
of violence in this eountry of such an extent as Honourable Members
opposite have never had the misfortune to see. I would ask the Honourable
Member, if those evil days come, on what is he relying for protection ?
He hates the Engiish, he hates his own countrymen in the police. The
terrorists will hate him, and will merely regard him as a coward. In a
time of revolution and violence on all hands, when other men may wish to
take his life and property, how is he to defend himslef ? I would say,
fet him begin to-day. If there is any sincerity and any loyalty to the teach-
ings of Mahatma Gandhi. of non-violence, if there is, ag I believe there is,
a genuine response in the Indian heart to the noble and stirrfng appeal
whieh Dr. Rabindranath Tagore issued in Bengal a few days ago, then,
Sir, let us get on with this Bill as quickly as possible, and discuss it in the
Seleet Committee. (Applause.) ' ' '

Mr. A. H. Ghuznavi (Dacca cum Mymensingh : Muhammadan
Rural) : Sir, I think this Bill which is before us now was long overdue.
My }:Iotiouruhle friend, Mr. Moore, has attached a good deal of irportance
to the kpeech which my Honourable friend, Mr. B, Das, made to-day,.. My
Ionourable friend, Mr. Moore, perhaps did net know .that. Mr. B. Das
was speaking to the gallery, because the next Congress, which is going
to asscmble in December, will be in his own district of Puri. Sir, one.is
amazed to find ihat some Honourable Members consider this Bill as gagging
the liberty of the Press, The question is, is that so.?,. From the speech
that we listened to this morning of the Honourable the Home Member
and from the Statement of Objects and Reasons, the answer completely is
that it is not so. The only object of this Bill is to prevent the irrespon-
sible Press, the irresponsible newspapers or news agencies, which constant-
ly incite crimes of wiolence, and which day in and day .out encourage
terrorist outrages by their writings and by their eulogies showered on those
guilty of such crimes, from doing so. .We condemn the, misguided youths,
the perpetrators of these horrible crimes, . but, Sir, the time has .come
when we should strongly condemn and. take action against those who by
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their action, by their speeches and by their writings' extol these deeds
of. violgnge and eulogise assassins as. saints, martyrs, heroes and patriots.
Sir, these miguided youths read these eulogies of the heroism of the per-
petrators of anarchical crimes and discuss them with their companions
and are 4pt to patise and think whether or not they too should offer their
lives at the sltar of their motherland and earn immortal fame. If ome
studies the history of the anarchical movement and anarchical erimms, it
will be found that it was Bengal in particular where anarchical crime
was first started—which, so to say, was its birthplace. It will be seen
that it originated with the agitation over the partition of Bengal in 1905 ;
and in this comnection, Sir, may I, with your permission,. read & passage
from a book entitled ‘‘ Causes of the decline of the British Empire in
India ' ¢ '

‘¢ Lords Hardinge and Irwin have sapped the British Empire in Indix. The
wonderful fabric of the administration of British- Indin. was. perfected by so mgny
Furopeans, chiefly membhers of the I. . 8. But it is two English Viceroys who have
sapped its strongest foundation—I mean that crooked palitician of British diplomatic
service, Lord Hardinge and that too gentle and panicky Loxd Trwin. The short-sighted
temporary expediency of those two gemtlemen tegether with the misguided general
policy .of the Bri towards the Indian Muslimg from whom they had taken. the
country is the root cause of the decline of the British Empire in India. The dishonest
anl:u!meﬁdiot’fho partition of Bengal hus been the beginning of the end of British
rula in a. : ,

Sir, after the annulment of the partition of Bengal in 1912, the cult
4PaL of bombs and pistols gradually disappeared. It
must be said to the credit of the Press at that
time that n. Press was inciting impressionable young minds to violence or
anarchical crimes to such an extent as is now heing done. These anarchi-
cal crimes reappeared with the Jallianwalla Bagh incident and Mr.
Gandhi’s activities, and this time the Punjab caught the contagion from-
Bengal. Nevertheless, Sir, it did not extend with such alarming rapidity
till the open declaration of independence at the Lahore Congress in 1929.
Since then, Sir, the Press, and the Congress Press in particular, have been
extolling the courage ‘and the spirit of self-sacrifice of these assassins in
season and out of season. It naturally leads. the youths to think that
these are noble deeds: and that they would become herces and martyrs
should they choose to take this path. Sir, the Press Act, which was in
force till 1924, stifled these violent outbursts of the nationalist and the
Congress Press and considerably arrested the dissemination of this poison.
Baut since the Press. Act was repealed, the incitement to violence and eulo-
gising these assassins have continued unchecked, to the loss of innocent
lives and the lasting. shame of India. Sir, the perpetrators of these crimes
are usually youths balow. the :age of 20.  These yonths who were born
on or rgbout 1912, when. they come .of the .age of 14 or 15, interest them-
selves:in palitics, - regq and hear of this heroism .of throwing bombs or
firing, pistols .and. killing officigls indiscriminately, whether European or
Indiap, and thus they imbibe the poison, But since the Lahore Congress
with the adoption of the Independence resolution, gecording to.the same
&lithOi‘; - o N A LI R RS EER B
‘‘ The spineless Sir Crerar ’’,
——- 1 do not at all agree with this description of $ir James Cferat’ who
1s not at all spineless,— '
¢ did not take amy action ugainstithe Press und the Press freely poured its venom, and
terrorist activities increased with rapid strides.’’ ' o
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With your permission, Sir, I will again read a few passages from that
very book..... .

Mr. B. N. Miara (Orissa Division : Non-Muhammadan) : What is the
name of that book t

Mr. A. H. Ghuznavi : ‘‘ Causes of the decline of the British Empire
in India.”’

Mr. B. N. Misra : Written by whom ?

Mr. A. H Ghuznavi: Written by an author who will be at the
moment nameless. It says :

‘ Lord Irwin’s Unwise Acts.’’

‘¢ Firstly, Lord Irwin, like a child, was terrified by a so-called Youth Movement
and by his open utterances hither and thither in which ‘he gave too much importance-
to the almost harmless movement of school and college boys made the clever Hindu
lenders detect his weak point and they began to play on it.

Hir 2nd unwise act was the disgraceful muddle and surrender in the Bardoli
affairs. ...... The firm attitude of the Bombay Government outwitted the agitators
who were thus compelled to cry a halt and proposed a sort of compromise. The Indian
Government with Lord Irwin as the Viceroy and spineless Sir Crerar as Home Member
and Mr. Patel as adviser jumped at the proposal and compelled the Bombay
Government to accept the compromise, accept the lower rate and even to induce the
layal supporters who had purchased at those sales to return purchased preperties which
no law eourt eounld do. o ) '

Thirdly, Irwin Government has all along played into the hands of the clever Hindu
politiciams. The enactment of the Sarda Act at the time of turmoil interfering in the
matter of marriage regarded as a saered institution by the Hindus and Moslems was
most unwise. [

The fourth and greatest crime of the Benn-Irwin Government was not to arrest
Mr. Gandhi and some of his co-workers, éven after he openly deelared for breaking
the laws, even when he started on his “ pilgrimage ’ of breaking laws or even when he
actually broke the law. :

Fifthly, Lord Irwin and bis Government have all along wasated their emergy in an
attempt to win over the Hindus, specially the so-called Liberals and in pursuit of
that task have made their own position ridiculous. The President of the Assembly,
Mr. Patel, on several occasions brought about deadlocks by his most arbitrary rulings ;
he.would insult the Vieeroy’s Cabimet Ministers ; would treat the leader of the House—
the Home Member, like a child ; would turn out the visitors from the .galleries, includ-:
ing those of the Viceroy’s gallery, which contained a member of the Parliament, and
aE' kept it vacant, days after days, and even at the time of .the Viceroy’s address.
and 'the opposition members would treat the members of the Government with slight ;
yet the simple Vicoroy and his spineless cabinet would keep absolute silence and would
not take any. steps because some. opposition leaders advised .against such steps and

threatened” non-co-operation. ’’

8ir, the Government of India at last have risen to the occasion and-
have this time come forward in a business-like manner. They have com-
piled and circulated to us three volumes. I will not refer to all the
instances which T wanted to, as my Honourable friend, Mr. Arthur Moore,
has already quoted them : It will serve my purpose if I refer only to
one particular instance to which my Homourable friend did not refer....

Mr. President : Will not the Honourable Member proceed with his
own observations !

. Mr. A. H, Ghuznavi : The Payam (a Muslim name, but run by the
Congress) wrote :

‘¢ Bhagat Singh, Raj Guru and Suk Deb have been hanged ! The lives of only
three persons have been taken, but these were the lives which were dear to 32 croros of
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souls of Indis. By murdering them the lish Government have thrown out a
challenge to the mamhood of entire India. Will India aceept this challenge or will she
stop after lamenting like cowards ¥ The whole world is awaiting to hear u reply to this
question.  On this reply alone depends the fate of both England aud India. If India
accepts the challenge, the future of England will be dark ; but, if she refuses to do
80, then she must be disappointed about her own future.’’

That is not all. One is amazed to find that a civic body like the Corpora-
tion of Calcutta, a Corporation of the second city of the British Empire,
passes a resolution, openly and publicly recording their semse of grief
at the hanging of assassins after a judicial trial ; and let me tell the House
here that in epite of the best efforts of the law-abiding citizens in Calcutta,
that resolution has not been expunged from the Minute Book of the Cor-
poration.

Mr. Gays Prasad 8ingh : How will this Bill help ? .

Mr. A. H. Ghuznavi : I am coming to that : and the gentlemen who
prevented it from being expunged from the Minute Book of the Calcutta
Corporation is a hot favourite of the Honourable the Finance Member,
The Honourable the Finanee Member has a very great admiration {or ene-
mies of Government. He perhaps swears by them.

This takes me to another serious matter about which this spineless
Government remain unconcerned and look on like mere spectators. The
Calcutta Corporation has got a number of free primary schools and they
have about 20,000 ehildren and 1,000 teachers to teach them. If the his-
tory of these teachers is ascertained, it will be found that they are recruit-
ed from the ranks of political suspeets. The House will be interested to
know what the first lesson is which these children are given morning and
evening. This is the lesson which these teachers impart to these 20,000
pupils : it is a song which they are taught to sing every morning and
evening.

““ Ek, dooi, tin Bharat haibey swadhin.”’
One, two, three India will bhe free.
““ Char, panch, chhai Mahatma Gandhs ki Jai.”
Four, five, six Mahatma Gandhi ki Jai.
(My. Gaya Prasad Singh : ‘‘ What is wrong with it ? ’’)

“‘ Sat, at, nai picketing karifey hai.’’
Seven, eight, nine Picketing is incumbent (on us).
‘So far T do not mind, but see what follows :

‘‘ Das, egaro, baro Engrejkey dharo ar maro.”’
Ten, eleven, twelve Seize the English and beat them.A

That is the lesson that the Calcutta Corporation in their free primary
schools give to their 20,000 pupils, and yet this spineless Government
do not do anything.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions : Non-Muham-
madan Rural) : On a point of order, Sir......

Mr. President (addressing Mr. A H. Ghuznavi) : Order, order. The
Honeurable Member should resume his seat when a point of order - is
raised.
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Mr. 8. 0. Mitra : How is the statement that something is taught in
the primary schools of the Caleutta- Corporation relevant ¢ How does it
come under tle purview of this Bill ¥

Mr. President : Order, order. The Honourable Member would be
relevant if his contention is that the Bill does mot go far enough.
(Launghter.) '

Mr. A. H. Ghuznavi: That is exactly, Sir, what was in my mind,
and 1 maintain that the Bill does not go far enough to meet the require-
ments of the situation ; it is absolutely a very mild Bill ; it will not be.
able to cope with what the Government wish to cope with. That is exactly
the point T was trying to make out.

Sir, the lesson of British hatred is being imparted from day to day,
and yet one is surprived that Government take no aetion:' ' Is.it a tiatter
for surprise then that misguided youths take to bombs amd pistols ? ., Sir,
the life of peaceful citizens—thanks to the Nationalist Press and the Cong-
ress Press—has hecome intolerable. . . ...

‘Mr. Gaya Prasad 8ingh : As if we are not peaceful citizens.

Mr. A. H. Ghugnavi : In order to prejudice their opponents or those
who would not agree with their views, they would malign them at all times,
and no wonder they get the terrorists’ warnings that they now must be
ready for a terrorist’s pistol or bomb. Their opponents of the Congress
are painted black and prejudiced by the Congress Press because they do
not fall in with their views. Their lives are threatened by anarehists and
notices. served ¢n them for the crime of giving expression to their inde-
pendent views. If one would say anything which is not in accord with
the views of the terrorists or their organ, he gets a notice that the time has
come that- he must pay the extreme penalty at the hands of the anarchist
for expressing his independent opinion. T can give the House, Sir, many
instances, but one or two letters will be sufficient. ‘¢ You bhloody
scoundrel >’, Caleutta 29th July, 1931........ (Laughter). (An Honour-
able Member : ¢ Unparliamentary language ’’.) It is not my language,
it is the language used in a letter of the anarchists.

‘‘ You bloody scoundrel, be careful. You must know that we are powerless hefore
the Congress otherwise yvou would have seen your ancestral home before long. It is
not the Congress but the hired rufians of the Governwent like you who provoke us to

do such murderous acts by your ugly speeches and utterings. 8o be carcful you dama
swine pig.”’ (Loud laughter.) ’

. ...The.next letter is dated Calcutta, 25th August, 1931—

¢¢ Now the time is come to warn you that you will be shot or bambed down soon.
You are going to have this punishment, for you are going against your native country
with the co-operation of your English friends. You delivered a lecture in the Dalhousie
Institute attacking the Congress, Corporation and the Revolutionaries and condomned
violesice and ‘mon-violence also. Moreover, you and your white friends sent a deputa-
tion to the Governor to control the power of the Corporation, to revive the Press
Ordinance and to chain the youths of Bengyl. You safd that India will not be
independent By such eoward attacks upon British offieers. Will you plesse tell how
India will be free?’’...... )

‘(An Honourable Member : ‘‘ Let us hear it ’). i

¢¢ By flattering and licking the feet of Englishmen like you * You fool : do vou
Jkunow what is the punishment for betrayers of their own countries—a ri ?g, us_getribu-
tion, death, Now the time is eome to send all ‘betrayers like you ';:5', ?lme teill be
able to protert you in this world, besause one will kill you even at the sacrifice of his
lfe for motherland to remove the sin like you of this country.’’
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An Honourable Member : Was that letter addressed.to you ? It did
not appear in any of the newspapers. o A

Mr. A. H. Ghuimayi : And, Sir, onée is surprised how any' Member of
this House ean refuse giving the protection which in the interest of good
Government they are expeeted to give. I really wonder how any Member
of this TTouse, after reading all the literature which has been in their pos-
ression for the last 3 or 4 days, can still think that this Bill is not wantgd.
I quite realise that no newspaper with a light heart can support a Bill
which restricts the 'liberty of the Press, but it does not restrict the liberty
of the Press. '] am gure all newspapers which will take the Bill in its true
spirit will support this very salutary measure. If you will only permit
me, Sirv, I'will quote one passage from the Stalesman and conclude, be-
cause that passage clears the whole position.

‘¢ Freedom of expression of opinion on all ordinary matters of politicul controverfy
is rightly regarded as one '6f the moust precious privileges of His Majesty’s subjects
throughout the Empire. But in India, it is precisely this freedom that is in danger,
not Lecause of any attack upon it by Government but because of the intolerance and
violence of a gection of the public. The Govermmnent Bill is really a measure for the
protection of Indian editors who at present live under a terrorist régime. Some
editors there are who are themselves believers in violenve, and the Governinent im
support of its case, has isswed a selection of writings which unfortunately leaves no
doubt upon this point.’’ .

8ir, with these few words, 1:support the motion of my Honourable
friend, the Home Member, and congratulate him for bringing forward this
Bill, which every law-abiding citizen would consider as a just and proper
measure. (Prolonged cheers.) i

Mr. 0. 8. Ranga Iyer : Sir, in the course of the very interesting dis-
cussion we have been having on the Press Bill, the House seems to have
forgotten the introductory speech of the Honourable the Home Member.
8ir, charged as he was with such a heavy responsibility, he observed that
great restraint. which is so very difficult to observe under such ecir-
cumstances, especially in the light of the revelations that we have had
from the Honourable the Leader of the European Group. If the country
was surrounded by terrorists on all sides, if terrorist propaganda was
being carried on without any check and without any restraint, if little
children, as the last speaker was pleased to inform us, were associating the
name 0f Mahatmaji and the terrorist.in the same breath, if, indeed, the
situation was so very dreadful, I slionld have imagined the Honourable
Member responsible for the administration of law and order in this country
talking a little more vigorously than he did. (Laughter.) I do not be-
Neve, Sir, that on this particular occasion he spoke even with the warmth
with which he introduced the Public Safety Bill. At that time he thought
that the heavens would fall if the Bill was not passed. The Bill was nof
passed and the heavens have not fallen. He has told us that this is an
emergency measure. He has told us that a great urgency -exists in the
country to-day to pass a measure of this kind, and the Honourable the
Leader- of the European Group, with the responsibility attaching to his
position alike as the leader of the European Press out in this country, said
that we must pass it very quickly. When he said that we must pass it
very quickly: he was fully aware of the fact that a measure of this
kind leaves alone the papers with which he is connected and of which he
is in charge, papers which breathe the language that he uses are not at
all affected by a Bill of this kind. Leave alone a Bill of this kind, a Bill
that was introduced in the Morley-Minto times by Sir Herbert Risley. the
old Press Bill, left the Anglo-Indian papers unaffected. Sir, I do not deny
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my Honourable friend the little praise he indulged in of his own section of
the Press or of his own Press. Nor do I deny him the indignation, the
almost righteous indignation, with which he faced the rather feeble accu-
sations of my Honourable friend, Mr. B. Das, the Whip of my party.

(At this stage Mr. President vacated the Chair which was taken by
Mr. Deputy President).

Sir, he seemed to imagine that the charges that Mr. Das levelled were

unjustified. He seemed to think that his paper, and his party, and his
politics were being unnecessarilﬁ dragged in, but we know that the real
inspirer of this Bill is not the Home Department, but the campaign that
has been carried on in the Anglo-Indian Press. (Hear, hear.) A sort of
professional jealousy, a sort of professional rivalry does exist between
the Statesman of Caleutta and the other Calcutta newspapers, some of
which are quoted in the compilations that we have been supplied with by
the Home Department. And, Sir, a professional rival ought to be a

little more careful when he begins to talk on a Press measure of this kind.

A man who belongs to the Press and who knows that his Press is going to

be unaffected. judging from the history of the Press Act in the past,—that’
man ought to have observed at least the restraint that the Honourable

the Home Member was pleased to observe. But the curse of this country,

the curse of political journalism in this country has been that the Anglo-

Indian newspapers have got a charter as wide as the wind to blow on

whom they like. They are the ‘‘ unchartered libertines’’ of Indian

journalism, or for that matter, of universal journalism. In no other

part of the world have the journalists such liberty to blow on whom they

like. Do we no! remember the manner in which the Calcutta Statesman

came down upon the Viceroy of India when the Capital was changed ! Do

we not recall the manner in which the Englishman of Calcutta insti-

gated the deportation of a Viceroy, I mean Lord Ripon * Facts recorded

in Lord Curzo’s volumes on ‘‘ The Government of India '’ reveal as to

how the Anglo-Indians of Calecutta conspired to capture and to deport-
Lord Ripon because he was trying to abolish racial discrimination. They

wanted to deport Lord Ripon, via the Cape of Good Hope because the

Suez Canal had not been pierced at that time. In these days, if a Vieeroy

happened to offend them, thev would have him deported by the air mail.

(Laughter.) Sc uncontrolled is the irresponsibility of the Anglo-Indian

newspapers. . . .

Mr. F. B. Leach (Burma : Nominated Official) : May 1 ask the

Honourable Member if these newspapers ever recommended the murder of
Lord Ripon { ‘

Mr. B, Das : They did worse.

Mr. C. 8. Ranga Iyer : An Honourable gentleman sitting on the
other side has pnt a most interesting question, ‘‘ Did these Anglo-Indian
newspapers ask for the murder of Lord Ripon ?’’ 1 shall presently
answer that question. But before answering that question I propose to put
another question to him. Has any Congress newspaper ever since the be-

inning of the Congress asked for the murder of a Viceroy ¢ Have any
ongress newspapers in this country conducted by responsible, or for
the matter of that, by irresponsible people, made such a monstrous sug-
gestion ?  As for the events connected with the Vieeroyalty of Lord Ripon,
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perhaps my Honourable friend is not aware of how they shaped the sub-
sequent course of Indian history and the evolution of Indian nationalism.
‘When the Anglo-Indian news-papers eried for the head of Lord Ripon,
the Indian people stood by him as one man. And it was the paper of Sir
Surendranath Bannerjee, then ‘‘ a Bengali agitator ’’ as the Anglo-Indians
considered him, that stood by the Vieceroy. Lord Ripon’s is an honoured
name in Bengal and India. Anglo-Indians did not want his murder, but
they wanted to murder his reputation. (Can you imagine the Anglo-Indian
newspapers usking for the deportation of the Viceroy,—asking for his
being arrested in the Government House and being deported ! That is
worse than murder—murdering the Viceregal reputation, murdering the
prestige. (Applause.) When I say worse than murder, I do not talk
of murder in cold blood, because I have already said that nobody talked of
murder, but I -do say that the Indiah papers were loyal to Lord Ripoh
when most disloyal were the Anglo-Indians. The need for a decent plat-
form was then felt by the Indian leaders who immediately organized them-
selves and founded the Congress because they had to ecombat the Anglo-
Indian Press and - Anglo-Indian agitators and Anglo-Indian conspirators.
The revolutionaries, we know, believe in murder and murderous conspi-
racies and when they talk of murder we do not pretend to be, so shocked as
we naturally are when we find Anglo-Indian newspapers hatching a
conspiracy for the deportation of a Viceroy....

Mr. Arthur Moore : I do not wish to interrupt the Honourable Mem-
ber, but here there is direct incitement to the murder of the Viceroy.

Mr. C. 8. Ranga Iyer : What is the newspaper which says that t
Mr. Arthur Moore : Sramik of Calcutta.

.Mr. C. 8. Ranga Iyer : I have not heard the name of that newspaper,
and I do not know whether the Honouyrable gentleman knows what its
circulation is, coming as he does from Calcutta.

Mr. Arthur Moore : You do not live in Bengal.

. Mr. C. 8. Ranga Iyer : As the llonourable Member lives in Bengal,
I should like him to tell me what is the circulation of that paper which
ke mentions.

_ Mr. Arthur Moore : I have no idea of what its circulation is, but
it is in the vernacular and is read out to many people who themselves
ocannot read.

Mr. C. 8. Ranga Iyer : The Honourable gentleman admits he does
not know what is'the cireulation of that paper. A well circulated
paper I do not think has made that suggestion and a paper which
makes that suggestion ought to have been long ago proceeded against
by a responsible Government. Obviously, that paper has not been pro-
ceeded dgainst, becauise they wanted to provide material for giving a
l‘xmd ;mme to the Indian Press and hanging the whole lot of it. (Hear,

ear.

Sir, the Tlonourable the Leader of the European Group denied having
sent a telegram to Mr. Lloyd George, to Mr. Baldwin, and the Prime
‘Minister. He told us that he sent no telegram at all.... ot

‘Mr. Arthur Moore : On a point of personal explanation. I-gsaid
wnothing of the kind.
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Mr. 0. & Rangs Iyer : When I said that a telegram was sent by the
Honourable Leader -of the European Group. to the ‘Pr‘lme; Minister, to
Mr. Lloyd. George, .and to Mr. Baldwin, I thought he denjed the faot
of having sent a telegram like that, 1 am glad ] m_lsmﬂde_mtqud him |
My Honourable friend rated my  friend, Mr. B. Das, with Conpgress
leanings. The Honourable gentleman; according to the Stafesman of
Calcutta of 12th August 1931—and here 1 must thank the Honourable
the Publicity Officer, Mr. Ramashankar Bajpai, for having supplied me the
papers containing this information the moment. 1 asked for them
with the admirable promptitude with which he always supplies informa-
ttion to Honourable Members oppogite, even as he supplies information
to Members on this side of the Heuse who seek it. I thank him for the
papers. And the Statesman of Calcutta says that a telegram was sent.
1 am sure my Honourable friend, Mr. Moore, will not deny' the fact of
having sent a telegram. In one respeet. I 'must congratulate the
Honourable the Leader of the European Group on the fact that he was
something of a prophet so far s asking the British parties to form.a
National Government was concerned. -1 never thonght that the Anglo.
Indian community in Calcutta was trying to lead the British parties
in England ! In that particular respect he has proved am unexpected
prophet. In their telegram to the leaders of all three ‘political parties
in England, the Leaders of the European Groups in the Assembly and. in
the Bengal Council called attention to ‘‘ the Congress policy of, secgssion
under threat of terrorism.”’ (Cries of ‘‘ Shame.’’) This telegram was
sent at a time when the Gandhi negotiations were supposed to have
broken down and it was imagined -by a commumity whichis batkrupt
of statesmanship that statesmanship in India and . statesmanship in
England was bankrupt, a community which was described by Lord
Morley in his remarkable ‘‘ Recollections *’ as * that. *‘unsympathetic
tribe, the Anglo-Indians of Caleutta.”” The late Mr. Montagu, the
father of Indian reforms, iwhose name will live in history and in " the
generous recollections of generations yet unborn, (Cheers); shas des-
cribed with much pathos and some humour in his lgtest, book,. ‘ the
Indian Diary '’ what obstructions were placed in his“way by the Anglo- -
Indian community, and he named the Statesman of Caleutta and one.of
the predecessors of Mr. Arthur Moore. e made mention of a good deal
of ‘‘ murmuring, muttering, and. ... .handkerchief ’’. “ We hase got the
evidence to-day of the persistence of the same mentality in- the I{onour-
able the Leader of the European Group, who had the audacity 'to take my
friend, Mr. Das. to task. While reactionaries on bqth sdes of the
ocean were working for the breakdown of the Gandhi-Irwin reftlement,
he sends a rattling telegram to the leaders of the English parties not
to have anything to do with the Congress because .t threatemed
secession ! The days of the old saying ‘‘ East is East and West is West
and never the twain shall meet ’’ as aptly quoted by the Home Mem-
ber are gone by, but the Anglo-Indians want- to bring back those days,
and that was why this telegram was sent to Great Britian. It was
sent at 2 time when statesmen both in India and Britain were anxious
to cement Indo-British relationship and unite India and England with
the golden link of love and loyalty. Tt is because the leaders of the
An%lo£}{pL11ta:]z group (gsco’vered.a rift in the lute that they decided to
send this telegram. epresenting the European, Gragps in..the ntral
Legislature and the Berigal Council, Mr. Art%ur Ngﬂ;npand é?;- L(:icelo_t
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Travers addressed the following telegram to the Prime Minister,
Mr. Stanley Baldwin and: Mr. Lloyd George: ‘‘ Representing the
European Groups in the Indian Central Legislature and Bengal, we
desire to call your attention to India where the declared policy of certain
Congress leaders is to. force-the Round Table Conference to agree to
secession from the Empire under threat of terrorism,’’—a ‘¢ disgraceful
telegram to borrow the language of Mr, Arthur Moore himself on a less im-
portant occasion. I say less important occasion, because my observations
made in this House at that time, however, inconvenient and however un-
pleasant, have fortunately moved the U. P. Government under the
@overnorship of that great man, Sir Maleolin IIailey, the ablest politician
in- the. Inddan Civil Bervice, to take ‘mction on ‘the matter which I dis-
cussed. in 'this House in the manmer which I expected he would and he
did to-the satisfaction of the U.. P. pebple—-1 refer to the Cawnpofé
episode. This is a disgraceful telegram, more disgraceful anyway than
my speech was accordingly to Mr. Moore on that occasion, calling upon
the Government to set up a commission of inquiry. I was in possession
of the facts relating to the tragedy that took place there. I was dealing
with a matter relating to Cawnpore in.the neighbourhood of which I have
lived for the last 17 years. My opinion was challenged at the time and
the Honourable gentleman was pleased to eall it * disgraceful when 1
cxposed awful happenings and insisted that a commission ought to be
appointed to enquire into them. 1 am glad that my opinion was accept-
able, and the U. P. Government appointed a commission. I am glad that
the Resolution of the U. P. Government proves that there was some graee
and sincerity in my suggestion, But here is a telegram, a disgraceful
telegram, which calls upon the Government in England, to bang, bar and
bolt the door against the Congress by misleading them, when we are all
anxions to unite and come to an understanding. Mr. Moore knew that
the sole delegate of the Congress was none other than Gandhi.

Mr. Arthur Moore : On a point of personal explanation, Sir.

Mr. O. 8. Ranga Iyer: I am willing to give way, if you will speak
up. . ' o s '
- Mr. Arthur Moore : My Honom“‘@ble friend says that what I did
was unstatesmanlike. Might I refer him to a much earlier statement in
the Liberty of 28th Marech :

‘“ In the telling language of Pandit Jawaharlal Nehru—this is during the period
of the negotiations about the Round Table ‘Conference—when England speaks to us
about the settlement, there would be the corpse of Bhagat Singh between ua.’’

_ Mr. Deputy President : 1 thought the Honourable Member was
going to make a personal explanation. It is certainly mot a personal
explanation if the Honourable Member is quoting an extract in refutation
o auother Honourable Member’s argument. ' ‘

Mt. Arthur Moore : I was endeavouring to make one. The ex-
pianation is with reference to the telegram which the Honourable Mem-
ber read out, which he assumed was an attempt to wreck the Round
Table Conference. Certainly it was not in any sense suggested that
Mr. Gandhi should not be present at the Conference ; nor is it true that
these efforts were coming from the :Anglo-Indian side and not from the
other. Itiis for that reason that I referred to that statement.

~'Mr. 0. 8. Banga Iyer : I cowld not distinctly hear the Honourable
gentleman (A wvoice : *‘ T could not also hear ’’) and my leader, Sir Hari
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Singh Gour, savrs that he has not heard him either, but I believe he stated
that his object was not to wreck the Round Table Conference, whereas
that of Pandit Jawaharlal was to wreck it. The Pandit spoke so before
the Gandhi-lrwin pact was signed whereas the telegram was sent afier.
Mr. Moore’s object was to keep out Gandhi and to stage the Round
Table Conference with (Gandhi left out. I think he wanted to stage
‘** Hamlet ’’ without Hamlet.

Mr. Arthur Moore : No.

Mr. C. 8. Ranga Iyer : Yes, I could tell you how., I am in posses-
sion of an interview which Mr. Arthur Moore granted to a representative
of an Anglo-Indian paper in Madras, the Madras Masl, on the 12th August,
i931. The Madras Masl published the following statement under the
foilowing head lines :

¢ MyraicaL Trucs.’’
‘‘ DELHI PACT? AXD ArrTmn.’’
‘¢ LABOUR ParTY’S FAILURR.’’ .

‘¢ Following receipt of the information that Mr. Arthur Moore, the Leader of the
Euro]gean Group in the Legislative Assembly, and Bir Lancelot Travers, the Leader of
the European Group of the Bengal Legislative Council, had cabled to Mr. MacDonald,
Mr. Baldwin and Mr. Lloyd George suggesting the formation of a National Govern-
ment in Britain to eontrol Indian affaire as published in this paper on Saturday, the
Madras Mail arranged for a special correspondent to interview Mr. Arthur Moore. The
following message was recejved this (Tuesday) morning. Mr. Arthur Moore poimted
out in an intertiew that the present Labour Government since the outbreak of terrorism
had shown themeelves incapable of discharging satisfactorily their ultimate responsibilit
to Parliament and were evidently completely uganlyued by the failure of their

licy. And then he said that ‘a change of he had :been  anticipated from the

lhi Settlement, but the only outcome had been that the Oon*reu had given a
further display of their hatred and contempt for Britain. Labour’s policy has been to
put their trust in the Congress, but they have been let down ’.’”

Well, the fact is that the sole delegate of the Congress, in spite of
Mr. Arthur Moore’s telegram, is on his way to England, and the fact is
ihat every Congress organization in India has sdopted the message of
Mahatma Gandhi, has congratulated Mahatma Gandhi on his decision to
take part in the Round Table Conference and has asked him to bring
back the olive branch of peace to this eountry,—mnot ‘‘ truce ’’ but peace
as was said by our great Viceroy speaking at the Chelmsford Club.
(At this stage, Mr. President resumed the Chair.)

Sir, I am only pointing out that the Anglo-Indian community has
chown itself to-day in this House in as bad a light as Mr. Morley
deseribed it in his ‘‘ Recollections '’ and as bad as Mr. Montagu described
it in his ¢‘ Indian Diary ’’ and as bad as Mr. Arthur Moore has shown
himself to be in his speech to-day (Laughter). So much for the duel
ef Mr. Arthur Moore with Mr. B. Das and for his denial of a telegram
which I asserted on the floor of this House he had sent and which for-
tunately he has now accepted as true on my produection of documentary
proof (Laughter).

Now, Sir, let me deal with the more respectable, with the more
responsible, and with the more restrained speech of the Honourable the
Home Member. I was almost going to say ‘‘ the Honourable the Leader
of the House ’’, and there is absolutely no difference in this debate
between the Honourable the Leader of the House and the. Honomrable
the Home Member because the Home Member leads the debate. Sir, my
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objection is fundamental so far as this Bill is concerned, though on one
principle, the suppression of terrorism, 1 have complete sympathy with
the Honourable the Home Member. Sir, we do not want terrorism in
this country ; and I do not believe that terrorism can do much in this
country when the feeling of the people is either constitutional or in favour
of the principle of the Mahatma, viz., ¢ non-violence ', and therefore
1 do not think that, between the constitutionalists on the one side and
the followers of non-violence on the other, the terrorists will have much
chance. As for the newspaper quotations indulged in by Mr. Arthur
Moore, all I can say is that these newspapers were before this never
known to us—not until the Government discovered them ! But when
they discovered them, 1 wish they had also suppressed them,—because
there is sufficient power in the armoury of the Government, there is a
;ufficient number of sections in the penal law of India for the Govern-
ment to proceed against these newspapers, one of which, if Mr. Arthur
Moore’s quotation is correct, wanted the destruction of the highest autho-
rity in this land for whom every man in India entertains the highest
regard. If such a statement had been made, and such a paper still
continued in existence, I shouid only say that the Government do not
know how to carry on their job. I can only say that they have buried
ail their penal laws because they want something stronger than penal
laws to deal with these things. '

Coming to the section to which my friend, Mr. Shah Nawaz
referred, our fundamental objection so far as this Bill is concerned is to
sub-clause {{) of clause 4, in which the Governmernt have borrowed
the very sections, almost the very identical language which was
econdemned by no less an authority than a very great Judge of a great
High Court, none other than Chief Justice Jenkins. Rir, sub-clause (¢)
of clause 4 reads : '

‘¢ (1) Whenever it appears to the Local Government that any printing-press im
respeet of which any security has been deposited as required by section .3 is used for the
purpose of printing or publishing any newspaper, book, or other document containing
any words, signs or visible representations which are likely or may have a tendenoy,
directly or indirectly, whether by inference, suggestion, allusion, metaphor, implioation
or otherwise, to incite to or to encourage the commission of any offence of murder or
any offence involving violence, or to express approval or admiration of any such offence.
or of any person, real or fictitious ’’, i

and so on and so forth.

This, Sir, is clearly dangerous in Chief Justice Jenkins’ view, and 1
know the biggest attack will be made against it on the floor of this House
und outside this House. Sir, Chief Justice Jenkins eondemned this
operative clause, in the famous Mahomed Ali case in unforgettable words.
In that particular case it was a pamphlet that was considered by the
High Court and in future it will not be pamphlets alone but newspapers
containing words of the nature described in sub-section (7) of section 4,
1 do not know whom I should congratulate for sticking, with that eminent
consistency for which bureaucrats are so well known, to. almost: the
identical clause. I do not know whether I should eongratulate my
friend, Sir Laneelot Graham (Laughter). Consistency is certainly one
of his virtues, and one of the virtues of this particular Bill.—very ably
drafted, very carefully drafted, very ambitiously drafted, and most
coraprehensively drafted ! It does not want to leave a single loophole for
any offending newspaper, offending, mind you, not aceording to a court
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of law, but offending according to the Magistrate, the executive ‘officer.
1 shall come to that presently ; but let me pronounce the condemnation
of Chief Justice Jenkins of the Calcutta High Court ; and ~after pro-
uouncing that condemnation, I shall see what effect the condemnation has
bad on the draftsman of this Bill and on the Government which has in-
trcduced this Bill. Sir, aecording to Chief Justice Jenkins :

, “‘The provisions of section 4 are very comprehensive, and its language is as wide as
human ingenuity could make it.”* (Lauughter.) ‘ '
Yes. It is as wide in this Bill as human ingennity can make it.

‘¢ Indeed, it appears to me to embrace the whole range of varying degrees of

assurance, from certainty on the one side to the very limits of imppossibility on the
other.’’ "’(La.ughwr.) _ . . L y

¢ It is difficult to see to what lengths the operation of this section might not
plausibly be extended by an ingenious mind. They would certainly extend to writings

that inay even command approval.’’

“‘ An attack on that degraded section of the public which lives on the ‘misery ‘and
shame of others would come within this widespread uet : the praise of a class might
not be free from risk. Much that is regarded as standard literature might undoubtedly
be caught.’’

And, Sir, that section is being retained in spite of that pronouncement.

Mr. K. Ahmed : What is the reference ?

Mr. 0. 8. Ranga Iyer : I must inform my Barrister friend, the
Iionourable Mr. K. Ahmed, the reference is: Indian Law Reports,
Caleutta Series, 1914, the Mahowed Ali case (The late Mr. Mahomed
Ali of Comrade fame). ‘

Mr. K. Ahmed : All right, thank you, Sir,

Mr. C. 8. Ranga Iyer : I am delighted that the Honourable gentle-
man also considers that it is all right. (Laughter.)

Mr. K. Ahmed : My learned friend is taking advantage of the
situation. I merely asked for a reference and he is taking advantage
of it and making out a point which dees not arise. I am sure no amoun!
of books of logic will support his case, nor an inferénce of the kind caun
rightly be drawn. '

Mr. C. 8. Ranga Iyer : Then the Honourable gentleman differs from
the Chief Justice of Calcutta. (Laughter.)

Mr. K. Ahmed : 1 never said anything of the kind either this way
or the other. e is talking of something which is quite an irrelevant.
conclusion of 'his. _ ' ‘ o

. Mr. C. 8 Ranga Iyer : If a Barrister of the Caleutta High Court
were to consider the pronouncement of the Chief Justice Jenkins on:sub-
clause (1) of clauge 4 of this Bill as irrelevant, then I am sorry to say
that the Barrister is living in a paradise of his own laughter. '

Mr. X. Almed : My Honourable friend is talking without any
semse or logie, and without any reference to the question under dis-
cussion -and I have yet to see how he has got a leg to stand upon.
(Traughter.) - o ‘ ' ' g

Mr. President : Order, order : The speech should now be resumed

Mr. O 8. Ranga Iyer : I thank you, Sir.
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Sir. the most important point that we on this side make is against
subz:slzl:l;l’s: (1) of clalzxse 4 oﬂhis Bill. That is the crux of the whole
Bill. It the operative clause had been put in the preamble itself, I
would have welcomed it, because it would then have shown as by a
flush of light the intention of the Government. Read in the light of
this operative clause, the most objectionable sentence that follows 1is
““ any offenee involving violence ”’. So far as murder is concerned, I
can understand it. So far as the glorification of an assassin is con-
cerned, perhaps I might make a few' observations, I have no sympathy
with him, constitutionalist as [ am. But I know from the experience
of various Indian newspapers and my own, that this one little sentence,
this one little phrase—‘‘ any offence involving violence "’—puts in the
hands of the Government a weapon to proceed against any newspapgr
which is not friendly with the Government and any newspaper which
is not in the good books of the district officer. Sir, when Mr. Lambert
was the Secretary to the Government of the United Provinces (Mr. as
he then was) I was the recipient along with Pandit Jawahirlal Nehru
as the Editor of the Independent of a locus poenitentiae contained in
a letter which has sinece become public property. I rejected that
bureaucratic benevolence. I was proceeded against by the United Provinces
Government and given one year's rigorous imprisonment in His

5 P Majesty’s hotels, vulgarly called the jails, be-

o cause I received the very best attention any-

pody could receive. I had also a special train to proceed from Allahabad
to Agra which few politicians or, for the matter of that, officials have.
(Interruption by Mr. Amar Nath Dutt.) My friend, Mr. Amar Nath
Dutt, says that even the Executive Councillors must have looked at it with
an amount of pardonable envy. And the charge that was levelled at
me at the time—-and the intention of the Government was obviously to
procéed against me under section 124-A—was the preaching of violence,
while I was associated with Mahatmaji at the time and the late Pandit
Motilal Nehru and my paper was preaching at the time not violence but
non-violence. It was condemning the violence of the Government, and in
cvery article that we had published we had said that the policy that
the Government was adopting in Rai Bareli, where some Talukdars
had taken rather drastic action or something eof that nature, when
innocent kisams had been shot,—would strain the nerves of the peoplc.
We called upon the people, in spite of the drastic action of the Govern-
ment, to remain non-violent and we said in that article that if there were
violence in our movement, let it be the violence that is inflicted upon us.
I replied to the letter of the United Provinces Government that I had
not preached violence but condemned official violence and would eontinue
to condemn it. And then what happened ? They did not proceed
against me under section 124-A but they proceeded under section 108,
otherwise I would not have been a Member of this Legislature, because it
was a security section under which there could be no conviction, speaking
legally. Now, 8ir, if a newspaper in Bengal,—wherefrom Mr. Arthur
Moore carries on his controversial campaign against his professional
rivals who are likely to come under this Press Act though he might
incidentally increase the circulation of his own paper by getting them
suppressed,—were to say : ‘‘ If the Government were to behave so dis-
gracefully as they did behave in Bombay to which Congress hospital was
a witness, when on a peaceful procession they let loose men armed with

lathse to play on their backs, to wound them, to kill them or to send them
L180LAD v



338 LEGISLATIVE ASSEMBLY.  [l1TH SEPTEMBER 1931,

[Mr. C. S. Ranga Iyer.] -

1o a hospital wherefrom they never returned without losing a lim ”,
If such an event takes place, a newspaper in Bengal is bound to say that
“‘ These things will stir the blood of the people ’’. If it says so, there is
sn insinuation because there is the phrase—'‘ bound to stir the blood of
the people ’. The paper does not say : ‘“ Go and retaliate violently *’ :
it says : ‘‘ Adhere to Gandhi : do not lose your heads, though these
are the occasions when we are bound to lose our heads. It strains our
feelings : it makes us behave as they do in Europe and as they did in
Ireland and America. On occasions like this violence is met with
violence : but that will be a most foolish thing to do, g most dangerous
thing to do, because it would defeat our non-violent movement . If a
paper were to write like that, then what would bappen 3 This operative
clause of section 4 comes into operation and punishes the Press. The
Press cannot escape punishment because the section says ‘‘ are likely or
may have a tendency, directly or indirectly, whether by inference, sug-
gestion, allusion, metaphor, implication or otherwise . (Laughter).

Mr. K. Ahmed : Why don’t you let the Bill come from the Com-
mittee 1

Mr. C. 8. Rﬂngavlyer: 1 propose to ignore the Honourable gentle-
wan.

And, Sir, it is this ¢ otherwise ’” which was commented
upon by Justice Jenkins in the following words. He said :

‘¢ Nor is that all, for we find that the Legislature has andded to this, the all-
embraecing phrase ¢ or otherwise .’

T do hope that this Legislature, after the warning of Chief Justice
Jenkins of Calcutta, will not repeat that blunder.

Then, we may be told by the Honourable the Home Member that
when a forfeiture of security is made, there is an appeal to the High
Court. Here is another fundamental objection. It is bad enough in
all conscience that the District Magistrate or the Deputy Commissioner
is to set up the criterion of journalistic goodness, but it is much worse,
I say, that there should be no right of appeal to the High Conrt before
the security is deposited. We are invited to deposit a security not as
under the old Press Act of a maximum of Rs. 2,000, but if it pleases
the Magistrate and if the paper is supposed to have offended in the
past——mark not in the present or in the future—if it is supposed to
have offended in the past, we are invited to deposit a security of
Rs. 5,000. I think it is not necessary to read that clause because I
believe the Honourable the Home Member agrees with my statement.

Mr. K. Ahmed : That will be eonsidered in the Belect Committee.

Mr. 0. 8. Ranga Iyer : We have got to consider it mow. What
we say here is not only being heard in the galleries, but it is being
overheard by a good many millions out in: the - eountry. It'is being
heard in this House also. In the open day light let us have a little bit
‘of plain speaking as to what we consider this . Bill to- be before we
think of going to the Select Committee, i ‘ ‘

Mr. K. Ahmed : Sir; I think...... S

o
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Mr. President : I have called the Honourable Member to order
several tit'pes.

Mr. C. 8. Ranga Iyer : That is a very important matter. Before
a security is deposited...... ‘

Mr. K. Ahmed : I rise to a point of order, Sir. Is there a time
limit for speeches ?

Mr. President : Will the Honourable Member tell me what his
point of order is ¢

Mr. K. Ahmed : Is there no time limit for a speaker !

Mr. President : The Honourable Member is referred to Rules and
Standing Orders. (Laughter.) There is no time limit when legida-
tion is being discussed.

Mr. Gaya Prasad Singh : And yet the Honourable Member has
been one of the oldest Members of the House.

Mr. C. 8. Ranga Iyer : That is a matter which has to be regulated
in the Seleet Committee. This is what the sub-clause says :
. ‘* (3) Whenever it appears to the Loeal Government that any printing-press kept
in any place in the territories under its administration, in respect of which a declaration
was made before the commencement of this Aet under section 4 of the Press and
Rugistration of Books Act, 1867, is used for any of the purposes described in section 4,
sub-soction (1), the Local Government may, by notice in writing, require the keeper
of such press to deposit with the Magistrate within whose jurisdiction the press is
situated security to such an amount, not being less than five hundred or more than five
thousand rupees as the Local Government may think fit to require, in money or the
-equjvalent thereof in securities of the Government of India.’’

Sir, this is another unusual feature of the Press Bill. According to the
old Press Act, you were asked to deposit seeurity up to & maximum of
Rs. 2,000, but according to the new Press Bill, apart from this
Rs. 2,000, there is another Rs. 5,000. Under the old Press Act, the
keeper of the press alone was expected to deposit security, but under
this Bill not only the keeper of the press is called upon to deposit
security, but also the publisher of the paper is called upon to deposit
security. That is trying to wring out in these impecunious times more
money, and for an impecunious Government perhaps this is an attractive
way of making money. (Laughter.) They . are trying to wring out
of these newspapers and presses, Rs. 20,000, whereas in better times
they wanted only Rs. 10,000 maximum.

_ Then, Sir, the other ugly features of the old Press Act are retained
in this and as the subject is important I must go into it fully.

(At this stage Mr. President vacated the Chair which was taken
by Mr. Deputy President.)

When the security is forfeited, the burden lies upon the. offending
keeper of the press ; he has to . prove the negative of the Act. On
this T will invite the attention of the House to the judgment of Chief
Justice Jenkins bn the impropriety, I would not call it impropriety,
because it would not be correctly representing the opinion of that
esteemed Judge, I would just isvite your attention to the serious nature
of a procedure like that, that is inviting the applicant to prove the
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negative of the Act as interpreted in the operative sub-clause (1) of
clause 4. He says : : g

‘* The Advocate General has admitted and I think very properly that the {mmphlet
is l_xot"seditioua and does not offend against any provision of the criminal law of
India.

This measure is meant not for newspapers which offend against
the criminal law of India mnor for suppressing sedition, but for
suppressing the Press.

The Chief Justice goes on :

¢ But he has contended and rightly in my oilnion is that the provisions of the
Press Act extend far beyond the Criminal law and he has argued *’,

and that argument applies to this particular Bill which we are con-
sidering to-day,

‘“ he has argued that the burden of proof is cast on the applicant so that however
meritorious the pamphlet may be, still if the applicant cannot establish the megative,
the Act requires, his application must fail, what is the negative. It is not
ecnough for the applicant to show that the words of the pamphlet are not
likely to bring into hatred or contempt any class or section of His Majesty's subjects
in British India or that they have not a tendency in fact to bring about that result,
but he must go further and show that it is impossible for them to have that tendency
either direetly or indireetly and whether by way of inference, suggestion, allusion,
metaphor or implication. Nor is that all, for we find that the Legislature has udded
to this the all-embracing phrase ¢ or otherwise ’.’’

Sir, this is an objection which must go from this Bill, an objection
which has been pointed out by as great an authority as the Chief
Justice of the biggest High Court in India.

Then, we come to the powers of the High Court. There is a sort
of shadowy provision in this Bill about the powers of the High Court :
¢‘ Any person having an interest in any property in respect of which an order
Application to High Court of forfeiture has been made under section 4, section 6,
to set aside order of forfei- section 8, section 10 or section 19 may, within two
. months from the date of such order, apply to the High
Court for the local area in which such order was made, to set aside such order on the
ground that the newspaper, book or other document in respect of which the order was
made did not contain any words, signs or visible representations of the nature described
in section 4, sub-section (1).”’

That is narrowing the jurisdiction of the High Court with a
vengeance. In the words of Chief Justice Jenkins :

‘‘ The High Court’s power of intervention is the narrowest : Its power to pro-
nounce on the legality of the forfeiture by reason of failure to observe the mandatory
condition of the Aet is barred : The ability to pronounce on the wisdom of the executive
order is withheld : and its functions are limited to considering whether the am)licant
to it bas discharged the almost hopeless task of establishing that his pamphlet *’,

in the present case, any and every writing,

:d«:es not contain words which fall within the an~comprehéﬁiivo provision of the
et.”’

(Interruption by Mr. K. Ahmed.)

You may think so but Chief Justice Jenkins -of Caleutta does not
think so and people in this House believe his to be the better opinion
than your own whatever you may think of it. ‘ '

¢4 T deseribe it ’’ T Ly
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says Chief Justice Jenkins :

‘‘ ag an almost hopeless task because the terms of section 4 are so wide ¢hat it is
eivable that any publication would attract the notice of the Government

scarcely covn'f L X «
in this eonncction to which some provision of that section might mot ¢ directly or

indirectly, whether by inference, suggestion, allusion, motaphor, implication or other-
wise ’; apply. 1 have said that the ability to promounde on the wisdom or unwisdom of
executive action has been withheld.’’

So is it ‘being withheld in this Press Bill. I wonder why Govern-
ment, after the guidance that they have received from such a high
quarter, have withheld it. Sir, this is also a matter which will have
to be considered very carefully and this House cannot accept this Bill
with these reactionary clauses in it. Under ‘it future Judges will be

as helpless as Justice Jenkins.

L)
Sir, I must now only compare the urgency that Government have
felt on this occasion to a similar urgency that the Government in the
nincteenth century appear to have felt. Lord Lytton as the author of
the Vernacular Press Act, the first Press Aect that disgraced the
Statute-book, sent the following telegram to the Secretary of State in
1878 when he said :

‘¢ We have accordingly prepared a Bill and I Jropose to pass it at a single sitting
on the plea of urgency, which is not fictitious, afterwards reporting to you our pro-
ceedings in detail. If the measure becomes an accomplished fact and declared by us
as urgently necessary in the interests of public safety it will probubly be accepted with
far less objection than if it had formed the subject of previous discussion.’’

Therefore, when Mr. Moore says that we must pass it quickly, I
can only say that he is living in the spacious days,—were those days
s0 spacious as these *—of Lord Lytton. Sir, the liberties of the Press
are being assailed by this Bill. What are the liberties of the Press ?

« The liberty of the press ’’
says Lord Mansfield,

‘¢ coneists in printing without any previous license subject to the consequences ot
law.”’
‘¢ The law of England »’

says Lord Ellenborough, another great Judge,

‘“is a law of liberty, and consistently with this liberty we have not what is called an

imprimatur. There is no such preliminary license necessary but if a man publishes &

ﬁ?perl !1,e is exposed to the penal consequences as he is in every other act, if it be
egal.

Why should not the Government, if they found the ordinary law
of the land not competent to deal with the situation, continue their
policy of making Ordinances and taking all the odium on themselves ?
Behind them there will not be the responsibility of the House. An
Ordinance is an act of State. It is an act of the Governor General
under the constitution, but it will not be an act of the Legislature. ...

Mr. Deputy President : May I ask the Honourable Member how
long he will take to finish his speech ¢

L?l% Lgp 8. Ranga Iyer : I may take another hour.
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Mr. Deputy President : In that case I would suggest that the
Honourable Member should resume his speech on the next discussion.

I should like to remind Ilonourable Members that His Excellency
the Viceroy will address Members of the Indian Legislature at Eleven
o'clotk on Monday. The House will now adjourn till a quarter past
twelve on Monday.

~ The Assembly then adjourned till a Quarter Past Twelve of the Clock
on Monday, the 14th September, 1931.
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